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LOK SABHA
Monday, 19th December, 1955

The Lok Sabha mer at Eleven of the

[Mn._ SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr Speaker: Question No. 941,
Member absent. ' Question No. 942, Member
absent. Question No. 943. ¢ hon.
Minister for Defence. None present on
behalf of the hon. Minister? We will
keep it over. The moment the Minister
comes we will take it up. Itis very impro-

per.

Medicinal Herbs

'92&4_ Dr. Satyawadi: Will the Minister
of Natural Resources and. Scientific
Research be pleased 1o state:

(a) whether any interim Report has
been submitted by the Joint Committee
of the Council of Scientific and Industrial
Research, the Indian Council of Medical
Reseurch and the Indian Council of Agri-
cultural Research, which is examining
the question of medicinal herbs found in
the Punjab Hill Areas and Himachal
Pradesh; and

. "(b) if not, the progress made so far
in this direcx_ion ?

The Minister of Natural Resources
{ShriK. D, Malaviya): (a)and (b). The
Sub-Commirttee on Medicinal Plants con-
sisting of cxperts appointed at a joint
mecting of the Pharmaceutical and Drugs
Rescarch Commitiee of the Council of
Scientific and Industrial Rescarch, the
Pharmacology Advisory Commitiee of the
Indian Council of Medical Research and
the Medical Rescarch and Medicinal plants
‘Committee of the Indian Council of Agri-
cultural Research has submitted a proposal
for the establishment of a Central Indian
Medicinal plants Organisation for develop-
ment amd res¢arch in Medicinal plants
in all aspects. The proposal is under
examination.

468 LSD—I1.

To et T & qarferw
HAAT F7H | awan fwewr wat o
sraT ?

it ®o Wro wremty . wifga oTw
wmifefew O3 refgaw fat & o
¥ F7ET A UF AT AT & faw 97
sifeer mrs wmefefes o swefegae
fasdaR s i frara sfr sa &
ark ¥ fafae] w% gE G afuwew<
7 fafaedt ure Ty & gaTg A 8,
wid g T g s 7 ¥ aw
T drerET #1 9 fEar 9 Wik 47 99
a7 frare #% ¥ amd fr 3¢ A A
dare &1 € & I F ¥ TwOAT AT
e &0

WMo weawrdY : TT AT F HAT-
feorw §g a7 Wt wRraT T T g fe
99 97 feaar &< g ?

st & Mo wraww : A @, W
FISAT 7 Y WA Fo & AF FT GHA
T ¥ A e g o § 1
o @ fafredy wre §T O Tfuwes
ot fafredt wrw ¥ew *r fawifod ar
ariefy, sifaw w% qrifefes o wu-
ferwr frad &t mafrm &7& W
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st ®o Mo wrenltm : St 7E, M
fermtfo ot k § wg w dw & fad @
Wik oft ¥ uF qwlir qg W ¢
wews, wEre o ad, S ol §
i Feaw srivT T e o o |

Shri V. P, Nayar: May I know whe-
ther before makingthe study of medicinal
plants in regard to the particular regions
referred to in the question, any detailed
botanical survey of this area has been made,
so that it may be helpful for the furtherance
of the study of medicinal plants?

Shri K. D. Malaviya: Yes, the pro-
goul to have a general botanical survey
'or medicinal plants is also one of those
made.

Mr, Speaker: Now we will take up
Question No. 943. 1 believe the hon.

Minister has come,

The Deputy Mintster of Defence
gSurdlr Maji )t Sir, I am very sorry
or not having been here in time, but it
was beyond my control. I apologize.

Naval Headquarters

*943. Chaudhuri Muhammed Shaffee:
Will the Minister of Defence bc pleased
to state:

(a) how far the work of reorganisation
of the Naval Headquarters, in India has
progressed so far;

(b) the time by which it will be com-
pleted;

. (o) the nature of the changes that are
likely to be effected ; and

(d) the total amount to be spent on
this process?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (d). There
has been no reorganisation of Naval Head-
quarters as such though a certain rationa-
lisation of the existing functions of chief
of Material and Chicf of Personnel hastaken

lace in the light of experience gained after
ndependence.  This has involved appoint-
ment of extra staff which results in an addi-
tional expenditure of Rs. 40,000 per annum.

Foreign Scholars

*94s. Shri S. C. Samanta: Will
the Minister of Education be pleased to
state the number of foreign students who
are studying Hindi in India as Govern-
ment of India Scholars and the names
of the covatries from which they come ?

19 DECEMBER 18556
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
gs students—from China, Turkey, Israel,

ritish East Africa, British West Indies,
Indonesia, Nyasaland, Ethopia, Fiji, Sudan,
Surinam, Thailand, Afghanistan, Tanganyks
Burma, Iren, Japan and Nigeria.

Shri S. C. Samanta: Amongst the
thirty-five students may I know whether
tll:qre ;s any one enjoying cultural scholar-
ships

Dr.M.M.Das: Allof them are enjoy-
ing cultural scholarships.

Shri Chattopadhyaya rose—

Mr. Speaker: Our convention s
that the person who has put the question
should be given a chance first.

Shri S. C. Samanta: May I know
whether we have received such facilities.
from those countries whose names have
been mentioned by the hon. Minister?

Dr. M. M. Das: Such facilities for
learning Hindi ?

Shri S. C. Samanta: Equal faci-
lities.

Mr, Speaker: Reciprocal facilities
by those countries.

Dr. Ram Subhag Singh: For learning
the language of those countries.

Dr.M.M.Das: Sofaras myknowledge
ocs, China has given us some scholarships.
or Chinese language, history and oth¢r

subjects,

Shri S. C. Samanta: Isita fact that
fifteen teachers from South Africa are being
helped by us here for teaching Hindi there ?

Dr. M. M. Das: [ want notice.

Shri Chattopadhyaya: May I know
how many students have come herc under
gl?iven;mcm of India scholarships from

nar’

Dr. M. M. Das: Under our Culural
Scholarships scheme we have given 100
scholarships this year, in all. But as to
how many have come from China I want
notice.

st frerooredt Age : 7 qgAT
wredt § f wr o e § ferad of
g & fedr fr|d & fad, o W
wr ¢ & et |

Dr. M, M. Das: Whether their wives
have come—is that the question, Sir?
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B Mr. Speaker: Whether there are
any women among those scholars.

r Dr. M. M. Das: 1 want notice for
that.

‘ Estate Duty
. Shri Dabhi: Will the Minis-
ter of ce be pleased to refer to the

given to Starred Question No. 730
::pgm 13th August, 1955 and state:

(a) whether Government have now
taken a decision regarding the recommen-
dation of the Taxation Enquiry Commission,
that the period before death during which
gifts inter vivos ought to become liable
to Estate Duty should be increased from
two years to five years; and .

(b) if so, what is that decision ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
No decision has yet been taken with regard
to this recommendation of the Taxation
Enquiry Commission, but it is under active
consideration of the Government.

(b) Does not arise in view of the reply
| given to part (a) of the question.

Shri Dabhi: May I know whether
Government are going to take a decision
as carly as possible ?

Shri M. C. Shah: Certainly, Govern-
ment will take a decision as early as possible*

Advisory Committee on Social and
Moral Hyglene

*947. Shri Krishnacharya Joshi:
Will the Minister of Education be picased
to state:

(a) whether the Advisory Committee
of Sociul and Moral Hygiene of the Central
Social Welfare Board has submitted its

report; and

(b) ;t}' 80, the main recommendations
t
The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) A statement giving the main re-
commendations is laid on the Table of the
House. [See Appendix V, annexure No,
60].

Shri Krishmacharya Joshi: May I
know whether Government have accepted
all the recommendations made by this
Advisory Committee ?

Dr. M. M. Das: These recommen-
dations were placed before the Advisiry

Council of Bducation for the Handicapped,
and this Council recommended in  its

19 DECEMBER 1955
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turn some i rtant items to,the Govern-
ment of India. Now, the Government
of India have selected some of these items
for implementation next year, provided
we get the budget grants,

™ Shri Krishnacharya Joshi: May I
know the names of the _mzmhers of tgzis
Sub-Committee ?

Dr. M. M. Das: I am sorry, Sir.
The reply I have given to the first question,
concerns another question, not this, What
was the last question ?

Shri Krishnacharya Joshi: The
names of the members of this Advisory
Committee.

Dr. M. M. Dast The Advisory Com-
mittee to which the Social Welfare Board
has referred these recommendaions consists
of the following:

Shrimati Indra Gandhi—Chairman
Members:
(1) Shrimati Hannah Sen
(*) Shrimati Danwanti Rama Rao
(3) ShriM.S. Gore
(4) Shri K, G. Saiyidain, Ministry

of Bducation

(s) Shri C. §. Menon, Ministry of
Finance

(6) ShriA. V. Venkatasubban, Minis-
try of -Health ‘

(7) Shri J. N. D4Yamija, Ministry of
Home Affairs

(8) Shri P. M. Sundaram, Ministry
of Labour

(9) Dr. Alexander, Ministry of Com-
merce and Industry

(10) 'Shri V. B. Ayyangar, Planning
Commission

Shrimati Jaishri: What legislative
measures does Government intend to intro=
ducein order to deal with the ma:ter ?

Dr. Mi M. Das: I have already said
in my previous reply that the Central Social
Weltare Board that sct up this Advisory
Committee referred these recommendations
made by the Advisory Committee to a Sub-
Committec, the members of which T had
just now mentioned. This Sub-Committee
will further examine these recommendations
and submit their recommendations to the
Central Social Welfare Baord.

Shri Chln:radhylya: May I know
whether the Advisory Committee has visited
any exclusively indusrrial areas?
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Dr. M. M. Das: . The Advisory Com-
-mittee that was set up by the Central Social
Waelfare Board went round all the important
cenires of the country. J

Incofne Tax Investigation Commission

‘gﬂ.- Shri' Amar Singh Damar:
Will the Minister of Finance be pleased
to state:

(a) whether the income-tax investiga-
tion Commission has finished its work;

(b) if so, the total amount voluntarily
H

{c) the total amount assessed by the

ission; and )

(d) thetotdltaxassessed on the concealed
income ?

The Minhl(:qr qfiw&nu;;:ﬂ) Cl{lg
wﬂlﬂ Shri 1 a
Not -yet. However, after the dezisions
of the Supreme Court de-laring ultrg vires
certain provisions of the Taxation on Income
Elnvesn tion Commission) Act, 1947.

1947), the werk left uadisposed of
when those decisions were given has been
taken over by the Income-tax authorities

themselves. The Comnfission has formally -

been kept in existence for the investigation
of cases which had been referred to the
Commission under the Travancore Taxation
on Income (Iavesﬁfution Commsssion)
Act, anl for /deiling w'th certain
us mgcnjing mitters  both
" administrative kﬁuclning to cases ale
teady dealt with by the Cimmission such as
custody o” records, rectification of mistakes
and references and suits filed by or against
the Commission;

(b) if the Hon’ble Members refer to the
amount of concealed income relating to cases
settled with the assessees concerned by the
Investigation Commission, such amount
is Rs. 18-57 crores approximately;

(c) Rs, 38-7 crores approximately;
and
(1) R, 6 coores arproximately,

! wae fag wme ;@ d qW
a1 § e v sfma ) g s
T oY WX T QAT FTd F7 T FETY
T am?

. Shel M. C. Shah: The Cimmission
was appointed by the Act of 1947, and the
Commission exists formally as I stated
inmyreply. TheSupreme Courtdeclared
section 5(4) of the Act wltra tires in 1954;
latet I:fl'le Calirlitllls?d*e,chred Mhl“: virﬂ:: wedfcm

1) from 17th July 1954. So cases
glt were not disposed nfs havp been handed
over to the iacome-tax authorities.
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ot wae fog sz e & o
51 ¢ fF =g wfarr eardy & a0
m ?...

" (No reply was given).

oY ®o wto Wvfeay : wiwgy § oY
w¥qde fear & 3wd ¥ fewn &
LECIEAR L

Shri M. C. Shaht"Theamount collec-
ted was Rs, 7+ 51 lakhs in cases under section
st1) and Rs. 2-42 lakhs in cases under
section 5(4). )

/ Sardar Hukam Singh: Arc there
any numbsr of cases in waich a3sessment
of concealed incomes wais arrived at after
compromise, ani then they have toen
reopened after finding the concealmsnts?

ShriM.C.8hah: There isaprovision
inthesettlementthatif thereis some 'income
concealed, then that case can be ed.
I cannot give the exact number o sych
cascs at present,

Shri N. M. Lingam: May I know

" whether Government have considered the

desirability of amcnlinig the Actin view
of the Smreme Court judgment o that all
the pen cases can be gone into tho-
roughly aug investigation pussued further?

Shri M. C. Shah: Yes; the hoy
Member must- be aware that “already the
Income-tax Act hss beea amended last year,
and another section—section 34(1)(A)—
has been introduced and it was accepted
by both Houses of Parliament. This was

r the Supreme Court juigmsnt.

Bonus Shares
*940. Shri L. N, Mishra: Will the

Minister of Finance be glleased o refer

to the reply given to Short Notice Ques.ion
No. 8 on the 25th Augast, 1955 and state:

(a) wiether a decision about imposing
tax 01 bonus shares has been taken ; and

(b) if 8., the details of such taxation ?

The Mipister of Revenue and Civil
diture (Shri M. C, Shah): (a)
ot yet Sir, ' -

(b) Doss not arise,

Shrl L. N. Mishra: May [ kaiow
whether Goveraumewt ever calculated the
amunt of the reveue chat they can get as
a resalt of impoiing tax 01 banus shares ?
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Shri M. C. Shah: It is not necessary,
because we have already got figures of the
bonus shares issued in 1955. hen a deci-
sion is taken, it will be calculated. How
canwe calcilate it unless there is a decision
taken as to whether there should be such
& tax, and if so, to what extent, and in what
way. That is all rather specalative.

Shrl L. N. Mishra: In view of the
fact that the Taxation Inquiry Commission
recommended that Government shomld
see that there is no over-capitalisation as a
result of the issue of bonus shares, and no
misuse thereof, what particular steps have
been taken by Government to control the
issue of such shares this year ?

Shri M. C. Shah: Before the Taxation
1 nquiry Commission made those recommen-
dations, we have been pursuing the same
policy; we do not like over-capitalisation,

Some hon. Members rise—

Mr. Speaker: I will gn 12 the next
question. It is all problematical now.

grafrat w1 qaisa

*eue. st wexr wEiwc s ow@w
7AYo frreax, gexy @ f&d g
arcifeT aod dewr 9y ¥ AT F
TR F I% AT Y FATHGT o

() #ar =< grafaay wafq auiw,
Afrarsr, ganfr W FATE F gRiET
& 1 § fY¢ ghag frdlg fear war
g R

(=) afx zt, @ war =« fropay &t
u% 7% S AT F a9 g7 w6l A ?

T ITEAY (weare wwifem)
(%) wf=re forora wsft o oY o 3

(=) wea adf Izar |

St WeX TWA . s T@T ITHAY
LT T3 FA AT A I FAATdR
& faad srea frofg #3330 @
W

Sardar Majithia: So far as Landhor
and Nainital are concerned, the State Gov-
ernment has nat beea able to make up its
mind as to what it is going to do about those
properties, because it has been given the
first choice. The same is the case with
Panchmarhi; the Madhya Pradesh Govern-
ment is still considering the question. So far
as Banaras is concs s I expect to take a
decision withir this month,
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St MIT W T 92 qew & fF
9y grEdr w1 wqdy opfafacfey &

- enfm F77 F a1t F wqd mfafadfey

A TF avF &1 w18 /i A § 6 Iy g
fasrar & 39% faer & fao wfafay
/s ar gz faaa wfge, 717 €9
argmwE faragaral 2 ?

Sardar Majithia: Yes, that is cor-
rect—that the Municipality is financially
very poor,—ind if we exci ¢ these portions
then the properties held by the Governmant
of India are not taxable—they do not pay
any tax—and that would mean that the
Municipality will financially be further
weakened.

ST WA TAA © Tg AY AW qqATAT
T fF &7 I grafAal F AT F AR
& ot a% sf-an fFor 78 gar & A
WY 23 grafagr &1 & 37 & ard § ¥
IqLAT TAY AFNEg FA0 AR fF WEIR
frorr ar foear war & 7

Sardar Majithia: Ifthc hon. Member
puts a question about any one particular
cantonment that he is interested in, I will
give a specific answer. But [ can say that
so far as the other 13 cantonments are con-
cerned, they have been properly losked into
and those areas which could be excised have
been excised, and the others have not been
excised

Shri C. D. Pande: May I know if
Government will consider the advisability
of retaining Nainital as a cantonment and
using it as a health resort, as used to be done
in former days ?

Sardar Majithia: The hon. Member
comes from that arca and he knows that the
U. P. Government’s summer headquarters
arc there and it is in need of buildings. .

Shri C.D.Pande: Notto thatextent.

Sardar Majithia:. .and it is taking

a long time to decide absut it. _
wat war wmetw @ agraa

*eny. ot fiogflr fesr : war faw
w4 7g 7ar? W 9 w4 fw -

(%) w7 ATeT FORIC ART AWM
are ®7 A faeiw aa dwfeey
g ¥ @ 4 W

(w) =fx @i, o feadtt 7
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. faw st & ervrefe (sft dto arTeo
wma) @ (F) o (&), " Y
feeft s Y faeftr woar fafes
(ferwer) wgraar 7 & ar T

Fr=EY QAT & ARn AT
T 4 ¥, %00 WG & @w & ||
T ¥ R AT sofaea) & afwreor
# gfaar £t sgFeqr F & 1 0 FAT
T4 & WO & GATAT, AY grr F AAT
T %Y feam mar 8, st wrd it
qgTTar I & & W g

st fapfer foret: e T Tl
FTHTT FT 9 qgraar ot § I9% 39
feam oo gu et § W wE g
® sAfeRT a1 W g6 ¥ I oF
foerdt & 9% 9T W R W g
e dgeamaearg ?

st fto WY W : IET AF TES
NI $T Feey § a9 g ¥ 9}
qde g% fomr omar @ 1 gEa |
T T & Jzar A9 §, wT & qg wgA
wrEe g 6 o o g g @ s
WO WO U A ZW g 2 & 1 W

HAAIY AT T o971 I12q & a1 A
s ¥ Afew § )

ot fopfer firwr - & AT g B
R FEOMT qg a7 qaamE 5
¥ F7 I e 97 qwar W
ST § ARt fvawT AT qgar & 7

ot fo WrTo W : T ¥ FURT
T YR T AY g &Y qwelY @ g 99 W
TR &Y et § S 6 g gecuew aw
YRR At F g fre § M@ ==
¥. 015 o7 § | TEY ST 4T 9 R
& 7 3 awa )

_*954. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the number of smuggled watches
seized during ge.riod from the st July,
1955 to the end of November, 1955;
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(b) the names of the countries from
which they were smuggled;

(c) whether it is a fact that smug-
Ell:ljcllls from Pakistan is one the increase;

(d) if so, the reasons therefor and the
steps taken by Government to prevent
the same?

The Minister of Revenue and De-
fence Bxpenditure (Shri A. C. Guha):
(a8) The number of smuggled watches
seized during the period from 1st July to
3oth November, 1955 was 995,

(b) These watches were imported from
almost all parts of the world, particularly
from Hongkong. the Portuguese Posses-
sions in India and also erstwhile
Prench Possessions in India from pre-
merger non-duty paid stocks held in tﬁou:
Possessions, from the Persian Gulf area,
and the Straits Settlements.

(c) The indications are that smuggling
from Pakistan is generally on the decline.

(d) Does not arise.

Shri D. C. Sharma: May I know
what methods of smuggling are resorted
to by these smugglers and is the Govern-
ment not very ecffective in dealing with
them?

Shri A. C. Guha: The smugglers
have been adopting all sorts of tactics to
avoid detection and wec are also taking all
sorts of measures to detect them. I cannot
say what is the particular technique of the
smugglers.

Shri D. C. Sharma: May I know
the value of the watches that were seized
and may I also know whether Government
keeps a check on the watch merchants
who perhaps purchase watches from these
smugglers ?

Shri A. C. Guha: [ have not got
the value of the watches here. They will
be auctioned and any value that we could
get would satisfy the customs authorities.

Physical Education

*9Ls. Sm V. P. Nayar: Will the
Minister of Eduecation be pleased to
state:

(a) whether the Sub-Committee ap-
pointed by the Central Advisory Board
of Physical Education to lay down standar-
dised norms of physical requirements for
various age-groups have finished their
work;

(b) whether the Sub-committee has
submitted details of physical standards
to be prescribed.
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(c) whether the Committee  issued
any quesiionnaire and if so to whom;

(d) the personnel of the Sub-com-
mittee; and

(¢) the work done and the results
produced by the Sub-Committee?

The Parliamentary to
the Minister of Education ( Dr. M.
Das): (a8) Yes Sir.

(b) Yes. Sir.
(c) No, Sir.

(d) (i) Shri ‘G, D. Sondhi,
Honorary Adviser (Youth Welfare)
Ministry of Education,

NEW DELHI.
(ii) Shri P, M. Joseph,
Principal,

Govt, Training Institute for Physical
Bducation, Kandivali,
BOMBAY.

(iii) Shri C. C. Abrgham,
Principal,
Y.M.C.A. College of Physical Educa-
tion,
MADRAS.

(¢) The Sub-Commirttee has submitted
a report incorporating the results of their
experiments.

Shri V. P. Nayar: The answer to part
(a), I beard, was ‘Yes", May I know
whether these norms have been publicised ?

Dr. M. M. Das: No, Sir; they were
not publicised. Some of the members
of the Board were asked to administer the
tests that were formulated by the Board
to groups of boys in different parts of the
country and the results have not yet been
published.

Shri V. P. Nayar: May I know whe-
ther the schoolsin India have been informed
of these norms which have becn setup ?

Dr. M. M. Das: [ have said that some
of the members of the Central Advisory
Board of Physical Education were asked to
administer these tests to groups of boys
in their own States.

Shri V. P. Nayar: May I know when
the Planning ommission has laid
down certain norms what has prevented
the Government from accepting these
norms and giving them wide publicity
for adoption in the various schools and
colleges according to age groupsp?

Dr. M. M. Das: This is a suggestion
for action. The results of the tests that
were administered to groups of boys in
different parts of the country will be placed
before the next meeting of the tral
Advisory Board of Physical Education and
Government will be guided by their advice,
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Dr. Suresh Chandra: May I know
whether the Government have any proposal
to link up this phﬂniml education with the
National Discipline Scheme enunciated
by the Rehablitation Ministry and slso
whether they are aware of a memorandum
submitted to ths Education Minister and
Ministry by a large number of Members
of Parliament that thev desire to have this
National Discipline Scheme on an all India
basis ?

Dr. M. M. Das: The National Disci-
pline Scheme is a different scheme, So
far as this question is concerned, the
objectives of these tests are that these
tests should be the minimum targets
which all boys, except those exempted
on medical grounds, must reach for general
physical efficiency. It has nothing to do
with the National Discipline Schemes.

Colombo Plan

7. Shri Bhagwat Jha Azad: Wil
the Minister of Finance be pleased to
state!

(a) the number of countries of South
and South East Asia to whom India has
provided technical assistance including
experts as well as training facilities during
the last four years of the operation of the
Colombo Flan; and

(b) what would be the actual expendi-
ture on it including the commitments
already madc for such assistance ?

The Parliamentary Socreu!g to
the Minister of Finance (Shri B. R.
Bhagat): (a) 8.

(b) India’s total commitment in regard
to technical assiscance to the other Countries
in the Region under the Technical Co-
operation Scheme of the Colombo Plan is
Rs. 1 crore. The expenditure actually
incurred against this commitment during
the four years ending 315t March 1955 was
Rs. 20,27,265. The present scheme
extends upto 3oth June 1957,

Shri Bhagwat Jha Azad: May I know
which are the eight countries that have been
granted this technical help and are there
any of the eight countries which have not
availed of the technical aid by India?

Shri B. R .Bhagat: The countries
are Nepal, Phllippines, Ceylon, Indonesia,
Burma, Pakistan, Malaya and Viet Nam.
I think all the countries have availed them-
selves of the help.

Shri Bhagwat Azad: May I
know if under this Technical Aid Sc.heyme
there is any reciprocity on behalf of those
eight countries in ?ivmg sid to India as
well in any form

Shri B, R, Bhagat: In the Col
Plan technically sdv’:nmd cuu.umm;t::
belp to technically backward countries.



1161 Oral Answers

Indiais receiving help from other technically
advanced countries like the USA and the
UK. India occupies & middle position.
It receives aid and also gives aid to less
technically advanced countries. There Is
no gquestion of reciprocity.

Shri Bhagwat Jha Azad: What
training facilities under this T cc}!mcnl
Aid Scheme are given to those countrics ?
May I know whether their officers or stu-
dents are being given training facilitics in
India and, if so, how many of them and from
what countrics ¢

Shri B. R, Bhagat: The facilitics are
that they are given training free and the
living allowances are granted to them.

Shri Bhagwat Jha Azad: In what
departments ?

Shri B. R. Bhagat: [ can say the
subjects in which they are receiving train-
ing. They include, civil, mechnical and
electrical engineering, 1extile technology,
chemical technology, applied chemistry,
radio engineering, income-tax, rnininf, oil
processing, paper manufacture, ' forest
ranger's course, statistics erc.

Shri A. M, Thomas: May I enquire
whether the hon. Parliamentary Secretary
can inform the House what exactly is the
auamum of help that we receive under the

olombo Plan and how does it compare
with the help that we give?

Shri B. R, Bhagat; We give very
?lmiall but we have reccived considetable
elp.

Central Excise Department, Orissa

."958, Shri Sanganna:  Will the
Minister of Finance be pleased to state:

(a) whether the service reservation
pcmntagt for the scheduled castes and
scheduled tribes has been fulfilled in the
Central Excise Department, Orissa; and

(b) if not, the reasons thereof?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) and (b). No Sir. The
reserved percentage for scheduled castes
and scheduled tribes has not yet been ful-
filed in the Calcutta Collectorate of Central
Excise to which Orissa forms a part. Re-
cruitment has to be done through the
Employment Exchanges who arc always
informed about the number of reserved

sts for Scheduled Caste and Scheduled

ribe candidates. As suitable candidates
from g the Scheduled Castes and Sche-
duled Tribes are not always i

the reserved
Glicd up. percentage has not yet been
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Shri Sanganna: May I know what
steps Government arc taking to see that
suitable candidates from the Scheduled
Castes and Scheduled Tribes are forth-
coming ?

Shri A. C. Guha: [ can say that
Government is really anxious and cager
that the Scheduled Castes and Sceduled
Tribes should ger their due percentage
but I should also add that so long as re:ren-
ched personnel and displaced persons are
there, they have a priority.

Shri A, C. Guha: Wherever there
was any vacancy, the first priority went
to the retrenched personnel and then the
displaced persons. Due to that also, the
percentage does not really come up to the:
target.

Shri Sangnna: May I know since
the crefition of the Central Excise Depuri-
ment in Orissa how many Scheduled Caste
and Scheduled Tribe people have b.en.
appointed and in what category ?

Shri A. C. Guha.I can only give
him the figure of direct recruiiment, This
percentage is to operate only for direct.
recruitment. About so p:rc:nt of these
posts are filled up by promotion and there
this percentage cannot operate. In the
Calcurta  Collecrotate, in regard to inspec—
tors, the percentage of Scheduled Caste
in direct recruitment is 101 and to
Upper Division Clerks 11-1.

o qeqwrly : wras fafre
T § 6 g qeaerade qRrstr B
g & WX qgi ¥ gEAw serdew T
frer & | & ag =T |TgaT g w
@ fagw § fad e oREEs w7 &
W AT § AT FL ox@AlOd oA
WG AT X 7 T ¥ WEIE FT 476
e ¢ 5 e 99 e ¥ dEEw
7 fad, ar @l rww AT Yy fagr Jng?

it go Wlo F : FEHAT FIRNRE
# faaq exchangesg, 7 ¢ =
fomr smar & | @@ & wfafom fggee
weg Wk frge gew W

recognised  representative  association.

W W wgmar @ omft 2
and finally through advertisement if the:
response to these efforts is poor.

W 96 faan qeddw v wifeg,
xg FoR &7 % wifa v sy § 1
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Armed Forces

*9s9, Pandit D. N. Tiwary: Will
the Minister of Defence be pleased 1o
state:

(a) whether there is a proposal to
launch a publication scheme of “‘Know
your Armied Forces”; and

(b) whether training courses are also to
be organised ?

The Deputy Minister of Defence
(Sardar Majithia): (a). No, Sir. From
time to time, however articles and special
features are released to mewspapers and
periodicals aimed at educating the public
about the Armed Forces.

(b) As an experimental measure, a short
course hasbeen organised for journa-
lists at 10 Centres in India to acquaint
them with the broad organisation
of the three Defence Services and other
allied subjects such as badges of rank
service customs and etiguette, compaign
medals, ctc.

Pandit D. N. Tiwary: How many
journalists attend these training courses?

Sardar Majithia: All accredited re-
presentatives of the Press arc entitled 1o
come and join these courses.

Pandit D. N. Tiwary: What is the
duration of this course?

Sardar Majithia: The instruciions
roughly last for about eight hours and that
giwded into one hour a day comes to eight

ays.

S W WA W7 AT THAT §
fis fewre afafaw Age & odw & it
da dadt ¥ gy w7 fAvead
€ W & fewew fafaedy & o wnfora
o g § AR T Bw
s ag i 7 +ft 39 & fagwr &
faare faar o @ g ?

_Sardar Majithia: The Defence
Ministry have got aliaison officer who does
keep in touch with both the English and
the Hindi Press.

wraeT quifawrd
*251. oft ®o wvo wifwmr : wy
fam soft ag @R o war w37 fF
(%) ®n 7g o § f www
arane qufesfay #Y ser araas
o & w7 §;
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(/) afx &, at s efirfoat
# w3

(1) 3= FdY & qf7 w77 & 79
¥ @ drar Prarfay £ 9 o 2,
WX T FH F 77 F | o qww
T ?

Twer Hlv wdfaw sm oAt
(oft qwo dto mTg) : (F) o, 77

(/) TTHR-LTT OHEAI F vve
T |t @ o e g 9, Yo
¥ | TETA BT &Y F AL 99 wh
% o gfafre Al € eirsfa & 2
o wnft WA AT 9T § | U gATEA-
o 39 faamT A areafaw sraegear
¥ geey § gAdT 57 @1 2 | 92 uns
wT-are graw i fawrfl & wgare
wqrfaa fear mar &

() W (&) & qard T w9
®, grr O a6t
T w7k W w1 fr ) s
2 e e @ a9t § 7 oy v fag
AT |

it %o ®o Wifiwar : 7g F Faw
TRN-IR wTfEaw & Teew 4 & ar
wfez wfaeryd Wi iy & g@7
Fir g7

sft gwo ®o mg : FN I &
ey # A

Shri Ramachandra Reddi: May 1
know whether there is a sufficient number
of departmental officers who are eligible-
for promotion as Income-tax -
cers with the necessary qualifications and
having passed the necessary tests?

Shri M. C. Shah: As I have already
replied, we have already sanctioned 250 .
E'“ to be filled from inspectors who

ve a standing of two Oéu" and have
passed the Income-tax
tion.

ot %o We Wfwar : oft frfaees
wigw A s § e wfeedz sfaoerce

cers’ examina-
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Wi e # ond o a4 d
AT WEAT § 6w @ A AT Y
feg o § a1 97 & s fopde
garg?

=t gwo o T © FATE ¢ MRS
¥ w7t Troae fopede & A @Rt 21
wfaede wfaee Wk Hfvee w2
FAA & vaww { F fopdAe )
Ty WA A @ T, A AL
T THTC T A8 AT A4, T g
AT T@ @)

&5 st feg ;o s YT A
e § fr frad TR aw@ ¥ W
w8l wEu-dww wawAe ¥ ¥fEw
g’ |

Mr. Speaker: Are there arrears for
‘the last four or five years?

s

Shri M. C. Shah: Itisnotso. There
are arrears but we have already instructed
all the officers to clear up t arrears
as carly as possible. Because of the defi-
ciency in the number of Income-tax Officers
it has becomedifficult and therefore we have
already sanctioned 250 posts, out of which
we have been able to fill 9o posts. We
arc taking steps to sec that there are no
cases which are pending for more than two
years at the most.

Shri Ramachandra Reddi: May I
know whether an officer has been appoint-
ed for going into the question of income-
tax re-organisation and whether his report
has been received and whether it is going
to be published ?

Shri M. C. Shah: As I said, we have
already created a separate unit and have
appointed a very senior officer who is
Additional Member of the Central Board of
Revenue to go into the question of reorga-
nisation of the whole Income-tax Depart-
ment. With the help of some surbordinate
officers he is going into the whole matter
and we expect his report by the end of
March, 1%&6. That officer will then see
whether the scheme that he propounds
is satisfactory. The report will not be
published, but it will be submitted to the
Central I;Wd of Revenue.

Shri Veeraswamy: May I know
the number of posts reserved for Scheduled
Castes out of these 250 posts now sanc-
tioned ?

$hri M. C. Shah: Ordinarily it is
Castes

16-/2/3 per cent for the Scheduled
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and 5 per cent for Scheduled Tribes. If
there are inspectors, these 250 ts will
be filled by promotion and not by direct
recruitment, and if therc are inspectors
belonging to Scheduled Castes and Sche-
duled Tribes and qualified to be promolad:
that is, having put in more than two ycars

service and having passed the Income-
tax Officers’ examination, certainly their

" claims will be taken into consideration by

the Departmental Promotion Committee.

BACKWARD CLASSES COMMISSION'S
- REPORT

*962, Shri Ramachandra Reddi: Will
the Minister of Home Affairs be pleased
to state whether the opinions of the State
Governments regarding the Report of the
Backward Classes Commission have been
received ?

The Deputy Minister of Home
Affairs (Shri Datar): The opinions
of a few State Governments have been
received so far.

Shri Ramachandra Reddi: May I

know whether any time limit has been

laced for the submission of these remarks
rom the State Governments ?

Shri Datar: We have requested the
State Governments to furnish us with
their opinions as early as possible. We
have not yet received the opinions of most
of the States and only eight States have
submitted their preliminary comments.

Shri Ramachandra Reddi: May I
know whether after the receipt of the
remarks from the State Governments, the
financial implications of implementing the
Backward sses Commission’s scheme
will be examined and whether the Report
will be placed for discussion in this House ?

Shri Datar: The first part of the
uestion is correct; the financial implica-
tions willbe examined, Government would
take a decision and then the Report would
be [ghocd on the Table of the House along
with the memorandum as required by
article 340 giving the action that Govern-
ment have taken thereon.

Shri Thimmaiah ¢t May [ know
whether it was not possible for the Govern-
ment to implement certain recommenda-
tions of this Commission without taking
the, opinion of the State Governments?

Shri Datar: That would not be correct ;
ultimately most of the implementation
work has to be done by the State Govern-
ments,

oft wimd : afx qga & ww
ORI dwa®  wwEw  wEET W
foitd qU aod AR #=0m TR
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! AN A P woR
waar w10 I A g 7

Shri Datar: Government will consi-
der that' question; such an eventuality
will Dot _arise.

-— e Y L CFT T e

Shri B. S."Murthy: When was the
report referred to the State Governments
for their opinions and what are the States
that have not sent in their recommenda-
tions and what are the steps Government
are going to take for expediting this as
early as possible?

Shri Datar: The hon, M:mber has
asked a number of questions and [ shall
try to answer.

Mr. Speaker: Some part of it has
already been answered. Only eight States
have sent in their preliminary remarks.

Shri B, S, Murthy: I asked the date
on which it was referred to them.

Mr. Speaker: That is a new question,
-
Shri Datar: It was referred to them
about two months ago.

Shri Veeraswamy: May I know
why the Government had not cared to
discuss this report in Parliament?

Shri Datar: How can it be discussed
unless the matter has been considered by
the State Governments ?

INCOME-TAX SOLICITORS

"96; Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the method by which the appoint-
ment of the solicitors for the Income-
Tax Department are made by Government
at Bombay and Clacutta; and

(b) what restrictions are put, if any,
by the Department at the time of ‘ap-
pointing the solicitors ?

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah):
(a) By selection of a suitable person possess-
ing the required qualifications and ex-

perience.

(b) The restriction imposed is that the
Solicitor will not act for or advise any other
client in Income-tax matters relating to
the Income-tax Commissioners’ charges
for which he is the Solicitor, Similarly,
s0 long as he is a member of a firm, s
firm or any other members thereof shall
not act for or advise any other client in
Income-tax matters without the consent of
the Commissioner of Income-tax con-

eerned,

Shri Morarka: May [ koow for
what period this appoinument is made and
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what is the scale of rémuneration which

the Gove, i i
e S mment sanction for such appoint-

Shri M. C. Shah: The appo;
1s made for one year and then itpil:grl:r:g:;
fc_u- another year and so on. They are
given some retention fees and when they
appear they are paid on a daily basis,

Shri Morarka: May I know wh
are these dai;y fees and what is the mu:n:E
ion fee paid by the Government ?

Shei M. C. Shah: I have not
them with me. If I remember aright f!c:-t:
retention fee is Rs. 75. I have not got
the figure with regard to daily fees. If
the hon. Member wants ir, I will supply
it co him,

Shri Morarka: Isitnot a fact that the
monthly income of this one person is about
+ 20,000 and even so his partners in firms
arc allowed to have private practice on
lncome-tax matters.

Shri M. C. Shah: About the former
part of the quescion, I am nor aware;
I will have to enquire and find our whe-
ther it is so. With regard to his partners
in the firm, I have already said in the reply
that they can do so with the consent of the
Commissioner of Income-tax concerned.

Shri Joachim Alva: How docs the
Government explain this incorrect and
unethical rute, though it may be legal,
that an individual is taken by the Income-
tax Department to work as a solicitor for
the Government but thereis thesame firm--
Mulla and Mulla—and he comes to the
other partner by the next door who de-
fends the case? How does Government
explain this conduct?

Shri M. C. Shah: I do not think
there is anything unethical or anything so
wron%mas presumed by the hon. Member
who has put the question. As a matter
of fact they are not allowed to practise in
the High Court. No consent is given to
practise or appear against the Govern-
ment in the High Cournis. The soilicitor
does not appear in every case and there-
fore, whenever the Commissioner of
Income-tax concerned comes to the
conclusion that the interests of the Govern-
ment are not a<dverscly affected, permis-
sion is given.

Mr, Speaker: The point of the ques-
tion as it appcars to me is that the man has
an approach or & possible approach to the
records of the Government through the
same firm; that seems to be the point,

Shri M. C. Shah: That cannat be
the case. Whenever a solicitor is asked
to give his opinion on a certain base, then
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and then only the Government solicitor
wiil have access to the records of that case
and it is not that his partners appear with
him in tie Goverament casc.

COPPER ORE DEPOSITS

+967. Shri Bishwa Nath Roy: Will
the Minister of Natural Resources and
Scientific Research be pleased o state
whether it is a fact that extensive cop-
per orc depusits have been found re-
cently in the Nagpur District ?

The Minister of Natural Resources
(Shri K, D. Malaviya): It is reported
that in the coarse of a preliminary survey
carried out by the Geological Survey of
India during November, 1955, 4 copper
deposit was located about 2 miles East
North Euast of Pular. Details of the deposit
are not yet known.

Shri Bishwa Nath Roy: May I
know whether any work would be under-
taken next year for ecxploiting these

deposits ?

Shri K. D. Malaviya: No; I am
afraid no steps arc being taken so far.

Shri Bishwa Nath Roy: May I know
when this survey will be completed?

Shri K. D. Malaviya: [ am afraid
we are not equipped properly to expedite
all the work that we wish 1o do.

Shri Bhagwat Jha Azad: The mo-
ment the Geological Survey establishes
thar che ore deposited here is extensive,
do Government propose to exploit it under
the supervision of the Central Govern;
ment or to leave it (o the State Government
to do it?

Shri K. D. Malaviya: I am sorry
even with regard to the question of establish-
ment of adequate quantity of copper ore,
we have not done much; as I said, we are
not properly equipped to do that as quickly
As We want.

Shri V. P, Nayar: May I know whe-
ther, in view of our dependence on foreign
countries for this very strategic raw material,
Government have conducted any elaborate
survey with a view to find out wnether we
can be self-sufficient in copper orer or
copper from indigenous sources?

Shri K. D. Malaviya: Government
are taking some steps to examine the encire
question of making ourselves self-suffizient
in copper. With that end in view, some
etpem.from the USSR are also in our
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C ider Train'ng

*970, Shri Krishnacharya Joshi :
Will the Minister of Defence be
pleased to state :

(s) whether Glider 'I'ninin! in the
Air Wing of the National Cadet Corps
has been introduced ; and

(b) if' so, what ar¢ the main fune-
tions of the training?

The Deputy Minister of Defence
(Sardar Majithia) : (a) Yes.

* (b) The main - function of Glider
training is to make the cadets atr-mm_ded.

Shri Krishnacharya Joshi : May
T know the total number of persons re-
ceiving rraining at present ?

Sardar Majithia 1 I require notice
to answer that question.

Shri Krishnacharya Joshi : May
I know how the selection of the candidates

is made for training?

Sardar Majithia : The senior cadets
of the Air Wing arc given Glider training
and there is no question of any selection
because every one of them will get 1t

Shri Krishnacharys Joshi : Ma
I know what is the period of training

Saﬂhr Majithia : There is lno
specificd period but they get a particular
mi;’er:ber of h urs’oi Glider flying which 1
should like to mention off-hand.

Shri Bhagwat Jha Azad : To make
the caders air-minded may I know how
many Gliders are at the disposal of the
Defcnce Ministry for this specific pur-

pose ?

Sardar Majithia : Gliders are cam-
ing in and we arc making every cffort to
encourage Tis particular iype-of flying.
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Shri t Jha Axzad : What is the
number of Gliders at the disposal of the
Defence Ministry? That is my ques-
tion.

Mr. Speaker: He wants to know
the number of Gliders if the hon. Min-
ister can give it.

Sardar Majithia : I should like to
say that it is very few at the moment.

Shri ]ll‘!lll Singh : With a view
to taking advantage of the visit of the
Polish Gliders in the country at the pre-
sent moment, may I know whether the
Government have accepted the offer
of our visitors to go round the various
training centres ?

Sardar Majithia : Offer of what ?

Mr. Sgenker : The hon. Member
says thc Polish Gliders are here and
taking advantage of their presence
have Government any intention of send-
ing them round to all the training cen-
tres in India ? '

si:;dar Majithia : Whenever the
offer is reccived from the particular
Quarter that will be duly considered.

Shrimati Ila Palchoudhury : May
Iknow if any such centres have been
opéned in West Bengal or is it contem-
plated to open any in West Bengal 7

Sardar Majithia : As I said, the
senior cadets of the National Cadet Corps
of the Air Wing will get this training
and wherever we find therc are sufficient
numbers we will open centres.

Indian Air Force

*971. Shri D. C. Sharma : Will the
Minister of Defence be pleased to state ;

(a) the steps taken by Gevernment
to replace the old aircrafts of the
Indian Air Force by new ones ; and

(b) the total number of aircrafis
purchased during 1955 ?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). It will
not bein public interest disclos:  the
information.

19 DECEMBER 1956

Oral Answers 1174

Shri D. C. Sharma : May I know
whether it will be in the public interest
to put some supplementaries on this
question ?

Mr, 8 : It all depends on the
nature of the supplementary questions that
he wants to put. .

Shri Joachim Alva: In the matter of
purchase of aircraft will the Government
take note not to repeat the mistakes
they had done in the past, namely, the

. French aircraft Ouragons were hased

and they came and told us that spare
parts will not be available because the
particular aircraft is out of line alto-
gether ? Then again in the matter of
Skymasters the same story was repeated.

Sardar Majithia : So far as the
Ouragons are concerned I should like to
correct my friend and say that these
aircrafts are fully serviceable and we have
got enough spares to last these aircrafts
their lives. Therefore, there is no question
of a mistake in that case.

Inter-Varsity Youth Festival

*973. Pandit D. N. Tiwary: Will
the Minister of Education be pleased to
state :

(a) whether any restriction of age
limit has been put on students wish-
ing to participate in the Inter-Univer-
sity Youth Festival ; and

(b) if so, whether any suggestions
have been received to raise the age
limit ?

The Parliamentary Secretary to
the Minister of Education ‘Dr. M. M.
Das) : (a) Yes Sir, the Festival was
open to the students in the age range of
14-22 Years.

(b) Yes Sir, a few students requested
to raise the higher age limit to 25.

Pandit D. N. Tiwary : May
I know what led the Government
to fix the age limit at 22 and whether
they considered the casc of those law
students who generally go to law colleges.
after 22 ?

Dr. M. M. Das : The request that
was received by Government from some
students only wrs duly  considered
and the Government could not comply
with their request as the festival was
intended to give opportunities to amateur
artiste students of the universities other
than professional performances of the:
students of the higher age.
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Pandit D, N. Tiwary : May I
know whether those requests which
were acceded to were as exemptions or there
m;’ a i!gmeral rule extending the sge

it

Dr. M. M. Das : That is a gencral
rule and there was no question of any
exemption.

Shri Bhagwat Jha Azad : Will
the Government consider the question
of admitting students as students of
universities in the Inter-university
Youth Festival and not by the age limit ?

Dr. M. M. Das : No, Sir; Govern «
ment propose to stick to their decision.

Shri Bhagwat Azad: What are ta €
reasons for not allowing students to par-
ticipate as students of universities in the
Inter-university Youth Festival and to
put a restriction on the age limit ?

Dr. M. M., Das : [ have already
given the reasons ; Government thought
that the Festival was intended to give
opportunities to amateur artiste students
of tae universities rather than for the
professional performances of the students
of higher age.

Ordnance Installations

*975. Shri Ramachandra Reddi s

Will the Minister of Defence be
pleased to state :

(a) whether it is a fact the
Ordnance Installations at  Pattabhi-

ram and Avadi, Madras State are be-
ing closed down ;

(b) if so, why and from which date ;

(c) the number of civilian cmployees
th at would be affected ; and

(d) whether any alternative employ-
ment will be provided to them ?

The Dm.lty Minister of Defence
(Sardar jithia) : (a) Although
Pattabhiram and Avadi are not on the
list of permanent location of Depots,
for the present, the . installations are
not being closed down.

(b) to (d). Do not arise.

Shri Kajrolkar : Is it a fact that
the Ordnance Factory at Wadala
in Bombay State is also being closed
down?
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Sardar Majithia : I should
require notice to answer that question
the main  question  pertains

to other stations.

Shri Bhagwat Jha Axad : May I
know whether it is correct that retren-
chmenttothe tune of 5000 to 7000
employees is going to be effected in the
ordnanc: factories in India ?

Sardar Majithia : That question
has been asked so many times and it has
been answered that there -is a surplus
labour in the ordnance depots—I m-an:
depots and not factories—and that
has to be adjusted.

Shri Bhagwat Jha Azad : May I
know whether beforeretrenchingfromthe
ordnance depots in such a large scale
of s000 to 7000, as it is rumoured, the
Government will provide  alternative:
means of employment to them ?

Sardar Majithia : Always the-
Government tries its best to give
them alternative employment,

HOATC Qo Q®o g™ : FT {
o @A g fF wdde deedw § Ay
FTH FA a1 A0 § W A qIAA §
Wi fomer Afen fear mn @ 5 =g
faerer fad o, &Y Sw#r fee & w@v
TR T FT syaeT Fr AT E & 7
Sardar Majithla : So far as the
ordnance factories are concerncd I should
like to say that there is no surplus in the
technical = part of it. Only,in the case of
non-technical people there is surplus

and they do g:t proper share from the
Employment Exchanges,
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Spacial U, N. Fund

*943. ShriShreec Narayan Das: Will
the Minister of Finance be pleased to
state whether any and if so, what
progress has been made with regard
to . the establishment of a Special U.N.
Fund for economic development  of
wunder-developed areas ?

The Parliamentary Secretary to
the Minister of Finance (Shri B. R.
Bhagat) : The question of establishing
a Special United WNationg Fund
for economic development of under-
developed areas was considered recently
at the tenth session of the U.N. (eneral
Assembly. The officinl report of our
delegation  on  developments at this
session has not yet been received.

Rehabilitation Finance Administration

<949 Shri Gidwani : Will the Minister
of Financebepleased tostate ;,

(a) whether it is a fact chat the
number of Ji paced perions who had
upplied for loans from the Rehabili-
wation  Finance  Administration  and
whose loans had been sanctioned have
not  received the amounts though they
l'la;e completed all the requirements;
AN .

(b) it so, the reasons therafor ?
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The Minlster of Revenue and
Defence Expenditure (Shri A. C.
Guha) : (a) and (b). Yes, in some cases
there was  some delay in  the release
of sanctioned loans due to non-ful-
filment of the conditions relationg to
compensation  claims. On account of
the hardship caused to the appiicants
Government have subsequentiy revised
these conditions and orders have been
issued to maike payments. Attention of
the Honourable Memberisalsodrawn to the
reply to Starred Question No. 416 dated
2nd December, 195s.

Insurance Companies
_*952, Shri K. P, Sinha : Will the

Mi ‘1 of Finance be pleased to state :
(a) whether Insurance industry
receives any help from  Government;

(b) if so, in what way ; and

(c) whether it is a fact that Indian
Insurance Companies are doing Ist of
business in foreign countries ?

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah):
(a) No, Sir.

(b) Does not arise.

() I would invite the aitention of
the Hon'ble Member to the statistics
given in the Insurance year. Books pub-
lished annually,

State Bank of Iniia in Karachi

*9£6. Shri Ral'!hmth Singh : Will
the Minister of Finance be pleased to
state whether it is a fact that the
brench of the State Bank of [ndia in
Karachi removed on the 24th QOcrober,
1955 an Indian Map from this office
showing Jammu  and Kashmir as a
part of the Indian Union ?

The Minister for Revenue and
Defence Expenditure (Shri A.C. Guha):
Yes, Sir. The Agent of the Karachi
Branch of the State Bank of India did
so in order toavoid any demonstration
by agitators of which due wairning had
been conveyed to him.

CourtsMartial

*g60, Shri C. D. Gautam : Will the
Minister of Defence be pleased to
State whether it is a fact that most
of th: woking tim: of an Army
Officer is being spent on Courts of
Inquiries and Courts Martial and thus
be is unable to lovk after his men
thoroughly ?
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The Ig‘e‘pu Minister of Defence
(Sardar Majithia) + Work in connection
with Courts of Inquiries and Courts
Martial is one of the normal
duties which Army officers are some-
times called upon to perform. It is not
correct to say that they spend too much
time on Courts of Inquiries and Courts
Martial to the detriment of their other
duties like looking after their men. In-
structions exist that will ensure this.

Marine Survey

3. Shri M. D. Joshi : Will the
ster of Defence be pleased to
state :

(a) whether the marine survey of
the West Coast has been completed
and the charts’ of pom and harbours
have been prepared ;

(b) whether there has been any re-
vision of these charts ; and

(c) whether it is a fact that recently
ships have experienoed dangers in the
course of navigation especially along
the West Coast ?

The Deputy Minister of Defence
(Sl.l'dlr Pﬂ]lthh) t (a) Marine Sur-

vey West -Coast is  still
in progrm. Howcvor, mejor surveys
in res roaches to Kandla

aw]n.khx ort of Bombay and
G'I.llf of Kutch have been completed.

tMLatest editions of the charts of bthe
e¢_major rts viz., Kandla, Boml ay
and Cochin ﬁove been published.

(b) Charts are periodically revised on
the basis of the latest available informa-
tion after survey,

(c) None, so far as the Indian Naval
ahips are conoerned.

Tribal Students

*965. Shri Rishang Ke;lohln' + Wil
the Minister of Bdncnﬂn be pleased
to state:

(a) whether the Tribal Develop-
ment Advisory Board and the Govern-
ment of Manipur have recommended
to the Government of India for the ex-
emption ofschool fees of the tribal students
of Manipur; and

.9? if so, the action taken in this re-

The Minister of Education and
Nataral Resources and Scientific Re-
search (Maulana Axzad) : (a) Yes, Sir.

(b) The proposal of the Manipur
State  Government which was received
ﬁeu on 25-11-1959 is under examina-

on.

468 L.S. D.—a
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Multl-purpose Schools

¥966. Shri H. G. Valshnsv @ Will
the Minister of Education be pJ?d
to state the amount of grant given to
derabad State for converting aecondary
schools into multipurpose lchooh m tha
current financial year? .

The Minister of Educationaad
Natural -Resourees and Scientific
Rescarch (Maulana Asad): Total centra
spproved. grant during . 2959-56 4

Non-recurring Recurring Total
Ra. Rs, Rs.
39,323,800 75,135 29,96,925

States Re-organisation Commissien’s
Report]

*968. Shri Shue Nmm Das 1
Will the Minister of Hom Affeire be
pleased to staté; i i di

(a) whether it is a fact that the Statea

Re-organisation lil:m has mbm.lmd
a subsidiary report

of a North-Weuern cy of the
tl}lt opcnm on the Nort

o

(b):foo,the nature of the yepart?)
The M.ln.hur of Home

(Pandit G. B. Pan aNo
report has been sub: tm:})

sion, One of the memberlhll bowru.
written aeplutely to th.e Pnnw’ Mlnmu_

(b) The communication deals mainly
with the need for the development o{lllil
area.
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' Rehabllitation Finance Administration

%974. Shri Gldwani : Will the Minister
- of Finance be pleased to state:

(a) whether Government have consi-
dered the recommendation of the Public
Accounts Committee published in the
Fifteenth Report regarding the setting up
of a Committee to inquire into the ap-
pointments of officers, fixation of their
salaries and overhauling the administration
of Rehabilitation Finance Administration;
and

(b) if so0, the decision taken on that
recommendation ?

The Minister of Revenue and Defence
Bxpenditure (Shri A, C. Guha):
() and (b). The recommendation is under
the consideration of Government.

Military College, Dehra Dun

®976. Shrl Shree Narayan Das 1 Will
the Minister of Defence be pleased to
state;

m whether the standard and status
of Military College, Dehra Dun has been
or is proposed to be reduced to that of
8 school ; and

(b) if so, the reasons for it?

. The Minister of Defence Organiza-
tion (Shri Tyagl) 1 (a) and (b). Presumably
the reference is to the Prince of Wales

Military College, Dehra Dun, Which has
been redesignated as “‘Sainik - School”,
Dehra Dun, with effect from the first De-
cember 1955. The change in the desig-
nation does not affect the standard or
status of the institution,

Education of the Blind

Shri Krishnacharya Joshi :
*977 {Sh.rl Bhagwat Jha Azad:

Will the Ministes of Education be
pleased to. state the steps taken by the
Central Government on the recommen-
dations made by. the Seminar held on the
education of the blind?

The Minister of Education and
Natural Resonrces and Scientific
Research (Maulana Aszad) : The re-
commendations of the Seminar were
considered by the National Advisory
Council for the Education of the Handi-
capped. The Council has recommend-
ed a programme for the next year which
is under consideration,

Libraries in Punjab

*978. Shri D. C. Sharma 1 Will the
Minister of Education be pleased to
state;

. (a) the amounts of loan and subsidy

iven to the Punjab State by the Central
rnment for the development of its

libraries during 1954-55; and

(b) whether the money so ted has
been availed of ? o



1183 Written Answers

The Minister of Education and
Natural Resources and Scientific Re-
search (Mgulana Azad)§: (a) Loan
nil; ‘Subsidy Rs. 9,350/-..

(b) No, Sir.
0il Wells

-*g79, Shri hunath Singh : Will
the Minister of Natural Resourcesland
Scientific Research be pleased to state on
how many new oil wells drilling operations
have been commenced during the last
six months ?

The Minister of Natural Resources
(Slillri K. D. Malaviya) : Five new
wells,

Grants to Public Schools

628. Shrl V. P. Nayar : Will the
Minister of Education be pleased to
state whether Government are giving an-
nual grant to anyof the “Public Schools”
in Delhi?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad) : No, Sir.

Rehabilitation Finance Administration

629. Shri Biren Dutt 1 Will the
Minister of Finance be pleased to
state @

(a) how many applications for loans
from displaced persons residing in Tri-
.are pending with the Rehabilitation
inance Administration;
(b) how many applications have been
granted during 1954-55 and 1955-56 so
far ; and

(c) the reasons for delay, if any, in sanc-
tioning loans to thesc applicants ?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha): (a)
Statewise statistics for applications received
are not maintained and so the figure is not
readily available.

(b) Loans sanctioned to Displaced
persons who have settled in Tripura State
were—

during 1994-55 . 55
1955-36
(upto November, 1983) . 4

(c) Some delay in sanctioning the loans
occurs, generally on account of the face
that applications are taken u¥ for conside-
ration according to the date of their receipt,
In the casc of industrial loan applications
some delay is also caused by the fact
that reports from the respective State
Governments are to be obtained before
finalisation.
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Recognition of Indian Degrees in
aya

630. Shri Shree Narayan Das : Will
:?:r Minister of Education be pleased to
e:

(a) whether efforts made by the Go-
vernment of India for recognition of deg-
rees of Indian Universities by the Govern-
ment of Malaya have borne fruit; and

rcgi:l::% i|if 0, the present position in this

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad) : (a) and (b).
The Government of Singapore and the
Federation of Malaya do not recognise
at par any degree of the Indian Universities
excepting degrees in Medicine which are
recognised by the General Medical Coun-
cil of the United Kingdom and other
degrees which are recognised by the Uni-
versity of Malaya, University of
Malaya, however, have repeatedly informe
ed that they are prepared to consider
only individual cases, on merits. Tha
Government of India are continuing to
make cfforts to secure a general recognis
tion.

Infantry School, Mhow

631 Sardar Hukam Singh :
77" Shri Bahadur Singh @

Will the Minister of Defence be pleased
to state: '

(a) the number of officers who have
passed the Junior and Senior Commander
Courses in the Infantry School, Mhow
during the last § years; and

(b) the number among them who were
taken in to permanent Regular Commis-
sion in the Army?

The Deputy Minister of Defence
(Sardar Mafjithia) : (a) 1200 Regular
and Non-Regular officers have passed the
Junior Commanders’ Course and 386
Regular Officers have passed the Senior.
Officers Course.

(b) Out of Non-Regular Officers who
passed the Junior Commanders’ course,
24 have been. granted permanent Regular

issions,
Armed Forces Headquarters Employe

Ssrdar Hukam Singh:
€33.4 Shri Bahadur Siagh 1

Will the Minister ¢f Defence be
pleased to state:

(a) the number of personnel employed
st present in the Armed Forces Hugqult-
tesw im Delhi;
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(b) how does it compare with the figure
in 1948; and

(c) what is the number of civilians
among them?

Dﬁ.pm Minister of Defence
(Sardar ithia) ¢t (a) Total number
of civilian l.nd service personnel as on
1-12-1955 was B,347.

(b) the number on 1-12-1948 was
7507.

(c) 6,883 on 1-12-1655 and £,259 on
1-12-1948.

Army Officers Travel Forms

Sarder Hukam S
‘33'{81::1 “Bahadur sﬁ"}'ﬁ' h

Will the Minister of Defence be pleased
to state:

() whether Form ¢D’for travel by Army
Officers has been discontinued; and

(b) if so, when, and for what reasons?

Mini of Def
(Sardar mu?m-) : .?:)' No. ence
(b) Does not arise.
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Government Employees on Sick Leave

636. Shri V. P. Nayar : Will the
Minister of Finance be pleased to state
the percentage of sick leave availed of
by Class II, Class IIT and Class IV Central
Government employees during the period
of th; First Rive Year Plan upto 1954-
1955

The Minister of Revenue and Civil
Expenditare (Shri M. C. Shah) : Leave
is sanctioned by various administrative
authorities under whom Central Govern-
ment servants are working in accordanace
with appropriate rules on the subject. The
information is therefore not readily avail-
able and will have to be collected by addres-
sing all the Central. Government offices
in and out of India and after scrutinising

personal files, service records etc. of

Government servants referred to. It
is considered that the collection of this
information will involve a dispropor-
tionate amount of time and r.
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Law Commission
Krishoacharya Joshils
wm"& Minister of Law be pl'elucd to

lthenumbcrofmecn held by th
leséommnsionwfu mdnss by the

(b) the number of tours undertakea
by it ?

The Mianister of Law and Minority
Affairs (Shri Biswas): (1) Four. (In-
clusive meetings held independently by
the two sections of the Commission.)

() N1



1189 Written Answers

Banaras University

640. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
state:

(a) the number of scholarships awarded
by the Central Government under various
heads to students studying in the Banaras
Hindu University as distinct from the
Erﬂ;nu made to the University as such;

(b) whether there are any  Central
Government scholarships tenable in the
mi:.lrvedsc College there for students

er than Scheduled Castes, Scheduled
Tribes and backwards classes ?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) A statement
is placed on the Table of the House.
[See Appendix V, annexure No. 62].

(b) None.
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Superannuated Employees

_643. Shri D. C, Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of superannuated
government employees at persent working
in his Ministry and offices under his adminis-
trative control; and

(b) the number of cases in which
extensions are proposed to be granted
this year ?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) 13

®) 1
Crude 0Oil

Shri Raghunath Singh:
644 {m-. Ram Subhag Singh:
Will the Minister of Natural Resour-
ces and Scientific Research be pleased
to state whether it is a fact that crude oil
has been discovered in Bajaj, Kapurthala
District ?

The Minister of Natural Resources
(Shri K. D. Malaviya): No, Sir.

was discovered in the Nundydroog Mines
at a depth of 4200 feet in June 1949. This
reef is supposed to be the con tion of
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the Oriental Reef which was being worked
in ' the Golconda Road Block and Nine
Reefs Mines during 1899 to 1902. Deve-
lopment work has been done on the Wem
Reef and some reserves have been blocked
out.

Confiscated Gold

.646. Shri D. C, Sharma: Wil the
Minister of Finance be pleased to state
the quantity of gold confiscated from the
18t O Juv?z to the end of November, 1955
on the West Pakistan border ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): The
quantity of gold confiscated from the Ist
of July to the end of the November :9!55
on the West Pakistan border is 198 tolas
approximately.

Scandinavian Aid

647. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the extent of aid received from
Scandinavian countries during 1954; and

ed?(b) the form in.which it has been receiv-

The Minister of Finance t.Shrl C. D.
Deshmukh): (a) Rs.35:25 8 from
Norway.

(b) Supply of equipment, salaries of
Norwegian personnel and other miscellane-
ous expenditure in India on the Fisherics
Development Project in Travancore Cochin.

Chromite Ore Reserves

648. Shri R. N. S. Deo: Will the
Minister of Natural Resources and
Scientific Research be pleased to refer
to replies given to Starred Questions
Nos. 2141 and 2276 on the 26th and 28th
September 1955 respectively and state:

(a) whether according to the condi-
tions of mining lease, mine owners are
required to develop the mines fully;

(b) whether in respect of strategic
or important minerals whose ore reserves
are inadequate’ or are not fully known,
and whose conservation is felt to be neces-
sary, Government are considering revision
of policy to ensure control at point of produc-
iop in preference to existing control at
point of marketing;

(c) whether the Orissa Chamber of
Commerce have been asked to submit
maps and reports of Geologists to substan-

jtiate thcl;tlr estimate of Chromite Ore Reser-
_ves; an

(d) if so, the result thereon ?
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The Minister of Natural _ﬁ:‘omu
(Shri K. D. Malaviya): (a) is oo
condition prescribed for leases to
the effect tthelummebp the
mines fully”,

(b) No sucn measure is under consi-
deration.

() Yes, Sir.

(d) The reply of the Orissa Chamber
of Commerce is still awaited.

Air Force Recrults

[ Shri Bhagwat Jha Azad: Will
the 'ﬁnister of Defence be pleased to
state: '

(8) whether Government propose to
revise the educational, medical,” age ahd
other recruitment standards for Ait Force
recurits from rural areas; and :

(b) what is the response in the recent
recruitment from the rural areas ?

The Minister of Defence Organisa-
tion (Shri Tyagl): () No. =~ '

(b) Separate statistics of recruitment
from rural areas is not maintained but the
reports of the Recruiting Officers indicate
that the response from rural areas is ?.i:_!y
satisfactory.

Sindhu Durg Fort

650. Shri M. D. Joshi: Will the
Minister of Education be pleased to state:

(8) whether the fort of Sindhu Durg
on the West Cost in the Bomaby State
hes been declared a ‘protected monu-
ment’;

(b) whether the fort has been seriously
damaged by Sea waves;

(c) whether any repairs have been

carried out and if so, when and the amount
spent over the same;

(d) whether any periodical jnspegtion

is held and a report submitted to Govern-
ment; and

(e) if so, when was the last report

received ?

The Minister of Education and
Natural Resources and Sclentific Re-
scarch (Meulana Azad): (2) Yesn

{b) Yes.

(¢) No.

(d) Yes.

(¢) Pebruary, 1955.

. Development of Scheduled Tribes and
Areas

. Shrl Bheekha Bhait Will the
Mi:(‘-:e: of Home Affairs be pleased
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to state the schemes proposed to be in-
cluded in the Second Five Year Plan for
the development of Scheduled Tribes and
their areas?

The Deputy Minister of Home Affairs
(Shri Datar): The schemes are many
and consistently with the objective of
enabling the tribal people tguisreurve and
develop their own art and culture as well
ab their economic condition, seek to cover
the following items:—

(i) the economic uplift of tribals by
means of improved and fixed
cultivation, forest co-operatives,
training ctm production and
cottage industry centres, market-

ing a ements, development
oﬁortr{:‘l:iure, etc.;

(ii) the development of means of
communication in inaccessible
Scheduled and Tribal Areas;

(ili) the eradication of diseases and pro-
vision of medical and public
health facilities;

(iv) the provision of educational facili-
ties, technical training, housing
pure drinking water, and generally
of all other necessary services to
people inhabiting tribal and
scheduled arems; and

(v) provision of facilities for the
development of community life
and for preserving and developing
tribal art and culture.

Cases of Disciplinary Action

6532. Dr.Satyawadi: Willthe Minis-
ter of Home Aflairs be pleased to state
the number of casesin which disciplinary
action has been teken during 1954-55
sgainst Central Government employces
for approaching the members of Parliament,

The Deputy Minister of Home Affairs
(Shei Datar): There has been no such
cask in the Ministry of Home Affairs and I
eia::ﬁm:mt aware of any such case else where.

er. -

Forelgn Nationals

"3@ Shrl 8. V. L. Narasimham:
will .Minister of Law be pleased to
state:

(a) the names of countries with which
ents exists for enforcement

reciprocal
of dpnc:eu of courts in India against foreign
. hatiotly; and '

(b) the mode of execution of decrees
aguinst property in foreign countries?

The Minister of Law and Minority
Aflairs (Shri Blswas) (8 R:calgmcll
‘arpangements have been made with the
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following countries for execution of decrees
of civil courts:—

(1) The United Kingdom of Great
Britain and Northern Ireland.

(2) Colony of Fiji.
(35 Colony of Aden.
(4) Colony of Singapore.

(b)Y The mode of execution of a decree
passed by a court in India against a national
of a forcign country with which India has
entered into reciprocal arrangement de-
pends on the law relating to civil procedure
in force in that country.

Manipur State Transport Department

654. Shri Rishang Keishing: Will
the Minister of Home Affairs be dpleased
to refer to the reply given to Starred Ques-
tion No. 1281 on the 31st August, 1955
and state:

(a) the progress of investigations made
by the Specisl Police Establishment in
connection with defalcation of funds in
thf:l Manipur State Transport Department;
an

(b) whether it is a fact that the Delhi
Special Police Establishment has asked
the Manipur Police Department to frame
charges against the accused persons in this
connection ?

The DeputB Minister of Home
Affairs (Shri Datar): (a) The matter
is still under investigation and no final
conclusions have been arrived at.

(b) Does not arise.

Smuggled Silver

655. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) the total quantity and value of
silver detected while being smuggled from
West and East Pakistan during the years
1954 and 1955 so far separately;

(b) the number of persons arrested
and convicted; and

(¢) the steps taken to check it ?

The Minister of Revenuecand Defence
Expenditure (Shri A. C. Guha) (a)
The total cLl;a.nmy and value of silver detect-
ed while being smuggled from West and
East Pakistan during the years 1954 and
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1955 (upto 3oth November 1955) were
approximately as follows:—

Year Quantity in tolas Value
1954 56,203 " Rs. 83,662
1955 Rs. 64,222

45,122
+462 chinese dollars.

(b) No person was arrested, or convicted
in this connection in a court of law.

(c) Anti-smuggling measures of the
Government change from time to time
according to the necessity to combat changed
technique of smuggling. Moreover, it
would not be in the public interest, Sir,
to disclose all the measures which are now,
taken or under the consideration of Govern-
ment to suppress smuggling.

Foreign Geologists

657. Sardar Iqgbal Singh: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

a) the names of foreign Geologists
working at present in this country;

(b) the nature of work assigned to
them; and

(¢) their service conditions ?

The Minister of Natural Resources
(8hri K. D. Malaviya): (a) to (). A
statement giving the required information
is placed on the Table of the House, [See
Appendix V, annexure No. 63].

Indian Naval Dockyard Apprentice
School, Bombay

658. Shri Bheekha Bhal: Will the
Minister of Fefence be pleased to refer
to the reply given to Starred Question
No. 382 on the 2nd December 1955 and
xatc the number of _Sc_hed}xletge Nl" nbe]

pprentices receiving training in ava
Dockyard Apprtﬁca School, Bombay
at present ?

The Deputy Minister of Defence
(Sarder Mafitiiay NIl

Scheduled Tribes Boards

649. Shri Bheekha Bhai: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred Ques-
mNo.wB on the and December, 1955

state:

(a) whether Constitution of a sepa-
rate Board for Scheduled Tribes is under
contemplation ; and
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(b)i?fso,howﬁ:thematterhllpm-

The Deputy Miniiter of Home
Affairs (Shri Datar): (a) and (b). As

was stated on the last occasion, the entire
mmer as to what Boards, if any, should
be constituted is under consideration.

Geological Survey

660, Shri Sanganna: Will the Minis-
lcr of Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether any geological survey has
been carried out in Orissa during 1954 and
19553

(b) if so, whether any new mineral
ores have been discovered; and

(c) their names ?

The Mln.lm of Natural Resources
lShri K. D. Malaviya): (a) to (c). Yes,
new outcrops fof coal in

Tall:hcr, iron ore in Keonjhar, Mayurbhanj
and Cuttack, and alusitc in Mayurbhan)

ch m ore in Phulbani were met
with examined,

Stamp C-nu.uln‘ and Prin
Ink Project ting

661. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state

how far the Stamp Cancelling and Prin
Ink_Project has I:Jrogrcsudsr .

The Minister of Natural Resources
(Shri K. D. Malaviya): A statement
giving the uired information is laid
on the Table of the House, [See Appendix
V, annexure No, 64).

Grants for Scheduled Castes and
Tribes

662. Shri Sanganna: Will the Minis-

ter of Home Affairs be pleased to

stafe:

(a) whether the Government of Orissa
have approached the Govérnment of India

to increase the t for]Scheduled Castes
::3 Scheduled %:bcs fm! the year 1955-56;

(b) if 80, to what extent and with what
results ? .

The Mind f
Affairs ?ﬂ'r'f’ Dltlr).tt“ of Home

(8) No. Scheduled Canu

b) Does not arise.
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Scheduled 1Tribes

(v) Yes.

(b) Additional schemes costing
Rs.5'58 lakhs were proposed by the Orissa
Government. m:n this, schemes
costing Rs. 4.18 have been sanctioned.

General Elections

Thakur Jugal Kishore Sinha:
633.{5.!:»1 Ram Nmm Singh:

Will the Minister of Law be pleased
to state the total cost incurred so far in
connection with;—

(i) General Elections, (ii) by-elections,
and (iii) disposal of election petitions ?
The Minister of Law and Minority
Affairs (Shri Bl“ul) (l) and (11Lelnfur-
mation is being collected and will
on the Table of the House in due course.

(iii) A total expenditure of
Rs.116,49,382/4/-. has been incurred on the
Election Tribunals upto the 318t Octaober
1955.
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\ Basic Schools

665. Shri Bansilal: Will the Minister
of Education be pleased to state:

(:% the total number of Basic Schools
in e coumtry, State-wise; .

(b) the total number of students
receiving education ‘in such schools;
and

(c) the total number of institutions
in the country, State-wise, which impart
training to teachers in Basic Education?

The Minister of Educatdon and
Natural Resources and Scientific
Rescarch (Maulana Azad): (a) to (c).
A statement is laid on the Table of th-
House. |See Appendix V, annexure No.
66]. .

22 DECEMBER 1955

Written Answers 1200
Welfare Extension Projects in
Muysore

666, Shri Wodeyar: Will the
Minister of Education be pleased 1o
state:

(a) the number and names of rural
Welfare  Extension Projects started in
Mysore State so far;

(b) the total number of villages co-
vered by these projects; and

(c) the amount to be spent on these
projects during 1955-56 ?

The  Minister of Education
and Natural Resources and Scientific
Research (Maulana Azad): (@) A
statement giving the requisite information
is laid on the Table, [See Appendix V,
annexure No. 67].

(b) 23s.
(c) Rs. 2,28,540 approximately.
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LOK SABHA

Monday, 19th December, 1855

The Lok Sabha met at Eleven of the
v Clock.

[MRr. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
absence of Members from the sittings
of the Heuse in its Twelfth Report
has recommended that leave of ab-
sence may be granted to the follow-
ing Members for the periods indicated

in the Report:
(1) Shri Tridib Kumar Chaudhuri;
('2) Shri Purendu Sekhar Naskar;
(3) Shri Dev Kanta Borooah;l
(4) Shri N. Somana;
(5) Dr. N. B. Khare;
(6) Shrimati B. Khongmen;
(7) Shri P. Natesan;
(8) Dr. Ch. V. Rama Rao;
(8) Dr. Shaukatullah Shah Ansari;
(10) Shri Sofi Mohd. Akbar, and

(11) Shri Kamakhya Prasad Tri-
pathi.

Do I take it that the House agrees
with the recommendations of the
Committee?

Several Hon. Members: Yes.

3138
- Mr. Speaker: So the Members will.
be informed accordingly.

Shri T. B. Vittal Rao (Khammam):
May I seek one ::lariﬂcatian?

Mr. Speaker: I think the hon. Mem-
ber may wait for some time. I my-
self want to clear certain grounds and
then of course, if need be, we might
have further clarifications, but we
should not take much time over that.
Now, let the Secretary read the mes-
sages received from the Rajya Sabha.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following two messages received
from the Secretary of Rajya Sabha:

(1) “In accordance with the pro-
visions* of sub-rule (8) of
rule 162 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to return
herewith the Appropriation
(No. 4) Bill, 19855, which
was passed by the Lok
Sabha at its sitting held
on the I2th December, 19585,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL"

(2) “In accordance with the pro-
visions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Appropriation (Ne.
5) Bill, 1955, which was
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[Secretary]

passed by the Lok Sabha at
its sitting held on -the 12th
December, 1955, and trans-
mitted to the Rajya Sabha
for its Tecommendations and
to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill.”

MOTION RE REPORT OF STATES
REORGANISATION COMMISSION

Mr. Speaker: The House will mow
proceed with the further considera-
tion of the following motion:

“That the Report_of the States
Reorganisation Commission be
taken into consideration”.

This debate 'has gone on for four
days and we have five days before
Uus.

An Hon, Member: Four and a half
days.

Mr. Speaker: No; I think on the
last day there will be no Private
Members’ business. That was the

suggestion made by the Business Ad-
visory Committee, and therefore, I
said five days including today. In
spite of my very keen and best
desire to give every Member a
chance to speak, looking to the
length of speeches of hon. Mem-
bers and perhaps a nervousness
on my part that it may not be
possible to enforce a strict limit on
speeches—unless Members themselves
co-operate—it may not be possible to
glve a chance to every one to whom
the Chair would like to give a chance.
1 am trying to conduct the debate on
the lines which I had indicated pre-
viously, and il is my desire to see that
every State, as at present organised,
gets a chance of representing its views.
Wherever a State is affected most, [t
should be given more time and Mem-
bers representing some States which
are not affected practically may be
expected to be charitable enough to
forego any spceches here, but even
they should get a chance to speak on

17 DECEMBER, .1855
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Mr. Speaker:
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the general aspects. I am not denying
that. But I think we must now place
a time-limit, and I shall do so only if
the House supports me in that matter.

Some Hon, Members: No.

Mr. Speaker: There seem to be
some discentients on the left side

_here.

Shri C. K. Nair (Outer Delh{): Ex-
cept for Delhi which is most affected.

Shri Debeswar Sarmah (Golaghat-
Jorhat) rose—

Mr, Speaker: The hon. Member will
be called. [ am going to give a chance
to him. Assam is in my picture.

Shri Debeswar Sarmah: 1 was going
to submit that the time-limit should
be clamped down only after the first
round is given to every State.

Shri Thanu Pillai (Tirunelveli):
Hon. Members who have been speak-
ing for particular States had been
given one and a half hours each. But
there is an opinipn against the linguis-
tic division and none of them have
been given a chance. If some of ug
are giveri an opportunity to speak for
an hour, and if some of us now are
to restrict the speeches to 15 minutes,
we cannot place our case properly or
some cases would not have been plac-
ed at all. I would, therefore, submit
that there should not be a time-limit

" for such Members,

I understand these
difficulties and indeed anticipated such
difficulties. There is nothing new in
these points which the hon. Member
has brought to my notice.

Shri T. N. Singh (Banaras Distt.—
East): You have distributed the occa-
slon for speeches, in the past, accord-
ing to the States. One State after an-
other has been given the opportunity
and it has been discussed. It so hap-
pens that some States were unfortu-
nately placed later on in your list and
now they will suffer from the clamp-
ing down of a time-limit 1 do not
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know whether this aspect struck you.
1 do not want to interrupt at all, but
1 hope you will kindly consider this
aspect of the problem.

Mr. Speaker: The probability that
Uttar Pradesh will not get time in
proportion to its area and population
is quite clear to my mind. But I do
not myself feel so much for it or
about it because 1 see that the States
Reorganisation Commission’s Report
has not touched the existing Uttar
Pradesh at all. In the scheme of re-
vrganisation, as 1 have been able to
point, Uttar Pradesh continues as it
is. I can, however, understand the
anxiety of some Members to express
their views generally on the scheme
of reorganisation, but that is a
different point. I want, therefore, to
give first chance to all those Mem-
berg representing all those States
which are affected by the scheme of
redistribution, so that in- bringing
legislation and making their proposals,
the Government may have a chance of
taking all aspects into consideration.
Of course, if somebody feels that the
minority report on Uttar Pradesh is
going to be accepted, if that is the
nervousness, perhaps there is some
occasion for a speech on that point.
But whatever it may be, I was merely

Shri T. N. Singh: Your observation
is rather unfair.

Mr. Speaker:
There are two or three ways which
1 want to suggest (Interruption). Let
there be no interference. We are tak-
ing unnecessary time and it is not
going to lead to any result practically.
I was going to suggest two or three
things. The hon. Members will be
patient and then adjust themselves to
my appeal. My first suggestion to the
hon. Members is that I do not like to
place’ a time-limit myself but that I
shall leave it to hon. Members speak-
ing. taking into consideration that
there are other Members who have

19 DECEMBER 1955
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perhaps equally if not more important
paints, to place before the House. Un-
fortunately, my appeals have not yet
borne much fruit. I do not propose ta
exercise authority as much as possible.
It it comes to that 1 may have to do
it but very unwillingly. So, one of
the first things that I suggested was
a ume-lim.t, The other thing is, be-
cause we are sitting today up to 6-30,
the sitting may be extended up to
7-0 p.M. and we might discuss the Re-
port for half an hour more. The third
thing which I have in mind is this.
In view of the absence of our friend
Shri Kamath, I may make bold to say
that, if the Hquse so agrees, the ques-
tion-hour may be dispensed with.

Several Hon, Members: Yes.

Mr. Speaker: By that. I think we
could gain four hours, especially look-
ing to the number of questions that
have been disposed of.

Some Hon, ‘Members: No.

The Minister of Natural Resources
(Shri K. D. Malaviya): Uttar Pradesh
may be taken off the list.

Mr. Speaker: 1f the House is unwil-
ling, I shall not do that.

Shri M. S Gurupadaswamy

(Mysore) rose—

Mr. Speaker: Let me hear those who
said “No.”

Shri M. 8. Gurupadaswamy: [ am
not saying “No.” [ am saying “Yes.”

Pandit Thaknr Das Bhargava (Gur-
gaon): All those questions which are
starred will be treated as unstarred
and there will be written replies to
them. All the unanswered questions
will be included with the replies. 8o,
nothing will be lost. Those Members
who are willing to speak will also get
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[Pandit Thakur Das Bhargava)

some chance. So, nothing will be lost
it you choose to do away with the
qx_:estlon hour.

Shrimati Renu Chakravartty (Basir-
hat): I think we have allotted a suffi-
ciently large number of hours for the
Y R.C. Report, and think it is a very
bad precedent to give up the Ques:
tion Hour.

Mr. Speaker: In view of the oppo-
sition, I would not like to do that. So,
the Question Hour continues; the
speakers may be crowded out.

Shri Bogawat (Ahmednagar South):
There are many Members who are
willing to forego the Questicn Hour.

Mr. Speaker: It is not a question of
majority against minority in this case.
Unless the House is unanimous on
that point, I would not do it.

Pandit Thakur Das Bhargava: There
can be a compromise; on two dayg the
Questior: Hour may be dropped.

Shri Kasliwal (Kotah-Jhalawar):
May 1 suggest that if we sit on Satur-
day also, we will have six hours mocre?

Mr. Speaker: 1 do not propose to
change in that manner. I have been
insisting that there must be some
definiteness in our planning. I have
ennounced & number of times that the
session will end on the 23rd evening.
If we sit on the 24th, there is no reason
why we should not sit on the 25th
also; it may go on till the Members
feel that they have nothing to speak
about. That is not a happy position.
The third thing 1 want lo suggest is
that we sit up to 7 P.M. today and on
alternate days we may resolve to sit
till 6-30 .M. On the other alternate
days, we may sit up to 7 p.m. That
will give some relief from continuous
strain.

Shri Kanavade Patll (Ahmednagar
North): I suggest that we can com-
mence the session at 10 o'cJock in the
morning.

19 DECEMBER 1955
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Mr. Speaker: The hon. Member’
seems to ignore the fact that we have
to look to the convenience not only o!
Members, but of the staff also who
have to work. The last suggestion 1
have to make is, to my mind in a
sense most important and we have
Been following that practice so far as
cut motions on Railways are concern-
ed. I suggest that hon. Membgrs may
give a short statement of the particu
lar views which they want the Gov:
ernment to take into consideration ii
respect of particular points in the Re-
port not  exceeding say, about two
printed pages. They might place them
on the Table irrespective of the fact
whether they get chances to speak or
not and they might be taken as part
of the proceedings. That will give
every Member an advantage of having
his say to the Government but, the
time-limit for that will be definitely
6 P.M. on the 23rd evening and not
beyond thet. It is not as if Members
may go on sending their views later
on. Theése are some of the things
which 1 wanted to suggest. So far as
the time-limit for speeches is concern-
ed, I suggest a time-limit of 15
minutes, which should in no case ex-
ceed 20 minutes; barring, of covrrse.
States which have not been touched
at present.

8bhri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South-West cum
Bareilly Distt.—North): There iy a
view that those States which are not
touched have nothing to say. That-
is nol correct, because we are also
interested in the whole of India, what
is being done in Bombay, Maharash-
tra, Gujarat and other States.

Mr. Speaker: I quite apreciate that
point. When 1 say that they have
nothing to say, I never mean to sug-
gest that they are .not interested in
the whole of India. Everyone of us,
including the Chair, is intereste¢ in
the whole of India and tu see that
India rises as a nation. But, the point
is, if separate shoes are going, to be
prepared for separate people, we
should consult the man for whom ths
shoe is made. It is for him to say
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where it pinches.and not for an out-
sider, an outsider in the sense that he
is outside the State. It is from ‘that
point of view that I wanted to mive
further chances to these people. What-
ever that might be, that point is pre-
sent in my mind, but the exigencies, I
think, are a little different. 1 ain
following the progress of the discus-
sions from day to day and tryine ‘o
make a summary of it. Up till now
we have given chances for representa-
tion to about 17 units—I do not ssy
States—including Manipur and Tri-
pura. Our capital town had also some
attention paid to it and I find from
the list that about 9 puits have still
to say something. They may be small
or big—Coorg, Rajasthan, M.,
Assam, Ajmer, Bhopal, Bilaspur—I
don't know whether I can take it as
a separate unit—Kutch and Vindhya
Pradesh. [ have not read them in the
order in which I am going to tuke
them, but I am just mentionirg *Lem.
I propose to continue the round with
Madhya Bharat, Vindhya Pradesh,
Orissa, Kerala, Mysore and then others
—I need not mention the whole lst.
The idea is, if we finish off this first
round by tomorrow evening by the
latest—if we can finish earlier, it
would be better—then, in the serond
round, we can take the problems of
States like Bombay, Punjab. I{ydec-
abad etc., so that we can have !(biee
full days for the discussion of a!' the
points. Before I call upon .....

Shri Meghnad Saha (Calcutta—
North-West): Bengal is a big State.

Mr. Speaker: Bengal is a big State;
but so far as I see, it is to some ex-
tent a horder dispute and nothing
more than that. We have to see ihese

disputes in the background of the
entire re-organisation. That {g the

point.

wrm go wwe wynw  (Pwemagy -
g wgw, amA anft @t fee ol @
w2 gtew amw avw www W o g
awd & o Prew wehr TT wew g
wizd & dfww o wear w2 /e
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Shrimati Subbadra Joshi (Karnsal)

Mr. Speaker: I do not want any dis-
cussion. I am not going to say any-
thing about Delhi now.

Shrimatl Subhadra Joshi: That is
not my point. I want to ask whether
in deciding how much time should be
given to each State, only the effect of
the S.R.C. recommendation on that
particular State is taken into consi-
deration or whether the fact that there
have been riots, troubles, shootings
and killing of people in that State will
also be considered?

Mr. Speaker: 1 do not think the
outside situation will be changed in
the least by the time I give for the
discussion to a particular State. In
any case, all discussion is going to end
on the 23rd evening, and things will
settle themselves.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch, Tribes): May I say a
word, Sir? I do want to fall in line
with the pattern that you have sug-
gested. I humbly suggest that there
is ome matter, which is, I think, of the
greatest importance, in regard to this
report which cuts across all the
points that you have raised and that is
the tribal point of view which is out-
side what I may call the idea of
quotas. .
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Mr. Speaker: I may tell the hon.
Member that that point of view is
prominently in my mind, though I did
not mention it just now. I am going
to call Tribal Members including the
hon. Member to urge that point. His
name s in my list. My difficulty is,
many times the vocal people get more
time and others who are sitting in the
back benches are not getting proper
time,

Pandit D. N. Tiwary: (Saran South):
1 want to make a submission.

Mr. Speaker;: No submissions;, If
he goes on arguing......

Pandit D. N. Tiwary: 1 want to sub-
mit that the 23rd may be set apart for
the back-benchers only.

Mr. Speaker: Anticipating the diffi-
culty in conducting the debate, I had
made & suggestion that hon. Members
might form groups of the same views
and give me representative names.
They have given me names. It is now
claimed that they are not representa-
tive, and “they did not represent us,
and we want to say something dif-
ferent from what they have said.”
That is natural. They did net anti-
cipate what the leader was going to
say. That is a different matter.

Shri U. M. Trivedi (Chittor): One
minute, Sir.

Mr. Speaker: No minutes. I am not
going to hear uny one. I am not bound
even to say on what considerations I
am going to call the Members. The
hon, Member will resume his seat. No
discussions now. :

Shri Veeraswamy (Mayuram-Re-
served—Sch. Castes): I want to make
a submission .....

Mr. Speaker: I am on the question
of time-limit. There should be a time-
Uimit of 15 minutes not exceeding 20
minutes. Perhaps if there be one or
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two more, we might have some ex-
tension. I vannot be hard and fast
I feel more strong in enforcing a time-
limit with the backing of the House.
We will proceed now......

Shri Veeraswamy:
information...,..

On & point of

Mr. Speaker; I am not going to
reply to any question. The hon. Mem-
ber will resume his seat, The House
will now proceed with the further dis-
cussion of the S.R.C. Report. Shri
Dasaratha Deb was on his legs. He
will please finish in 10 or 15 minutes
at the most.

Shri Dasaratha ‘Deb (Tripura East):.
Day before yesterday, I dealt with
certain points against the merger of
Tripura in Assam. As it has appear-
ed in some of the papers, there is

some misunderstanding. 1 did not
say that if Tripura is merged
in  Assam, the Bengal people

will increase in Assam and Tribals
will be oppressed. That is why
the Tripura people are opposed to
it. I did .not say like that. There
is a misunderstanding. 1 only wanted
to say this. In one place, the SR.C.
itself has suggested one dangerous
thing, which I should point out here.
The S.R.C. has suggested that if a
Bengali administered area is created
inside Assam, then, the interests of
the Bengali people would be safeguard-
ed. I say this Is a dangerous, proposi-
tion. '

[PANDIT THAKUR Das BHARGAVA in the
Chair]

I pointed out that to create a Bengall
division inside Assam {s something
unrealistic and that it will stabilise the
longstanding bitterness between
Bengalis and Assamese. The unity of
the entire State would be endangered
and the working of the national Plan
“would be obstructed. I am really
surprised how the Commission could
come out with such a dangerous pro-
position.

Even the Chief Minister of Assam
has expressed several times, has made
press gstatements and also expressed
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in the Assam Assembly that they are
not willing to take Tripura. They
may take the burden of Tripura only
if adequate financial aid is guaranteed
by the Centre. These are some of
the indications how Tripura will fare
it it is merged in Assam.

Another question raised by the
S.R.C report is the successful working
out of the national Plan. The Com-
mission has said that one of the im-
portant considerations to be borne in
mind in the reorganisation of States
was successful working wut of the Na-
tional Plan. 1 may say with all respect,
to the Government of Assam that Assam
herself suffers from shortage of raw
n.aterials and industrial equipment
and also technical personnel. Assam
herselt hag not fared well in the work-
ing out of the First Five Year Plan,
With all modesty, I may say that per-
haps Tripura has done better than
Assam. As far us I can see, the de-
velopment plans of Tripura and Assam
are neither inter-dependent, rior com-
plementary nor contributing to each
other. Therefore, there is no danger
of our national Plan being jeopardised
it Tripura i{s kept separate. On the
other hand, the national Plan is sure
to face a deadlock if Tripura is merg-
ed in Assam.

The people uf Tripura are keenly
aware of their new state-status. The
Msplaced persons of East Pakistan
h:ve settled themselves in Tripura
and started contributing their mite in
the building of Tripura’s economy.
However haltingly and slowly it may
be, Tripura is now on the path of ad-
vance, Any merger with Assam will
upset this programme. That is why I
again appeal to the House and the
Members of the Treasury Benches to
apply their mind to this objective.
Please keep Tripura separate and give
them scope to develop their sconomy,
to develop their own culture and pro-
ceed with their own work.

Next, I would take up economic
security and financial viability. On
these arguments, the SR.C. tried to
refute the possihility of Tripura being
kept separately. It was argued, being
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a small Stale with .2 meagré income,
Tripura cannot develop as a flnancial-
ly viable State. I agree with this.
But, I do not agree that in the long
run Tripura can never be developed
as a financially viable State. If yuu
take a long-term view of Tripura's
economic resources, the prospect is not
glpomy. It is not dark. It is bright.
1 do not think that in the reorganisa-
tion ef States this question of financia:
viability should be taken up. It
should not be posed as a problem oz
a particular State, this State or thas,
in isolation. The question of financial
viability should be taken up as &
national problem. We have to develop
our economy unitedly and every State
must have co-operation, and the Cen-
tral Government also should encour-
age all the States to help each other
and supply all the requirements so that
the States can develop themselves as
financially viable States. I think that
should be the correct approach to
build up an independent national eco-
nomy. No State, however big or re-
sourceful it may be, can without as-
sistance from the Centre and with-
out co-operating with the other States,
develop its economy effectively and
become & financially viable State.
Even the States Reorganisation Com-
mission have admitted that neither
the proposed State of Karnataka nor
the proposed State of Kerala will be
financially viable at present. In fact,
there are very few States in India to-
day that can do without financial aid
from the Centre. So, the question of
financial viability has no bearing on
State re-organisation and linguistic
prtaciples -should be the basis of a
State reorganisation.

If, however, the long-term aspect is
taken into account, it will be found
that Tripura has good prospects. It
has got a total exent of land to the
tune of 26 lakhs of acres, out of which
only 4 lakhs of acres have so far been
brought under cultivation; the rest is
yet to be reclaimed. Further, Tripura
has got good mineral resources, parti-
cularly oil and coal. There is also
the Damborroo water fallg there, rrom
which, according to expert optnion,
60,000 kw. of electricity can be produc-

/
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(Shri Dasarat®a Deb]

ed, which will be sufficient to meet the
entire demand of the State.

Tripura. also produces such im-
portant raw materials as jute, cotton,
bamboo, sugarcane and so on. It has
got also vast forest resources, besides
tea plantations. If these are properly
developed, and good communication
facilities are provided, medium-size in-
dustries can easily be set up there.
But the whole responsibility lies with
the Centre, because without any as-
sistance from the Centre, Tripura

alone cannot develop all these indus--

tries.

In view of all this, I would again
request the House and the Cabinet not
to merge Tripura with Assam, but to
keep it separate, so that it will pe able
to develop its economy well. jIf Tri-
pura is merged with Assam, tfén the
first calamity will be that the educa-
tion of the Tripura people will suffer.
Al present, the children of the Tripura
people are receiving education through
the medium of Bengali up to the post-
graduate stage. But il it is merged in
Assam, this will be denied to them.
For, even the States Reorganisation
Commission have suggested that the
media of instruction will be the mino-
rity regional languages only up to the
primary standard, but after that, the
State language will be imposed on
such language minorities. That would
creagte a great difficulty for the Tripura
people- I would suggest that ‘he
childre® should be given instruction in
their schools in thelr minority langu-
ages at least up to the secondary stage,
and not up to the primary stage only.

I

! The second calamity will be that the
iMfeeling which is prevailing at
present between the Assamese and the
Bangali people inside Assam will start
growing. Thirdly, there will be con-
stant troubles on the language inu;.]
The language controversy will be

dangerous thing. You know very well

what an amount of trouble there was

In East,  Pakistan on this language
issue, | It has been suggested that by
merging Tripura with Assam, the
Bengali population will be increased
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to some extent, and thus there will be
sufficient safeguards. But I would like
to point out that this sort of a balanc-
ing policy will be a dangerous one,
because thereby you would be fur-
ther encouraging the fight between
the Bengalis and the Asumesed_lWe are

ot prepared to accept this proposi-

tion.

There are number of displaced per-
sons who have been settled in Tripura.
Those persons are trying to settle
themselves there with the help of
Government. But if Tripura is merged
with Assam, their rehabilitation would
suffer most. Further, disunity will be
fostered between the people \ho are
living in Assam at present and the
people who are living in Tripura, and
this will result in a constant unrest im
that area, which will be to the detri-
ment of national progress and develop-
ment.

I would request the House and the
Cabinet not to put us into such
troubles, We d¢ not want to be
thrown into such an unhappy atmos-
phere and foul weather. That is why
I would urge that you should not
merge Tripura with Assam but keep
It separate and give it full-fledged res-
ponsible government.

I now come to the question of the
tribal people of Assam. There has
been a constant demand by the tribal
people that more power should be given
to the district councils which are
there at present in what are called
the autonomous regions. 1 feel that
that demand is quite correct and quite
justified. At present, the district coun-
cils enjoy very little power, and what

.little power they have is not sufficient

to enable them to develop their com-
munity, because practically they have
got no financial powers. Their finan-
cial powers are so restricted that they
cannot exercise them to any consider-
able extent in the interest of the tribal
people. 1 request this House to see
that more powers are given to the
district councils, so that they will have
complete control over finance, and
they will be able ta develon the edu-
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cational standards of the tribal people
and also institute other welfare works.
In this connection, I would like to

point out that the tribal people are
to some extent suspicious of the Gov-
ernment of Assam. I do not know how
far their suspicions are justified, but
1 have come to know that some por-
tion of the money which was sanction-
ed by the Centre for the welfare of
the tribals in Assam was attempted to
be spent by the Assam Government
for the plain people. Somehow or
other the matter came to the notice of
the Central Government, and I think
it was perhaps due to intervention by
the Centre that that attempt was
stopped, and the money was not spent
for plain people. If such a thing goes
on, then how could you expect the
tribal people to repose their con-
fidence in the Assam Government? It
is very necessary, therefore, that the
district councils in: the hill areag of
Assam should be given more powers
to develop their economy.

As regards the status of a Territory,
1 have to say a few words. We do
not want any Territory status. We
have had enough sad experience of
it. Being Part C States, Manipur and
Tripura practically come under the
category of Territories. We have got
enough bitter experience of the rule
of the Chief Commissioner and his

advisers over our States. Even in this .’

House, on several occasions, we have
come to know of severa] instances
where there has been molestation
and raping of women. Even now, one
case is pending beéfore this House, and
the inquiries are going on. The
advisers that.are nominated from the
‘yves’ men have to obey what the
Chief Commissioner says. This corrupt
official, bureaucratic administration
makes it impossible to advance in
building up of the national economy
and culture.

It has been suggested in one place
in the Report that if Manipur wants
to have representation in the legisla-
ture, then.it must be prepared to join
Assam; but if it wants to remain
separate, it can have only a Territory
status. But 1 would like to say here
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that neither the Man?imr people nor

the Tripura people want to go into

Assam under any conditions. We

want to live as separate States.

In conclusion, I appeal to the House.
to take note of the feeling of the
people of Tripura from all sections
and see that a democratic set-up of
government is introduced in our State.

I once again appeal to the House to
consider our case and keep our State
as a separate State.
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Mr. Chairman: I have given the
hon. Member full 20 minues. I rang
the bell when he had taken 15 minutes
only just to give a hint that after
5 minutes 1 will be ringing the bell

again,

Shri V. G. Deshpande: Only three
minutes, Sir.

Mr. Chairman: At the same time, I
must say, if the hon, Member wishes
to talk about all the points he may
not take 20 minutes but he may take
20 days.

Shri V. G. Deshpande: At least I
may be given half an hour when
others have been given one hour.

Mr. Chairman: There is no ques-
tion. All the hon. Members have
heard what the hon. Speaker said
today. All the States that have not
been given an opportunity will claim
the same; all the hon, Members who
have not spoken would also like to
have this concession and some of the
States would have to be scored out
altogether. I may, all the same, say
that all I can give him ¥ another five
minutes, He may take filve minutes
more.

1 P.M.

Shri V. G. Deshpande: [ may please
be given 30 minutes. I. have just
started my first round....

Mr. Chairman: Ordinarily the time
given is fifteen minutes and in spe-
clal cases twenty minutes. However,
1 am allowing the hon., Member 25
minutes,

Shri V. G. Deshpande: But the
Speaker has stated that thirty minutes
may be given......

Mr Chairman: I quite see the com-
plaint of the hon. Member and I
. agree with him that whenever a
discussion starts, those who speak
first take much more time and for

!
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the rest less time is’ allowed. But
this is the practice obtaining here.
I am sorry 1 cannot help it. He
may Hnish within five minutes.
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“On the whole there has been
a remarkable consensus of opinion
in favour of the formation of a
large State comprising the Hindi
speaking areas of Central India.”
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Shry Joachim Alva (Kanara): On a
point of information from you, may
1 ask whether the hon. Member who
spoke last is entitled to speak for

double the time because he was elect-
ed from two seats?
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Mr, Chairman: I have not been
able to catch the point of the hcn.
Member., Ig it about the apportiorn-
ment of the time to the hon. Member?
As the hon, Member himself has
seen, 1 asked him not to speak after
he spoke for 20 minutes. Even if
under these circumstances he thinks
procedure adopted by me was un-
satisfactory, I do not now how the
hon. Member will himself feel when

be begins to talk and I request him
to finish.
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Mr, Chairman: Order, order, May
I just request the hon, Members who
want to interrupt not to interrupt in
this way? The point that the hon.
Member is making and the thread of
his argument is broken and he cannot
put forward his point with the
vehemence he desires to place it
with,

Shri U. M. Trivedi: I am sorry,

Mr  Chairman: I would therefore
request him to kindly iterrupt only
when it is absolutely necessary and
then interrupt only through me.

An Hon. Member: We are also
tosing time.
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Shri U M. Trivedi: I am sorry to
interrupt.

Mr. Chairman: Order, order. My
difficulty is this. I am not perfectly
sure if Shri Trivedi will get time to
speak. Especially when the Hon.
Member refers to an individual and
his views and the views of his party,
he must be prepared to hear such
interruptions in reply.

Shri Radhelal Vyas: He can put
me a question when I finish and I
shall be prepared to answer it.

Mr. Chairman: If you are not
giving way, then do not refer to him
particularly.

Shri Radhelal Vyas: I do not refer
to him; I only referred to the Jan
Sangh Policy. )

Mr. Chairman: He should be al-
lowed either to interrupt or he should
not refer to him.

ot wdwrw v : gt @Y aver ow

w8 oy F wi at fe Ten @
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Mr. Chairman: I may inform the
hon ' Member that he has already taken
more than 20 minutes. He only want.
ed he should be given 20 minutes. I
rang the Bell five minutes before to
warn him.
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Mr. Chairman: Order, order. It
appears that the hon, Member wants
to cover the whole of India. He must
finish now.
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“I consider it essential for the
successful working of a federation
that the units should be fairly
evenly balanced. Too great a
«disparity is likely to create mot
«only suspicion and resentment but
generate forces likely to under-
mine the federal structure itself
and thereby be a danger to the
unity of the country. This is
clearly rec?xnised everywhere.”

“One of the commonest argu-
ments advanced before us by
leaders in Uttar Pradesh was
that the existence of a large
powerful and well-organised state
In the Gangetic Valley wus a
guarantee for India’s unity; that
such a state would be able to
correct the disruptive tendencies
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of other states, and to ensure the
ordered progress of India. The
same idea has been put to us in
many other forms such as
that Uttar Pradesh is the
‘backbone of India", the centre
from which all other states derive
their ideas. and their culture, etec.
It is not necessary to examine
these claims seriously, for nothing
is more certain to undermine our
grcwing sense of unity than ths
claim of suzerainty or paramountcy
by one state over others.”
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Mr, Chairman: The hon, Member has
already taken 12 minutes.
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Mr. Chairman: He has devoted 12
minutes to one point, After all, if he
has to make many points, he has to
make up his mind now.
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Mr. Chairman: I do not want to cur-
tail his time or I am not asking him to
close now. I am only saying that he
will find at the end of 15 minutes or
20 minutes, the time allotled, that he
has made out one or two points. I
would request him to go to other points
if he has got any.
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Mr. Chairman: 1 say again cai. the
attention of the hon. Member to the
fact that he has made so far only two
more points. And I think he has got
about ten points more to make. It is
not that I want to interfere with the
speech of the hon, Member, But I
would only ask the hon. Member that it
he wants to make any other points, he
should make them now so that he will
be able to finish very soon. He has
already taken about 18 minutes. I can
give the hon, Member two more
minutes. But I would request him to
go on to the other points. He need
not give too much details, but he
may just mention the points. I think
that would be satisfactory. Other-
wise, the hon. Member must remain
content with having made only three

points.
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Mr. Chairman: Order, order. It I
not proper to use the words gy gem
It is unparliamentary for the hon
Member to say that another hon
Member has deceived the House.

Wt widfterer et : wElew, @ ae
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ag & Pw aren &} yeer wt I W ow
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Mr, Chairman; The hon. Member
has taken about twenty minutes al-
ready. He must conclude now.

Shri Debeswar Sarmah (Golaghat—
Jorhat): I join with those inside this
House and outside, who have offered
their unstinted praise of the States
Reorganisation Commission’s Report.
Three eminent public men of great
distinction and unquestioned integrity
were appointed to constitute the Com-
mission, and undoubtedly an exceed-
ingly difficult and arduous task was
enjoined upon them.

Kumari Annie Mascarene (Trivan-
drum): Unfortunately, they did not
agree with the public opinion.

Shri Debeswar Sarmah:. Unfortu-
nately it is a subject in which un-
animity is impossible, particularly so
because it is impossible to adjust the
present political leadership. If it were
divorced from the question of politi-
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cal leadership, then perhaps it would
have been easier. Even then when
certain States are going to lose their
separate identity, it is quite under-
standable that the people there would
launch a struggle to keep their iden-
tity intact irrespective of the conse-
quences on the picture of India as a
whole. These gentlemen on the Com-
mission tried their level best to have
in view the over-all picture of India
as a whole, and on that basis they
have submitted their reorganisation
recommendations.

May I know how much time you
will be pleased to allow me?

Mr, Chairman: As the hon. Member
knows, only 15 minutes are allowed
ordinarily, but in rare cases, 20
minutes can be allowed. I shall
certainly allow the hon. Member 20
minutes.

Shri Debeswar Sarmah: But I under-
stand that the hon. Speaker was
pleased to make an exception in the
case of States which have not taken
part so far.

Mr. Chairman:. What I am saying is
in accordance with the wishes and
orders of the Speaker. These are his
instructions to me.

Pandit M. B. Bhargava (Ajmer—-
South): The hon. Speaker had made
it clear that this time restriction will
not apply to those States whose re-
presentatives have had no chance to
speak so far. You may kindly refer
to the proceedings on that point.

Mr. Chairman:. Those proceedings
took place in my presence. Further,
the hon. Speaker has given me instruc-
tions also when he vacated the Chair.
I am only stating what he has told
me.

Shri Debeswar Sarmah: All right.
: would not take the time of the
House on the history of the States
Reorganisation Commission and the
background behind it. But hon. Mem-
bers would recollect that the agitation
for linguistic provinces emanated
during the Constituent Assembly days.
Then, the Dar Commission was
appointed. But the Dar Commission
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said that the time for the formation
of linguistic provinces was not propi-
tious. The report of the Dar Commis-
sion was submitted on the eve of the
Jaipur Congress, and the Jaipur Con-
gress appointed the J.V.P. Com-
mittee to review the entire position,
keeping in view the Congress's posi-
tion before Independence and also
after Independence, because before
Independence, the linguistic question
was in the forefront of everybody, but
the position changed after Independ-
ence,

We find some very significant sen-
tences in the report of the J.V.P.
Committee. They have stated:

“While language is a binding
force, it is also a separating one.”
One cannot be tired of repeating

this,
Further, at page 15 of their report
they say:

“We feel that the cond.ltlons
that have emerged in India since
the achievement of Independence
are such as to make us view the
problem of linguistic provinces in
a new light. The first considera-
tion must be the unity, security
and economic prosperity of India,
and every separatist and disrup-
tive tendency should be rigorously
discouraged.”

When 1 was sitting and attentively
listening to certain speeches of our
leading members here, my mind
travelled back to a thousand years of
Indian history. India was never
behind other people or nations in the
realm of thought or in the fleld of
growers. Why, then, did we lose our
independence? Did we learn nothing
from one thousand years of our
slavery, humiliation and misery? 1
submit we must have wisdom not to
commit the errors that we did in the
past as a result of which we lost our
independence. We must have the wit
to learn and to act up to the require-
ments of the present set-up.

.The States Reorganisation Com-
mittee not only made their recom-
mendations for formation of pro-
vinces, but in chapter IV and the last
one on Unity of India, they have made
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very commendable suggestions, and
every thinking Indian will pay con-
sidered attention to those suggestisns,
They have recommended certain safe-
guards for linguistic minorities. They
have also recommended joint Public
Service Commissions for different
States., But I should submit that
joint Public Service Commissions for
two or more States are not the panacea,
Some other machifery has tu be
evolved for efficlency and purity of
administration. Appointment of joint
Public Service Commissions is not
enough. I should also commend for
the earnest consideration of our
Government, the other recommenda-
tions regarding the integration of
Anances and services. We are happy
to learn that the Government accept
most of those recommendations. Here
one point needs careful consideration.
It is as regards Governors scrutinis-
ing and acting for the Centre on the
question of whether the policy of the
Central Government has been follow-
ed in the States or not, I submit this
is a recommendation which cannot be
accepted. It would be undemocratic
to allow Governors—!o put it in ordi-
nary or undiplomatic language—to act
as spies for the Centre in the States
and to interfere with the State Gov-
ernments, It is undemocratic and
Governors who are appointed should
not be allowed to iaterfere with the
democrat’'c set-up.

Dr. Jalsoorya (Medak): Can they
not even inquire as to what is hap-
pening?

Shri Debeswar Sarmah: My hon.
friend has' asked: should they not
inquire? The whole picture will be
before their eyes. But what I mean
to say is that they must not be allow-
ed to interfere with the working of
the Cabinets. If I may, perhaps, be
allowed to elaborate on the matter
in certain States the Governors are
the figure heads of the States and
they just perform ceremonial fune-
tions and such other things. But in
certain other States, they have defl-
nite powers, as for example, in the
case of a State like Assam. Perhaps
we are not entitled ro criticise the
heads of States, particularly behind
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their backs. But I would submit
that there is differen-e of opinion as

‘to the wisdom shown in exercising

such powers by the Governor in the
North Eastern zone,

[Sur; BARMAN in the Chair.]

So I would submit that this recom.
mendation cannot be accepted.

Shri Lokenath Mishra (Puri): He is
not satisfled with his Governor?

Dr. Ram Subhag Singh (Shahbad—
South): He is talking of principles,

Shri Debeswar Sarmah: I am talk-
ing of principles, of democratic lines.
It is not a question of ‘persons and
personalities; it is a question of demo-
cracy. In a democratic set-up, the
Governors should be constitutional
Heads of States and no executive or
supervisory powers should be given
to them.

Shri Meghnad Saha (Caloutta-
North-West): He should be a inere
rubber.stamp.

An Hon. Member: If even that.

Shri Debeswar Sarmah: There are
some other paragraphs in the Report
dealing with the necessity for cquita-
ble regional development of the
States. Paragraph 12 of the Summary
says:

“The Governmert c¢f . India
should consider the question of
fcrmulating an industrial location
policy for the whule of India, in
order to ensure th2> egritable dis-
tribution of development expendi-
ture”.

Too much emphasis cannot be laid’
upon this, because if there is no equi-
table and proper development of all
the regions, the appwehensions which
my hon. friend, who spoke before me,
expressed, might materialise, that is
to say there will be danger to Federal
Structure of Government. Otherwise:
there is no harm in having big States
like Bihar, UP, Maihysa Pradesh or
Bombay. But if there is disparity of
development, there is danger of dis-
integration of Federal union. For
example, I should not mind if there
are air-conditioned trains running
between big towns, but people would
certainly mind if the leaking of the
roofs in trains in the eastern 7one Is
not stopped. One does not mind if the
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waiting rcoms of the Airlines Ci "po-
ration in big cities, where people from
other countries coms, are air.condi-
tioned, but one would certainly mind
if, as in my part of the country, in
the Airlines Corporation offices there
is no root to hide one’s head under.
“Too much attention has been given
to certain areas and a little atten-
tion has been given to certain other
areas, particularly those North Eastern
frontier areas, Whereas defence is 2
Central obligation and responsibility
the first duty would be of the State
to withstand the first onslaught. The
areas there should be properly deve-
loped. In that area, comprising Tri-
pura, Manipur, Assam and North
Bengal, in that zone there is not even
-2 medium-scale industry, not a paper
mill, not a cement factory, not a sugar
mill—nothing of the' sort. What will
the people of that part be thinking?
They have no river valley projects.
Even when there is oil found there
in Assam there hag been an attempt
from different quarters to locate the
refinery away from Assam. Sir, is it
conceivable that the people of that
zone would be tolerating such a state
of affairs for any length of time. Now,
;80 long as our tall leaders, our all
Indian leaders, are there perhaps peo-
ple will be submitting to their advice,
but this cannot be stretched too long.
One should not strain the sentiments
-of the people of those areas too long
in that way.

Coming to the question of Assem—
the time at my disposal is very short
—I would at once say that the Gov-
ernmeni and the Congress organisa-
tion of Assam have jn their submission
before the States Reorganisation Com-
mission prayed only for the status
qug in respect of the boundaries of
the Siate in the frontier area. They
-did not want any territory from any
cther State, nor did they want that
their territorial boundaries should be
flisturbed.

Now, what is Assam like? I have
no time to go into detail. Unfortunate-
ly most India did not hear of Assam

perhaps before Mahatma Gandhi
wrote that memorable article
‘Lovely Assam' in 1921. Before that,
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few people knew anything of Assam,
and in one famous book the people
of Assam were described as people
taking dog's meat. After the non-
co-operation movement of Mahatma
Gandhi, some people took some inter-
est in that area, and when there
was terrible repression in that part
of the country after the non-coopera-
tion movement of 1821-22, the late
lamented Pandit Madan Mohan
Malaviya went to inquire of condi-
tions there. Thereafter, he made a
report. Let me state briefly that
Assam is a State of composite people,
Aryan—Mongolite and Dravidian,
since time immemorial. Assemese is
the preponderating language spoken
by the majority of the people, but
other languages are also spoken in
Assam; there is Hindi, Bengall, there
are the hundred and one tribal langu.-
ages or more properly dialects. In
Assam, we have been living together—
the hill people and the plains people—
in harmony from times immemorial.
May I request you not to look at the
Clock, Sir?

In Assamn we have been living in
harmony between different communi-
ties for ages. There were martial con-
nections between the people of the
plains and the hills and between the
royal families of the plains and the
hills. When the Britishers came they
put up inner lines and other outer
lines. The plains people were not allow-
ed to go to the hills and the hills
people were not allowed to m™ with
the plaing pecple. I think it will be
news to the House if I tell it that
some people in the Naga Hills were
flogged because they took to putting
on half pants, during British days.

Hon. Members will remember that
during the Constituent Assembly time
& Minority Sub-Commititee was ap-
pointed and its recommendstions
were largely accepted by the Consti-
tuent Assembly. You find in the Con-
stitution that there are Part A and B
areas in the Sixth Schedule. Nnrth
East Frontier Agency areas are in
Part B Tribal Areas. NEFA is
a part of Assam in the Consti-

tution but wunfortunately NEFA
has been administered of Ilate
by a separate cadre from the

Centre in such a way as if the
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saner line and outer line which existed
before independence of India is Leing
more strictly enforced in practice. 1
submit with all the humility and-em-
phasis at my command that it will
be reversing the hands of the clock if
NEFA is going to be administered in
such a way as to isolate the plains
people because NEFA people cannot
jump over Assam and fraternise with
the people of Uttar Pradesh and else-
where. They must have relations with
their own kith and kin and other
people in the neighbouring plain
area may be pleased to consider this.
We are not asking that administration
of NEFA should be transferred to
Assam immediately. If the Govern-
ment thinks that in the best interests
of India it should be administered by
a separate cadre for some time let it
be done, but let the administration be
such as is conducive to the ultimate
object of integration with Assam

Coming to the Naga Hills, I would
say—and this is my personal opinlon—
that the Nagas were tactlessly handled
to start with. They are a proud,
[reedom-loving people. If they had
‘been properly handled at the initial
stage, all these things might not have
happened. At tha: time only a micro-
gopic minority talked of independence.
Again I say I talk from personal ex-
perience. 1 brought all these things
d the notice of the late lamented
Sardar Patel. A section of the people
of Garo Hills and the Khasi-Jaintia
Hills want a separate hill State but
another section there wants to be
with Assam with greater powers to
the District Council. In Cachar and
in Goalpara there are a few Bengali
lawyers and businessmen who want
that Goalpara should go to Bengal
and that Cachar should be Purba-
chal. The people of United Mikir and
North Cachar Hills do not want a sepa-
rate Hill State. The hon. Members
of this House may be pleased to note
that not a single unit of this
conglomeration of people agrees
with another, in regard to the Hill
State. The SRC has rightly recom-
riended that there should be no Pur-
bachal and that there can be no Hill
State,

495—L.S.D.
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I now come to Tripura and Mani-
pur. Our original proposal before the
SRC was, that Tripura and Manipur
should merge with Assam. Our posi-
tion was clear; the boundaries of pre-
sent Assam should not be disturbed.
As regards Tripura and Manipur, if
the people want to come to Assam, we
welcome them as brothers and we give
them all assurances of fair and equi-
table treatment. After very careful
consideration the S.R.C. recommenda-
tion is that Tripura should merge
and Manipur should stand over for
5 years. My submission is that Tri-
pura should be merged with Assam.
Let me briefly submit the reasons
therefor. Tripura is an area of
4032 sq. miles with a population
of 639,000 and with a revenue
of 28 lakhs and expenditure of
Rs. 131 lakhs. What can be the
object of the Government of India
in deciding that Tripura may stand
over? I understand that a whispering
campaign is going on that the people
of Assam do not want Tripura. Some
people in high position ask us: Are
you sure that you want Tripura? A
resolution was passed in the Executive
Committee of the Assam Pradesh
Congress Committee and I may inform
you that the Congress has the support
of the people of Assam, and we are
unanimous that we want Tripura. But,
when we sald that the wishes of the
people should be considered, the em-
phasis was that it should be consider.
ed along with other factors. What
are the other factors? The other
factors are unity, security and the
prosperity of the country as a whole.
As regards unity, if Tripura and Mani-
pur were separated from Assam would
it be conductive te unity or would it
be conducive for a separatist tend-
ency? Why should people ask for a
Purbachal and a Hill State? The idea
of the people is that if they shout, if
they agitate about it, they will have it.
They are being encouraged, The
centrifugal and other tendencies are
encouraged thereby, If Tripura s
left over, how ean it prosper; will
it be strong or will it be weak? I want
every Member of this House to ques-
tion himself as to how these small
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States with small populations, insigni-
ficant revenue and a subsidy given
every year can prosper if they are
allowed to continue as separate units
at this juncture? Will it not thereby
create a perpetual headache for the
Government of India? Will there not
be a continuous agitation for a pur-
pachal, a Hill State and all sorts of
things? The Government of India will
never have peace.

At one time I was thinking that the
Report of the S.R.C. should be shelved.
Now, having heard all these acrimoni-
ous and bitter controversies, 1 {feel
that so long as the leaders who led
us to independence are alive, it will be
all right and so it is better that all
these controversial matters should be
finished here and now. Let leaders
like Pandit Jawaharlal Nehru, Mau-
lana Abul Kalam Azad and Pandit
Govind Ballabh Pant whe have led
us to independence, lead us also to
unity and prosperity. Therefore, 1
submit that with a view to form a
stable State in the frontier. «ssan
earnestly desires that Tripura and
Manipur should be united with her.
It is not a question of merger; it |is
not a question of annexation; it is a
question ofunion. Let us work together
and whatever contributory help is given
by the Centre, we ‘shall distribute
pro rate and we shall have a good
Btate in the frontier. During the last
great war Britain and America took
7 or 8 months to rush reinforcements
to help Kohima when it was besieged
by the Japanese. I think there was
the Azad Hind Fauj also. They were
for India all the time. We have here
in this House persons who were under-
ground at that time and contacting
Subhas Chandra Bose. But it took nine
months for America and Britain to
rush their forces to that front so that
Kohima could be re-conquered.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): Has not the hon,
Member already cxceeded his time-
limit?

Mr. Chairman: I know he has
spoken for twenty-five minutes, but
bhe is speaking.........
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Shri Debeswar Sarmah: I am spesk-
ing for the State of Assam. Do not
leave that frontier area dis-united
and weak. Remember that there is no
communication there and all sorts of
difficulties are cropping up. Remember
that the NEFA has become a hunt.
ing ground for all sorts of influences
from outside; remember that the
Nagas are asking for independence.
The inhabitants of the border area in
India those have more affinity with
those outside. So unite and develop this
area in order to have a good and
stable State. That is the only way to
solve the problem and not by yielding
to pressure. My friend from Tripura
stated that there is not a single man
who supports that Tripura should
come to Assam. I wag waiting to hear
next that he is the only patriotic man
from Tripura; fortunately he did not
say that (interruption). I do not know
whether he looks up to Delhi or to
Moscow for guidance; in fact, all the
friends here in this side have a doubt
whether the hon, Member looks to
Delhi or to Mouscow for guidance. letr
him stan& up and say.

Shri Meghnad Saha: It is Delhi

that is looking up to Moscow for
guidance, )

Shri Debeswar Sarmah: Goalpara
has been claimed by Bengal on these
grounds: one is that Goalpara is
having a Bengali-speaking majority;
another is that Bengal has made tre-
mendous sacrifices and after the parti.
tion, they want land for rehabilita.
tion. These are the two grounds on
which Goalpara should be annexed
to West Bengal, according to them.
We all have great respect for Bengal,
for the tremendous sacrifices which
Bengal made for the independence of
India. He will be a person of very
poor heart and mind indeed, if he
has not got respect and affection also
if I may say so, for a land which pro-
cuced Swaml Vivekananda and Auro-
bindo., Bankim Chand and Tshwar
Chandra. which produceq Desabhandu
and Netaji Subhas Chandra. Here is
this House 1 can name quite a number
of Members like Shri A. C. Guha and
Shri S. C, Samanta who have spert a
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score of years behind the prison bars
for India’s freedom  We have great
respect for these friends and I admire
them. But that does not mean that
Bihar .did not sacrihce, that Assam
did not sacrifice, that Maharashtra
did not _ontribute towards liberation
of India. Everyone did play his part.
Can that be a ground that because
Bengal was partitioned and it has
refugees, Bihar should be maimed and
mutilated and Assam should be
strangled and crippled just to make
room for them? When they want
Goalpara they say that ‘they have
too many refugees in Bengal and,
therefore, they want Goalpara to
settle their men there. Have those,
who have advocated the annexation
of Goalpara with Bengal, thought
about the density of population in
Goalpara and how much Assam would
suffer if Goalpara Is taken away from
it? Have they thought what Bihar will
do if Bihar is bereft of Jamshed-
pur and Dhanbad? These are the
things we want the leaders of Bengal
to think over. Indeed the great leader,
Dr. B. C. Roy, =a far-sighter states-
nan, did consider these aspects. In
Goalpara, the density of population,
according to the last census, is 287 per
square mile, If you deduct the Gov-
ernment-reserved forests, it is 360 per
square mile; if you make allowaneces
for the private owner vamindari forests
in Goalpara, the dens’ty of population
comes to 461 per square mile. With
a density of 461 per square mile, what
are you going to do? If annexation of
Goalpara to Bengal is going to help
the Indian unity, prosperity without
crippling any State, let them have it
and there is no quarrel, But let us
see whether Goalpara is going to help
Bengal and whether it will not entire-
iy cripple Assam, Let us see the facts
and figures. If the forest area is de-
ducted, the density of Goalpara dist-
rict comes to 461 and in tke thanas
which are in the neighbourhood of
Bengal, the density is much greater.
Therefore. I submit that they cannot
colonise in Goalpara. The majority
in Goalpara are Assamese. Assam
has- the best forests and Jute in Goal-
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para, without which, she will be c;'ip-
pled. The Muslim population are
happy in Bengal and Assam and they
have no complaint. But they are terri
bly afraid that if Goalpara is annexed
to Beagal and the Bengali refugees nre
allowed to settle in the border areas,
they will be squeezed; and they have
an instances before them, that is
Cooch.-Behar. Assam could rightly
lay her claim to Cooch-Behar becuuse
it formed part of Kamrupa. 11 was
the Kings of Assam, Shri Shankar
Dev writing from Cooch-Behar who
spread literature and laid the founda
tion of modern Assam including
Cooch-Behar. The Prime Minister,
Shri Jawaharial Nehru, made the
declaration in the Calcutta parade
ground speech that the desire i the
people of Cooch-Behar would be com-
sulted. Aner Bengal got Cooch-Behar
one knows very well how the local
people are being treated......

Shri Meghnad Saha: How nre Ben:
galis in Goalpara treated? Thev are
treated much worse,

Mr. Chairman: I would like him to
finish within five minutes.

Shri Debeswar Sarmah: Althcugh 1
have a lot more {o say, 1 bow down
to your direction. One has only to
read what the Member from Darjeeling
Shri Nor Bahadur Gurung stated in the
Bengal Legislative Assembly the other
day. And then it may be noted 1hal
the claim of Bengal for Goalpara is 2
new thing and it has been inspired by
the appointment of the States Reorgani.
sation Commission. When the Dar
OCommission was appointed, the late
leader Shri N. R. Sarkar sub-
memorandum before
the Constituent Assembly for the
inclusion of Bengal's claim in
the terms of reference of that
Commission. and the claim over any
territory Assam was not taken up.
Sixteen Members of the Constituent
Assembly—I de not know if the
Chairman was also one of the signa-
tories—signed a memorandum and then
also the claim over Assam Wwas not
registered, When a resolution was
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passed L, the HBengal Council on the 7th
August, 1952, it did not contain any
claim over Assam. The resolution
‘reads like this:

“The Assembly is of opinion that
in order to solve the problem of
the rehabilitation of refugees from
East Pakistan and the protection of
the Bengali culture and heritage,
State Government should request
Government of India to invoke the
President to recommend the intro.
duction of a Bill in Parliament (1)
to increase the area of West Ben-
gal and (2) to diminish the area of
other States, but not of any por-
tion of Assam.”

As late as that day, it was not
asked, and therefore this claim is
new and let me read what Dr, Bidhan
Chandra Roy, a far-sighted states-
man and the Chief Minister of West
Bengal, said in this connection. It is
at page 67 of the West Bengal Legis-
lative Council Debates on the S.R.C.
Report:

“such as the unity of India,
national security and defence, cul-
tural and linguistic affinity, admini-
strative convenience, financial con-
siderations and economic pro-
gress both of the States and of the
nation as a whole...... u

I have not the time to read through
the whole of it but the gist of it is
that he did not want Goalpara be-
cause the communication was bad,
and administration would be difficult.
Although human beings are possessive
animals, in his language, it would be
ulfficult to administer the area and the
communication was bad and therefore
they did not want Goalpara. The other
day our friend, Shri N. C. Chatterjee
said that a statement was made in a
press conference for including Goal-
para in West Bengal. I am not
reading from the text because I have
no time. Dr. B, C. Roy is a far-
seeing statesman of the first order;
he is managing West Bengal, a diffi.
cult State, with Calcutta in it. In
the Press conference he added »

19 DECEMBER 1855

Report of S.R.C. 3208

small proviso: “if the people want”,
If the people of Goalpara want to go,
I have no objection; let them go. But
the Goalpara people, according to the
information of the S.R.C., do not want
to go. If even ten per cent. of the
people want to go, then personally I
can say that they may go, but not
even five per cent. of the people want
to go.

Shri Meghnad Saha made a statement
in Calcutta that there are 18 million
acres of cultivable fallow land in
Assam, Wherefrom he got the figures
quoted by him, I do not know, I am
surprised at this, We have here an
illustration of eminent scientists dabb-
ing in politics, Anybody in this
country and even outside would be
proud of him. I have personal regards
for him. I want more and more sons
of India to become successful scientists
like him. Unfortunately, he plays
into the hands of propagandists, The
figures, he quoted arose out of a com-
plete misunderstanding of the position
in Assam...... perhaps from wrong
understanding or misinterpretation of
Assam Govt. Agricultural statistics.
Then Shr¥ Prakash Committee was
constiluted to go with this matter

Mr. Chairman: I have given the
hon, Member enough time.

Shri Debeswar Sarmah: 1 have
done,

Mr,  Chalrman: One sentence from
the hon. Member’'s speech will be
omitted. He said something about
Dr. B. C. Roy's saying that he did not
want Goalpara. He sald with refer-
ence to that something; he sald
‘possessory animals’ '

An Hon. Member: Possessive ani-
mals,

Mr. Chairman: It is not decent,
nor does it carry any sense there.

Shri Debeswar Sarmah: I did nat
say that. It is here. May I read
it? I crave your indulgence tu read
it. Dr. B. C. Roy has said:

“1 have stated elsewhere that
human beings rre possessive ani-
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mals. That is to say, they would
like to have or possess more and
more, but in a civilised society we
have to consider not merely what
we have but what do we do with
what we have.”

It is not my sentence; I have not

the audacity to utter such words.

Mr. Chairman: If it is there It is
quite all rightt So far as I under-
stood it, I think the hon., Member
said so later on, However, I shall
look into that.

Shri Meghnad Saha (Calcutta-
North-West): May I say one word?
The figures I quoted were from the
publications of the Assam Govern-

Mr. Chairman; If the hon. Mem-
ber gets any chance to speak, you can
SRy so later on.

Shri Meghnad Saba: I quoted
Irom the statistics compiled by the
Assam Government and published in
1949

Mr., Chairman: That is all right.
If there is anything, he can submit it
to the Table of the House to econtro-
vert what he has said. The Speaker
has already said that those Members
who will not have any chance to
speak or hon. Members who had no
chance to controvert the speech made
by another hon. Member may submit
their points in writing and that they
would go into the proceedings of the
House

Shri Biren Dutt (Tripura West):
May I ask Shri Sarmah.....,

Mr. Chairman: There is no question
of asking. 1 am calling Shri T¥wari.

Shri Biren Dutt: Shri Sarmah told
the House that only some people were
demanding this .....

Mr. Chairman: Order, order.

Pandit Thakur Das Bhargava (Gur-
gaon): When the Chair orders an hon.
Member to resume his seat, it is mot
speck on any matter in the clause by
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proper for him te go on continuing

his speech.
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Shri Sarangadbar Das: At the
outset I want to say that I am an
Indian and I resent all this fetish of
unity and security. Every Indian
wants unity and security. But it
is being made a fetish, The fact that
Andhra was created and this Commis-
sion was appointed shows that there
is no doubt it must go to the final
conclusion. So, there is no use talk-
ing against linguistic States now.

With regard to Singhbhum district
in which Seraikella and Kharsawan—
‘the two ex-States—have been merged,
the Qommission says:

“The two States, however, have
formed part of the Singhbhum dis-
trict since May, 1948, and the his-
torical affinities of the two States
with the Porahat Raj in Singh-
bhum district, on the one hand,
and with the administration which
was in charge of the Chhota Nag-
pur division, on the other, are
held to justify the decision to in-
clude them in Bihar.”

This means that the Commission
conteds that the Porahat Raj was
not originally Oriya, May I just go
into the old history of it? In the very
old times the historians have written—
I may only mention their names:
Sterling Hamilton, Dr. Stochrs
and Rai Bahadur Sarat Bose—that
this Singhbhum area was a part of
Orissa, Ther, in the recent records
we find that on page 327 of Treaties,
Engagements and Sanads by Mr, C, U,
Aitchison. He says:

“The Singhbhum country was
never conquered by the Mah-
rattas, and was in the position of
an independent State when Raja
Ghansham Singh tendered his
allegiance to the British Govern-
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ment in 1819, The object of the
Raja in so doing was partly to be
recognised as owning the allegiance
of his kimnsmen, the Raja of
Seraikellm and the Thakur of
Kharsawan...... ”

So, this proves conclusively that
the Raja of Porahat was not a non-
Oriya; he was an Qriya. In other
places the officers of this area in the
18th century have reported that the
Raja of Porahat had marital relations
with Sambalpur Raja and there was
correspondence gouing on between the
two. All this proves conclusively, I
am constraimmed to say, that these
learned members of the Commission
have exhibited their utter ignorance
of historical records and have not
paid any attentfon to even the latest
records of the last half a century or
quarter of a century.

Then again, you will find in the
“Indian States under the Political
Department” that Seralkella and
Kharsawan were listed under Orissa
but they were in the Chhota Nagpur
Agency, which used to be called the
South-Western Political Agency, be-
cause of administrative convenience.
All along, as in the memoranda which
used to be published every year by
the Political Department, they had
been under Orissa and they were final-
ly transferred to the Orissa Agency in'
1918 at the request of the two Rajas.

3 P.M.

Then again there was Mr. Gait who
had written a letter to the Govern-
ment of Bengal in 18056 that the States
of Seraikella and Kharsawan should
go to Orissa, Again in 1915, the two
Rajas requested the authorities and
sent a memorial to the Government of
India that they should be taken into
Orissa, and as a result of that, in
1918, they were taken over to the
Sambalpur Agency which had all
Orissa States under it., Then there
was an agreement and also there is an
order by the Government of Bihar and
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Orissa in which a Bihari gentleman
who was a member of the Council at
that time had agreed that those areas
should go to Orissa. Under these cir-
cumstances, I fail to see how the
Commission has dismissed the case on
the ground of its being of recent ori-
gin. I maintain that because of re-
cent origin, it is necessary to go deep
into it, as the records are right before
us, while what happened a century
or 500 years ago and whether Orissa
had extended from Conjeevaram in
the South to Hooghly in the north
are not known ana those records are
not to be found anywhere. They are
only researches for historians and
scholars. What I have mentioneg
carlier are contained in official re.
cords and yet, the Commission
«deny the re-transfer of Serajkella and
Kharsawan to Orissa on the ground
that the Rajas had connections with
‘the Porahat Raja and therefore they
¢annot be transferred.

Then, on my knowing that these
two areas were in the Orissa States
Agency, I personally became involved
in this matter, Many hon, Members
night know tha: I had started the
Orisse States Peoples' Conference in
1938, when, in that movement, 26
States were includeq and Praja Man-
dals had been started in various
States. Along with my colleagues
Trom Orissa there were Oriya Mem-
bers of the Congress from the Utkal
Congress Committee, Chakradarpur,
and we faced the bullets of the
Eastern States Agency police in Korai-
kala where I had gone to defy section
144 In those days there was no
Bihari gentleman to be seen anywhere.
Nobody came to help us. I had
written to the Chief Minister of Bihar
that those policemen should not be
allowed to come in, and that States
Union was not recognised by the Gov-
cernment of India at that time. I
wrote to him that the States Union
police should not be allowed to go
from the State to another across
British Indian territory.
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Shri Sarangadhar Das: I do not want
to be interrupted by you, That i#s not
right. You may reply afterwards to
what I say.

Dr. Ram Subhag Singh: You are
giving the story without mentioning
the name of the gentleman who was the
member of the Bihar Couneil and who
sald that those States should go to
Orissa.

Shri Sarangadhar Das: If you want,
I shall give that name, afterwards.

Mr. Chairman: Hon. Members
should be addressed the Chair and not
talk across the table.

Shri Sarangadhar Das: Here is what
Extract' from file No. 107 of 1916 of
the Political Department of the Gov-
emment of Bihar and Orissa says:

“1 have long been of opinion
that in the interest of the States
themselves, Seraikella and Khar-
swan should be placed under the
Political Agent of the Orissa States.
I should like eventually to see
them put on the same footing as
the other States, but this will no
doubt come in time and we need
not consider it now "

It is signed by E. V, Levinge om
13th May, 1916, by R. Singh on 18th
May, 1816 and by W. Maude on 2lst

May, 1916,

When the Orissa States Peoples’
Conference movement was being car-
ried on, we fought against the rulers
to get rid of feudal rule and in those
days, the Bihari people were no-
where to be seen. Nothing was done
on the letter that I wrote to the Chief
Minister. In these circumstances,
when the States were merged into
Orissa, they just wake up on the last
dav and claim that the two States be-
long to Biher. All this history shows
that Bihar never had the charge of
these places. The States concerned
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were in Chhota Nagpur Agency be-
cause of administrative convenience,
and the Commissioner of Chhota Nag-
pur in those days was also acting in
the capacity of Agent to the Gover-
nor-General and not as Commissioner
of Singbhum Division. I believe that
our present Members have forgotten
this fact after Independence, namely,
the relations of these States with the
Province in which they were and
with the Governor-General, This
wmuch [ say about the justification for

transferring Seraikella and Kharsawan. °

“Though they had been merged into
Orissa. there was some trouble after-
wards and it was engineered by out-
giders. Outsiders went there and
created trouble and there was firing
in self-defence, '

An Hom, Member: By whom?

Shri Sarangadhar Das: By the
police of the Government of Orissa.
Among those who engineered that
trouble, were some who are even now
here, At that time, Sardar Vallabh-
bha# Patel and the Prime Minister
realised that it was time for consoli-
dation and real integration of these
States with the Indian Union. Then,
the Hyderabad police action was im-
pending, Therefore they asked the
Chief Minister of Orissa to surrender
those areas for the time being.

Shri Jajware (Santal Parganas cum
Hazaribagh): For the time being or
for ever?

Shri Sarangadhar Das: For the
time being. The people of Orissa
made those sacrifices in the larger
interests of the nation, and all the
time they were hoping that when
there was-a Boundary Commission,
they could represent their case. We
did represent our case, but it has
been brushed aside with a few words.
“This shows that these learned people
have shown their ignorance in not
going into the matter.

1 now come to Singhbhum Sadar.
“The whole of Singhbhum District at

sne time belonged to Orissa, but I
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am concerned with the present situs-
tion, Of course, I would never say
that Dhalbhum sub-division, where
the Bengalis form the largest majo-
rity, should go to Orissa. It should
go to Bengal., I understand that West
Bengal has been demanding it also.
But, as far as Sadar sub-division of
Singhbhum and Seraikella and Khar-
swan are concerned, we find from
the Census Report that the majority
of the population are Hos. They
constitute about 568 per cent. of the
whole population, The Oriyas come
next with 17 per cent. Then come
the Bengalis, and then the Biharis
who speak Hindi. These Hos have
also submitted many memoranda to
the Cemmission and their case has
not been touched at all. From this
I come to the conciusion that the
S.R.C, was interested only in coming
to a decision whether the Oriyas
should have it, whether the Bengalis
should have it or whether the Biharis
should have it. The Hos are nowhere
in the picture. I would say that the
Hos and Oriyas live near each other
in every village In Saraikella and
Sadar sub.divisions. Their combined
population is about 64 per cent and
the Hos have been wanting to go to
Orissa. No doubt they were under
the influence of the Jharkhand move-
ment for some time, but now they
are not. I have here one memoran-
dum from 9 persons—5 of them are
M.L.As.—which says:

“The Hos who are predominant-
ly in majority in Sadar and Sarai-
kella Kharswan together with the
Santals and other tribal people
favour inclusion of the Sadar
and Saraikella-Kharswan sub-
divisions in Orissa. If the States
Re.organisation Commission had
taken the trouble of examining
the present conditions, they would
have been satisfled that all the
tribal people as well as the Orlya
population are in fuvour of the
transfer of Singbhum particularly
the Sadar and Sarawella sub divi-
sfon to Orissa.”
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In another place, they have said:

“There is no geographical con-
tiguify of Singhbhum district with
the rest of the districts of Chhota
Nagpur of Bihar on account of
song and high ranges of hills
petween one district of Singhbhum
and those of Ranchi and Man-
bhum. In Singhbhum, especially
in Sadar and Saraikella-Kharswan,
the Hos were predominant, They
bave no sochal, lingulstic or cul-
tural affinity with the Mundas
and Oraons of Ranchi and other
Adibasis of the rest of Chhota
Nagpur or Bihar."

In another place, they huve said:

“The Hos of Singhbhum have
all along been victims under the
influence of Christian converts
of Ranchi who wrongly represent
themselves as Adibasis and have
been duping the' non-Chiristian
Adibasis and creating separatist
tendencies in them on the plea
of a separate Jharkhand State.
The inclusion of Sadar and Sarai-
kella-Kharswan sub.divisions ‘- of
Singhbhum district in Orissa will
unite the Hos aad Santals of these
areas with the Hos and Santals
of Orissa. This arrangement will
bring the Hos under one homoge-
neous administrative unit and
this unity of theirs under one
administration would create a con-
genlal atmosphere and provide a
fair opportunity for their develop-
ment and would enable them to
satisfy their legitimate aspira-
tions.”

They have been migrating for the
last half a century from the North
to the South into the neighbouring
distrivts of Mayurbhanj. Keonjhar and
Sundargarh. In the memorandum I
referred to earlier it is said:

“The ciensity of population in
Orissa per square mile is 244
whereas In Blhar the density is
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572, In Singhbhum the density is
331 per sq. mile while in the ad-
jolning Orissa districts of Mayur-
bhanj, Keonjhar and Sundargarh,
the density of population is 2586,
183 and 146 respectively."”

So, the density of population is
less in Orissa than m Bihar and
also, there is land available for cul-
tivation. These are the reasons why
they migrate to Orissa and live
there. They migrate not only
to Orissa but also to the
villages in Sadar and Saraikella
sub-divisions of Singhbhum district.
The Hos come and live with the
arlisans, goallas, blacksmiths, car-
penters and potters. About 42 per
cent. of the Oriyan population in these
two sub-divisions speak Ho and 51
per vent. of the Hos speak Oriya.
There is affinity, not enly linguistic,
but also cultural, between the Oriyan
people and the Ho people., When the
demand is made by the Oriyas for the
Singhbhum  district as well as the
Government of Orissa and the people
of .Orissa that these sub-.divisions
should go to Orissa, I am surprised
that the Commission have not gone
into this matter at all, as far as the
Hos are concerned. They have just
tried to prove that the Raja of Saral-
kella and Kharswan having been con-
nected with the Raja of Porahat,
there is no use bringing these places
together. They have not gone iato
Singhbhum district at all,

Mr, Chairman: The hon, .Member's
fime is up. He has already taken 20
minutes, .

Shri Sarangadbar Das:.As far as
the people’'s wishes are concerned,
the question was not determined by
the Tribunal appointed by the Bom-
bay Government in 1948. But, in
1951-52, when the General Elections
were held, an Oriya gentleman stood
as a candidate on the issue that the
two sub-.divisions should be trans-
ferred to Orissa and he won by an
absolute majority over four of his
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opponentis, one of whom—u Congress
candidate—lost his deposit.

Mr. Chairman: The hon. Member

candidate—Ilost his deposit.

Shri Sarangadhar Das: These are
not details. I am stating that there
are 22 other Mankls and Mundas—
village headmen—belonging to the
Sadar and Saraikella sub-divisions
who have sent a memorandum to the
Government saying that they want to
go to Orissa. I do not wish to take
up as much time as some Congress
people have taken, but I want to
bring this matter to the notice of
the House and of my Biharl friends
also, namely, that they must look at
the problem objectively. 1 urge upon
the Government also to look inte this
matter, The Chairman of the Com-
mission retired saying that because
of his long connections with Bihar,
he would not like to sit in judgment
over that matter; and it was left
to the other two—Mr, Kunzru and
Mr. Panikkar. The two remaining
members possibly took it into their
head that if they differed over this
matter, it would embarrass the Chair
man, and they might brush it aside,
That is why I claim that this matter
should be looked into by another
judicial Commission. If you do not
do it, then it will be decided not on
the streets of Saraikella, because in
Saraikella there is a threat. There is
» song here:

‘geret gheen gewt Smel

g w1 wew
AT ATTS K O 18T

QAT T TR

I say that the Saraikella district
will not decide this matter on the
streets, but # will be decided in the
General Electiens and we will give
you, the ruling party, the most crush.
ing defeat that you will find anywhere,

Shri Punnoose (Alleppey): I know
& man., Quite naturally, he wanted to
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marry. He began that desire at a
very early age in his life, He made
advances and made them & number of
times; but they were never returned.
He loved to marry so dearly and so
long that at last he developed a dis-
taste for marriage and decided not to
marry at all. I was myself in that
state this morning when I knew that I
might be called to speak. I wanted to
speak. I wanted to speak very much. I
wanted to speak much earlier. ] had
almost decided not to speak when I
got the chance. I thank you for
giving me thig opportunity. I do not
want to deny this happy hour to so
many of my aspiring friends. I am
really thankful to the Speaker for
putting the time-limit at 15 minutes

so that the speech may be over very
soon,

One should begin from his own
home. Everybody has got his headache
and I have mine. I must begin from
Kerala, the newly born State or the
State that is being born.

Shri U M. Trivedi: Not karela.

Shri Punnoose; Acharya Kripalani
made a discovery the other day. He
said that the people are against
Kerala. I say that he has been badly
briefed by his triend Shri Kelappan.
The people of Kerala had this picture
of Aikya Kerala, United Kerala be.
fore them for long years past. From
the very birth of this national move.
Inent, they cherished this desire to
be one. Today, that is coming to
fruition. Two friends of mine from
my State spoke here: Shri A. M.
Thomas and Shri Nesamony.
Shri A. M. Thomas said that certain
portions which are now recommended
to be merged with Madras shall not
be merged, Shri Nesamony wanted
much more area from Travancore.
Cochin and the other parts of Malabar.
Shri A M. Thomas employed for his
arguments the very principles enun.
ciated by the States Reorganisation
Commission. I think that was in-
directly a very severe criticigm of the
position taken by the S.R.C. tself.
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fook at the principles evolved by
the SR.C, They are principles which
ran be employed by any one for his
own views, They have said, cost of
change, unity and security, common
language and culture, financial viabi.
lity, requirements of national deve-
iopment plans, etc. They posed one
against the other and evolved, so to
say, too many principles landing
themselves in no principle at all, The
S.RC. hag produced a hat which
would fit any head. Anybody can
argue against any merger or separ~
tion of this part with or from the
other State. Therefore, Shri A. M.
Thomas has argued that the areas in
the southern part of Travancore-
Cochin shall not be taken to Madras.
He argued at length. Az a Malayalee,
he wanted to point out that this is
very much in the interests of Kerala
and his friends riow shout in our State
that those who support the idea of
integrating any part of Travancore-
Cochin to the Madras State are trai-
tors to the Malayalee people.

I very boldly own that responsi-
bility. These areas recommended by
the S.R.C. to be merged with the
Madras State from Travancore-Cochin
are areas to which the Tamil people
have a legitimate claim and they
shall be merged. I must take two
or three minutes to examine the argu-
ments advanced by Shri A, M.
Thomas. He said that the Western
Ghats are there extending from the
north to the south. 1 think Shri A.
M. Thomas has to re-study his geo-
graphy a little more carefully. The
Western Ghats are there no doubt.
But, they have let him down. When
they come to the south, these Western
Ghats, high mountains, become hills
and hillocks with the result that Tra-
vancore-Cochin and the Madras State
almost become’one. Natural boundary
is no barrier against giving these
areas to the Madras State.

Then, he said that the Travancore-
Cochin State, the future Kerala wil
be a weak link and it will ‘be thereforce
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dangerous to the unity and safety ot
India to keep that weak link there,
and taking away these aress would
weaken further the Kerala State.
But, he must remember, to and all
men of goodwill must remember that
keeping our Tamilian ~brothers there
much against their desire will make
this weak link the weaker. The strength
of a chaln is decideq at the weakest
link. The history of the last few
Years will show that the earlier these
are merged with the Madras State, it
will be better for the Kerala State it-
self, He said about cultural homoge.
reity, etc. He said that the temples in
that part of Kerala are just like the
temples in Kerala. I am glad that Shri
A. M. Thomas has come. I do mnot
know how Shri A. M. Thomas could
have an accurate idea of the temples.
Neither he nor I could have gone
there; both of us are christians.

Shri A, M. Thomas (Ernakulam)
Because of mass contact,

Shri Punnoose: That means that the
masses with whom he came into con-
tact told him about the similarity of
architecture, ete, But, anybody who
travels in Travancore-Cochin will,
when he crosses that part of the State.
begin to realise that he is in & new
area. There ¥ a peculiarity about
the village life of Kerala. In Kerala,
you do not have the classical type of
villages. I am sure our hon, friends
on the other side know that. In Tamil
Nad and other places, we have a
cluster of houses, the type of villages
that we find elsewhere in India. In
Kerala, we have always a small com.
pound separated from one another,
You will find this marked and dis.
tinct difference when you go to the
southern parts of Travancore-Cochin .
Then, there is this hall mark of the
Malayalees, the Onam celebrations,
Onam is celebrated in other parts of
Travancore-Cochin; not so much in
the southern side. There, Deepavali,
a Tamil festival, is celebrated. More
than that, Kerala comes from the tree
kera, cocoanut trees. You will And
very few cocoanut trees in the south-
em parts of the State. There are™
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pulmyrah trees. In every way, there
2IC 2JIY] SIOUIIAYIP pINIvwW e
people who say that Malayalam was
actually born of Tamil.

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): That is true.

Shri Punnoose: -There are wuthers
who say that Malayalam and Tamil
were coming from the same source.
The point is that there is a clear
difference between these areas.

Shri A, M. Thomas wanted to tell
the Tamil people that they have got
the benefits of a High Court, better
facilities for education, etc. I think
they know these things better
than we. It is too late in the day
now to teach them that they have got
a High Court, etc. It is for them
to choose. He said that these areas
are surplus in rice and that we want
salt. I believe these areas are not
going to become an independent
sovereign State and that there shall
not be a war of salt or war of rice.
These apprehensions are quite un-
founded. Mention was made of mine-
ral sands. ] am happy that Madras is
geing to have some mineral sands.
This is not going elsewhere. If you
want, there can be joint coatrol over
the mineral sands by both the future
Madras State and the future Kerala.
All these are arguments which are
against the wishes of the people,

I have a very serious complaint
against the Congress Party in this
respect. I am not speaking with par-
tisan feelings. A Party has a respon.
sibility. It has not only the respon-
sibility of ruling it has also the res.
ponsibility of guiding the people in
critical situations. The very same
Congress Party which passed resolu.
tions for linguistic provinces, now has
turned round and sown confusion
amongst the people. The Malayalee
Congress—of which I was a member—
met in 1946 at Nagercoil, a Tamil Nad
area, and passed a resolution saying,
we want Kerala, and when Kerala
will be formed, the Tamil-speaking
areas will have the right to go to
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Madras. Now, they have thrown
those resolutions to the winds, and
they have created a situation where
the Tamil people and the Malayalee
people are driven one against the
other, a situation which does not
speak well of a great party.

My hon. friend Shri A, M. Thomas
referred to the shooting etc. 1 believe
he did not try to justify the shooting,
Those incidents form a shameful
chapter in the history of our people.
I want my Tam#i Nad friends to re-
member that the vast majority of the
Malayalees did not like it. Not only
did we not like them, but we strongly
put forth our very forceful voice
against such deeds. Further, w:z did
not even allow the Government that
did such things to continue in power.
I do not want my Tamil Nad brethren
to go with bitterness in their hearts.
We wish well of them. We want their
development, because we know that in
their development lies our develop-
ment as well,

To say so much does not mean that
there are no difficulties. There are
difficulties in regard to certain border
areas. That is quite natural. There
is dispute for instance, in regard to
Chittur, Shencotta, Kasaragod etc.
But they can be easilly settled, pro-
vided we have got a principle, and
provided we have got a correct ap-
proach?

Now, what shall be that correct
approach? We have suggested that a
boundary commission may be ap-
pointed, and they may take into
consideration the relevant iactors
and then decide to which State the
border areas should go. But we feel
that the question should be decided
on the basis of contiguity, similarity
of lahguage etc. and also on the basis

.of village.

Shr¥ A. M. Thomas appears to have
laughed at the idea of the viilage
being taken as a unit. He asked, why
not have a family as the unit. My
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bon. friend Shri A. M, Thomas knows
very well that the village is a neces-
sary entity in our Indian life, in the
life of any ancient community. That
is well known. A village is not mere-
ly a collection of houses or families
oxzly, but it is a unit of our common
lfe. with its own cultural, economic
and social ideas and patterns. Certain-
Jy, in modern times these villages are
being broken up.

shri A, M. Thoemas: What about
villages in Travancore-Cochin where
the division is only for revenue pur-
poses. and where there are continuous
villages so to say. As the hon. Mem-
ber knows, the whole of Travancore-
Cochin is a continuous town or a
village as you may like to call it.

Shri Velaydhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
There are no villages in Travancore-
Cochin.

Shrl Punnoese: 1 am thankful for
the information. I am aware of that.
1 am only speaking about those places
where there are villages. In these
areas then are villages for in.
stance, in Chittur, there are easily
about ten or elevan villages where
Tamil is spoken, and where the Tamili-
ans are in a majority. What do we
lose by giving over these areas? It is
but proper that we should not keep a
section of our people in bitterness, dis-
gruntled and dissatisfled, for all this
will be against the best interests of the
country. I would therefore request the
Central Government to appoint a boun-
dary commission at the earliest possible
moment, to go into these questions.

But there are certain areas the dis-
butes in respect of which canrot
strictly be called as border disputes.

rirst, there is Gudalur which is part-

of the Madras State as recommended
by the States Reorganisation Commis-
sion. The area is something like
Jiv square miles, I have got reports
to the effect that this area is full of
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Malayalees, and further that it ig in
continuation of the Malayalee or
Kerala territory.

It is alsc reported that till 1955 the
voters’ list in that area was prepared
in Malayalam, but very recently it
was prepared in Tamil. It was point-
ed out by my hon. I[riend Shri
Nesamony that in Devicolam and
Peermede taluks inside Travancore-
Uochin, very recently the Govern-
ment have decided not to rive fee
concessions to the Tamil Scheduled
Caste students there. These are
things which are so stupid to be done
by any Government. That the Mad-
ras Government and the Travancore-
Cochin Government should come in at
a critical time to distort the position
and to disfigure things is very dishon-
ourable of them, if they have behaved
like that.

So, the dispute in regard to Gudalur
and other areas will have tn be
looked into.

Shri N. Sreekantan Nair (Quilon
cum Mavellkkara): Why do you say
‘if they have done it'? He is part of
the Government, and his party is
supporting tha: Government, and
allowing it to continue.

Shri Punnoose: I am aware of that.
I do not want to be so strong as my
hon. friend Shri N. Sreekantan Nair.

These things can be gone into and
decided upon. Now, I come to Devi-
colam and Peermede. The dispute in
regard to these cannot strictly be
called a border dispute at &ll. The
area involved is 1,038 sguare miles.

The area of the whole of Travancore-
Cochin is about 9,000 square miles.
An area of 1.030 square miles, as com-
pared with an area of about 9,000
square miles cannot be called a horder
ares: it is something more than a
border areu. .
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My hon. friena Shnt Nez=ony
argued very strongly on this point. I
do concede {hat there are arguments
for the Tamil people with regard to
these places. But they should salso
understand how the Malayalees feel
sbout the matter. They feel that these
areas have go: certain peculiarities
which entitle them to be in Kerala.
Now, what are those peculiarities?

1 have already told you about the
village. That sort of a village does
not exist in Devicolam and Peermede
except on the fringes of the Muadras
State, because vast portions of this
area are on the high ranges. They are
plantations, where the workers live in
their lines or bustees. There are nc
villages at all in this area. I have not
come across a single Malayalee who
says that these areas can be ygiven over
to Madras. Butl so far as the southern
taluks are concerned, - as against
Shri A. M. Themas I can say that
nearly 60 to 70 per cent of the Malaya-
lees will stand in favour of their
being handed over to the Madras
State. I am sure about it (Shri A. M.
Thomas: Question).

There is one speciality or peculiari-
ty about Devicolam and Peermede
areas. The workers in these areas still
look upon Tirunelveli and Madurai
distriets as their homeland, for they
have got their families there, and
they send a part of their wages every
month to them. They get also what
i called vazhikaazu or travelling ai
lowance every year, ang that system
is still continuing. The Malayalees
feel that if these areas are taken
away from the Kerala State, then
that would mean the ruin of the
Keralg State. We have got very few
big rivers in our place, but the biggest
of our rivers starts from this area.
There are people who say that we
have got plenty of rains every year.
Tha:t is a blessing. But it is a very
undependable blessing. When once we
lose these perennial springs, Kerala
will become arid land. We have not
got industrial development in our
place as in the other areas. We de-
pend mainly upen the rains. There-
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fore, when the Malayalees are told
that ihese areas should be handed
over to Madras State, they feel ranther
very sceptical about it: and they feel
nervous also about ii. T want my
Tamil friends as well as the Central
Government to take these things
rether seriously.

The Communist Party has suggest-
erl that with regard to Devicolam and
Peermede. the water requirements as
well as the financial requirements of
the Kerala State shall have prece-
dence. Either you should decide on
this basis, or you should make it a
point to say that you do not care for
Kerala at all. If Kerala has to exist,
then these areas must. receive special
consideration.

Though there are disputes in regard
to these areas, yet I believe they can
be amicably settled. Protecting the
interests of the Tamil workers and
also protecting the interests of the
Kerala State, we can come to a settle-
ment on this matter. 1 would only
request my Congress friends not to
create a situation there in which
these things cannot be decided in a
peaceful way.

1 wanted to speak about certain
cther matters, but since the time at
my disposal is short, I would confine
myself only to this, so far Kerala is
concerned.

From Kerala, I now come to Delhi
1 shall leave alone the other areas and
come to Delhi straight. .

Shri Veeraswamy: You have made a
jump.

Shri Punneose: The proposa! of the
States Reorganisaifon Commission
with regard to Delhi is rlearly re-
trograde. It is the most reactionary
proposal that could be put forward.
We suggested that certain areas.
certain Hindi-speaking areas of
Punjab, should be integrated with
Delhi and then we shall have a
democratic government here. Now, the
S.R.C. has thrown out that suggestion
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And what is their proposal? Their
proposal is that Delhi shall be under
a bureaucracy. They say that the
people of Delhi are having special
privileges because they are in the
capital. I would like to know what
those special privileges are. Is it
that they have opportunity to clap
and cheer when foreign visitors visit
this country? Is it that they have to
pay a high cost of living, costlier
than in many cities in India? The
people of Delhi have got more burdens
because they are in the Capital city.
That is no reason for denying them
the elementary rights of a democratic
government. If you are not prepared
to have Greater Delhi with Hindi-
speaking areas of Punjab merged in
it, there must be some sort of
democratic government in Delhi where-
by the people of Delhi can manage
things of their own.

Another argument put forward is
that an Assembly or something of that
sort will mean expenditure, as if our
officers will manage things without
expenditure. Expenditure there will
be. The only question iz whether it
should be by a bureaucracy or by the
representalives of the people. In
Delhi, it is not a question of satisfy-
ing a few high officers. There are
workers, there are so many indus-
trial esiablishments and institutions,
and disputes will come up everyday.
If these things have to be settled in
a manner satisfactory to the various
parties, there must be a machinery
through which .the people can decide
these rhatters. Therefore, I would
very strongly urge that there should

a democratic set-up in Delhi.
I would request the Central Govern-
ment to take a firm decision. Let
them have a guiding principle, the
principle of language, and then decide
things, whether it is in Kerala or in
Punjab or in Bombay or in Delhi, so
that we may begin to go into our
nation-building activities with the
greatest enthusiasm and strength,

Shri M. S. Gurupadaswamy (My-
sore). The demand for reorganisation

of States on a linguistic basis is
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not a frivolous demand, nor a
sectional demand, nor a communal
demand. This demand for redistribu-
tion of States on a ratlional basis is
older than I was born; it is not cenfin-
ed to one decade but to many decades.
1t was blessed by Mahatma Gandhi
and the other distinguished sons of
Indian soil. But unfortunately
today, some of our Members describe
this demand as a hydra-headed
monster, a demon. But ] must say
that it is not true. Shri S. K. Patil
the other day said that the unity of
India would be disturbed if there was
reorganisation of States on language
basis. He also said that secularism
would suffer and nationalism would
give place to regional tendencies.
May I ask him where he found all his
ideas? He said that in the ultimate
analysis, the demand for reorganisa-
tion was provoked by considerations
of power politics. Whil2 saying so,
he advocated a bi-lingual State of
Bombay. May I humbly ask him
what prompted him to come out with
the idea of a bi-lingual State for Bom- .
bay? Is it not the same power poli-
tics? Is he not the victim of this own
analysis?

The demand for reorganisation, as
I said. is not a sectional or narrow
demand. It was a national demand of
the people. Today it is made out by
some Members that it is an anti-
national or sectional demand. This
is very unfortunate. People who want
a bi-lingual State of Bombay are the
victims of the same tendencies, if I
may say so. I feel that there should
be some basis for reorganisation of
States. That basis must be a reason-
able basis. I believe people belong-
ing to wvarlous parties, impartial
observers, and thinkers have all agre-
ed that Ilznguage should be the
predominant basis for reorganisation,
subject to other considerations, and
those considerations being minor and
subordinate. So supported by this
overwhelming opinion I demand
categorically today that the reason-
able basis should be the basis of
language and nothing else. The
critics should remember that language
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_cannot be divorced from areas, langu-
age cannot be divorced from culture
and traditions, it cannot be divorced
trom the people. Linguistic State is
not a State in a vacuum People will
be there and the areag will be there.
It is for those people who speak the
same language and dwell in the same
area that we want to have a State so
that there might -be homogeneity.
‘better cultural aad economir life and
better. administrative set-up,

Shri C. D Pande (Naini Tal
Distt. cum Almora Distt.—South
West cum Bareilly Distt.—North):
On language alone?

Shri M. 8. Gurnpadaswamy: On
language alone. Considering from
this point of view, I would say that
the creation of bi-lingual States or

multi-lingual States is contrary to
our accepted principle............
Pandit Thakur Das Bhargava:

Suppose there are several lmmsei
in one district?

Shri M. S§. Gurupadaswamy: That
is why I say, subject to other consi-
derations. If it is unavoidable, other
considerations may enter., But broad-
ly speaking, language should be the
basis, and the only basis, for re-
organisation. If some people iry to
say that unity, nationalism and
secularism would suffer if there is
reorganisation of States on the
language basis, I would ask them whe-
ther it has not suffered now; whe-
ther the present pattern has not
given rise to so many conflicts and
tensions within our society? Has it
not led to so many bickerings and
quarrels between people and people?
So I would beg of them not to carry
this argument too far.

Considered from this angle, 1
would say that Bombay, that darling
child, should go to its loving mother,
Maharashtra. Some People want a
separate Bombay and want to make
a separate City State. This, is un-
precedented. Today we are reorga-
nising the States on a uniform basis;
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we are going to have a uniform type
of States throughout India. We are
abolishing B and C class States. Why
should we introduce another type of
States in the new set-up? I cannot
understand why they are anxious to
have a city State. We have heard of
the idea of City States in the classi-
cal age of Greece—City States of
Athens, Sparta and others. They
weré there because they were the
necessary outcome of those historical
circumstances prevalent at that time.
Why do we want it now?

Shri A. M. Thomas: The Athenian
democracy was the ideal one.

Shri M. S. Gurupadaswamy: May
be. Then let there be City States
for all cities. I may go a step fur-
ther. If you are truly nationalist of
secularist, I would ask, why don't
you abolish all provinces? Why not
follow the example of China? You
may remember that there are no
States or provinces there. There are
only districts. If you want to be
more secular, why not follow that
example? Why do you want States at
all? We may dispense with all these
Governors and all the paraphernalia
of Ministries, state administrations
and so on. Let there be only dis-
tricts. Then I will agree.

Dr. Buresh Chandra (Aurangabad):
Every Member of Parliament will be
Prime Minister of a district.

Shri M. S. Gurupadaswamy: T1In-
fortunately, Shri S. K. Patil wasted
his eloquence on a losing cause. It
is a great pity that people who have
got so much of experience in politic-
al life, who know the realities, and
who know the future shape of things
still come and place hurdles in the
way of formation of States on the
language basis. It is really a great
pity. This bagis I said.........

Shri A. M. Thomas: 1 hope Yyou
have heard the speech of your leader
Acharya Kripalani.

Shri M. 8. Gurupadaswamy: I am
expressing my individual opinion,
like Mr. Thomas.
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Mr. Chairman: There 1s no party
question today.

Shri M. 8. Gurupadaswamy: The
Reorganisation Commission has sub-
mitted its report; it is before the
country. But what happened after
the Report was submitted? A great
agitation was started in various parts
of the country. There was a fusore,
there was satyagraha and there was
even shooting. Who was the cause
for all this; May I ask? If the Con-
gress which is running the Govern-
ment today had shown better states-
manship in calling all the political
parties together and arrived at a
common formula, then, much of this
agitation and trouble would have been
avoided. Unfortunately, the Congress
High Command believed in their own
diplomacy. They appointed a high
committee; they met in a sort of
‘Summit’ Conference, Only four
people were there, drawn from only
one party. In Geneva, in the ‘Sum-
mit'’ Conference there were 4 per-
sons but they were of different
parties. Here it was a ‘Summit’ Con-
ference consisting of 4 people belong-
ing to the same party. They con-
sidered themselves to be the supreme
arbiters of the destinies of India and
they never consulted any other party.
(Interruption). It was a party affair;
true. But, unfortunately, here, no
distinction was made between the
party and Government and . they
thought—many  Congress  people
thought—that the S.R.C. was their
own committee; the report was their
own, the responsibility for implement-
ing it was all theirs and it was nobody
else’s responsibility. It is this men-
tality, this attitude which provoked
people to agitate. It was this attitude
which made a solution impossible.
It was this attitude which led to dis-
turbances here and there and also to
shooting. If all the political parties
had been called to a conference, if
there had been an agreed formula,
then, I am sure, there would have
been no trouble; or, at least there
would have been less of trouble.
{Interruption).  Unfortunately the
Congress deliberately enacted a
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drama of confusion in the country so
that there may emerge a dancing
star playing with the destiny of
India.

Dr. Buresh Chandra: That is
jealousy.

Shri Syamanandan Sahaya
(Muzaffarpur Ceniral): Who is that?

Shri M. §. Gurupadaswamy: The
hon. Member may just imagine who
is that himself.

It the Congress leaders had
adopted a course of greater accom-
modation and toleration and if they
had adopted the democratic practice
of consultation and negotiation with
other parties, I am sure much of the
trouble would not have been there.

I must now come to my own State,
Karnataka.

An Hon, Member: Mysore.

Shri M. S. Gurupadaswamy: [
belong to the prospective Karnataka
and Mysore will be a part of Karna-
taka. The other day Shri Anantha-
sayanam Ayyangar waxed eloquent
about Bellary. He conceded that the
areas recommended by the S.R.C.
should go to Mysore provided My-
sore agrees or the Centre agrees to
give a corridor to that place where
the headworks of the Tungabhadra
project are located. Let us examine
whether it is good logic, whether it
is logic at all or whether it is illogi-
cal logic.

Justice Wanchoo submitted his re-
port on Andhra. He recommended
that the entire Bellary district should
go to Andhra temporarily till the
genera]l issue of reorganisation is
taken up. But, there was trouble;
there was difference of opinion on
this point. Then, there was another
commission appointed and that com-
mission decided that a major portion
of Bellary should go to Mysore. The
only dispute was about Bellary town
and the taluk of Bellary. That was
the point which was under dispute.
The local legislatures of Mysore and
Madras debated this question. It was
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[Shri M. S. Gurupadaswamy]
also debated in Parliament. The Prime
Mysore. My Andhra friends want to
that Bellary should irrevocably go to
Minister gave a categorical assurance
take this little portion of Bellary.
Bellary appears a very charming
young girl who is very tempting to
my Andhra friends, but, unfortu-
nately, this young girl belongs to
another man already.

An Hon, Member: Gifted.

Shri M. 8. Gurupadaswamy: Not
presented. It has been part and parcel
of Mysore and it has been there
legally tied with Mysore. It has the
blessinggs of Parliament and the
Prime Minister. Now ig it wise to
reopen this issue; is it wise to have
a corridor in our country? We have
seen the demand for a corridor from
Jinnah between West and FEast
Pakistan. Should we have that cancer
again? Why is it not possible to
execute the works of the Tunga-
bhadra project if it remains in
Mysore? May I ask, what is our ex-
perience of Suleimanki? The waters
flow from Suleimanki in East Punjab
to Pakistan a sovereign State. It is
governed by an agreement. In the
same way, the entire administration
or the execution of the Tungabhadra
project is under the overall super-
vision of the Central Government
under a Central Act. The Board is
appointed by the Central Govern-
ment. The Chairman of that Board
has said recently that there is no
difficulty at all in executing the work.
Shri Ananthasayanam Ayyangar said
that the Mysore Government has
failed to appoint its Engineer for the
last 2 or 3 months. It is not true. I
have ascertained the fact. The Engi-
neer on behalf of the Government of
Mysore is there and working. It is
not a fact that there was a vacancy.
The administration jof the Tunga-
bhadra project is excellent and the
report of the Chairman who was
appointed by the Central Govern-
ment says that it is excellent, and
that there is no trouble. I want to
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know why my Andhra friends are
anxious to have it. May I remind
them that the waters that flow from
this project go not only to Andhra;
but also go to the Karnataka area?
The major portion of the wa'er
facility goes to Karnataka because
in Raichur and other places the
waters of Tungabhadra will be
utilised. So, I beg of this House to
consider this issue impartially and
take a very wise decision on this
matter.

Regarding other areas, I may touch
upon them in a cursory way. Accord-
ing to the S.R.C. Report Kasargode
has been joined to Kerala. Of course,
Kerala has got a claim over Kasar-
gode. If we take the entire Kasar-
gode, then 70 per cent. of the people
speak Malayalam. But, if you take
the Chandragiri river as the natural
boundary, then the people who are
living up to Chandragiri in the north
speak only Kannada. Their wish is
to join Karnataka and that opinion
has to be respected. There is another
area called Thalavadi. It is a small
area adjacent to Mysore, having
about 70 villages. Ninety per cent, of
the people only speak Kannada and
nothing but Kannada and their life
is with Mysore—their transactions,
work and everything are with
Mysore.

4 PM.

Shri Gadilingana Gowd (Kurnool):
What about Kolar, where the people
speak mainly Telugu?

Shri M. 8. Gurupadaswamy: If
the people of Kolar want to go out
of Mysore, let them go, but we do
not want to compel them to go out
against their wish.

Shri Gadilingana Gowd: Then the
language basis goes out.

Shri M, 8. Gurupadaswamy: But
the people of Kolar do not want to
go out of Mysore and we cannot com-
pel them to go out of Mysore if they
do not want to go.
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Dr. Suresh Chandra: Where is your
language test then?

Shri M. 8. Gurwpadagwamy: 1|
justify language consideration, but
this should be subject to the will of
the people, and that is why I said
“subject to other considerations”.

About Nilgiris, our Tamil friends
will say that it is too much to ask
for it to be included in Karnataka.
But I may remind the Hoyse that
most of the people who stay and live
in Nilgiris speak Kannada and that
only in town areas they speak Tamil.
The majority of the people in Nil-
giris wish that they should go to
Karnataka. I think that the people
might not have been able to repre-
sent their case effectively with the
£entral Government or with the
Congress Party or with the Members
of this House, but that should not be
a reason why we should keep them
away from Karnataka. ] may mention
other areas which should be included
in the prospective Karnataka—areas
like Hosur, Madakasira a few areas
in Bidar, Akalkot and Sholapur
People in these areas have been
agitating that they should go to
Karnataka and their claim should be
dispassionately considered and I feel
certain that all these areas should
legitimately form part and parcel of
the future Karnataka.

One word about agitation that .ig
geing on in Mysore. This is an agi-
tation started by a very few people..

An Hon. Member: How many?

shri M. 8. Gurupadaswamy: About
five per cent. and they want
that Mysore should be Rept for
Mysoreans., What is the reason
behind? I find it is the same reason
as stated by Shri S. K. Patil—power
politics.

§hri C. D. Pande: In that respect
he was right.

Shri M. S. Gurupadaswamy; If
that be 5o, let power politics come
into play after the formation of
Karnataka. Very few people are
smying that the individuality of
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Mysore should not be disturbed as it
is having a fine government and a
fine administration. @ Whether it is
fine or whether it is bad, it is notfor
me to say here, but I want to submit
to the House that the demand is by
a very few people who have got a
vested interest in that demand.

Shri Madiah Gowda (Bangalore
South): I challenge whether he is
prepared to stand on this question
from his own constituency?

Shri M. S§ Gurupadaswamy: |
can contest and defeat him in his
constituency even. The people there
have been misled completely by the
actions of a few people and there
has been a calculated and cynical
propaganda in the name of the Raj-
pramukh that if Mysore goes to
Karnataka, the institution of Raj-
pramukh will be abolished. These
so-called loyal elements are deli-
berately and cynically exploiting his
name for their purpose. But the
Rajpramukh is a good man.......

Mr. Chairman: Do not drag him
here,

Shri M. S. Gurupadaswamy: I
only say that the Rajpramukh in
Mysore is a good man and a lovable
person, but unfortunately his name
has been exploited by these people
who are agitating against the forma-
tion of Karnataka. The institution
of Rajpramukhs may have to go and
unfortunately good people have to
go along with bad people when the
institution ag such is going to be
brought to an end. 1 think  the
agitation that is being carried on in
Mysore is very much misguided and
is unfortunate; it is not backed by
reason, nor by the people. I would
beg of the House not to pay heed to
this sectional, agitational and irra-
tional approach. I want that Kar-
nataka should *be formed immediate-
ly along with -other States and the
other areas that I mentioned should
be added to Karnataka, If the
Report of the Commission is accept-
ed, as it is then 35 lakhs of Kannada
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people will be out of Karnataka.
Therefore, 1 want all those areas to
be added to the future Karnataka so
that all of themm may lead their full
life. 1 appeal to the House that
these areas—Nilgiris, Thalawadi and
Hosur may be added to Karnataka
and that the boundaries may be
decided later on. That is a small
affair which can be entrusted later
to a boundary commission, but let
all these areas be added now to
Karnataka. My friend, Dr. Krishna-
swami is laughing because 1 am
claiming Hosur for Karnataka. But
1 may tell him laugh cannot take the
place of opinion.

Dr. Jaisoorya: To the chorus of
voices praising the endeavours of
the Btates Reorganisation Commis-
sion I am afraid I cannot add my
volee. The reasons are as follows:
the Commission was given full free-
dom to consider any proposal relat-
ing to such reorganisation; they
were at liberty to reorganise the
whole country. Iwas expecting that
when they consider the whole ques-
tion of India, they would keep in
the forefront two important prob-
lems, namely, how to further the
socialistic pattern of socliety, which
is our avowed aim and how to fur-
ther the Five Year Plan. I may not
agree with the concepts of the Gov-
ernment with regard to either their
socialistic outlook or the Five Year
Plan, which is a different matter;
but if we have accepted that, then I
ghould have thought that they
would have considered mot so much
the historical aspect or that they
would have considered this general
war of conflicting tribal emotions,
but they would have kept
forefront the economic re-distribu-
tion of India which would favour
and consolidate the economic poli-
cies that we have set. It is possible
that this problem was far too great
for them. They might have been
taken by surprise by these terrible
conflicting tribal emotions and, on
account of the trees, they could not
see the forest. They should have
put it down having to make s0mMe=
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thing of a great problem. I am
sorry to say so because it is not for
today and tomorrow or for the next
five years; whatever we accept now,
for good or bad, will have repur-
cussions for several years,

Secondly, I have mnot been very
happy by the shabby way this
country and some people of this
country have treated the S.R.C.
Report before it came out. 1 was
surprised at the lack of decorum
before the Report came out; subs-
tantial portions of it were being re-
ported in the newspapers and specu-
lations were rife, I am also sur-
prised that responsible Ministers of
some States made statements on this
Report before it came.out. I have
been shocked. Is it the way for res-
ponsible Chief Ministers of States to

Babu Ramnarayan Singh: No.

Dr. Jaisoorya: Thirdly, I am not
happy with regard to this Report
because it has not adopted anywhere
any set principles -by which we
could be guided. It seems to me
that it came with certaln pre-con-
ceived ideas to adjust all these
things in order to be able to make a
report.

For instance I will give you a
simple contradiction. In regard to
some places, they have taken the
taluks for boundaries or distribu-
tion. In other places, they have
taken whole districts. This leads to
contradictory conclusions. Still
worse, I will give you one example
to show the extraordinary paradox,
the extra-ordinary double talk by
which in one case they say, as in the
case of Himachal -Pradesh, that
statutory guarantees have to be
given. for that State but in the case
of Telangana, they have said, what?
Listen to this—page 107:

“We have carefully gone into
the details of the arrangements
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[Dr. Jaisoorya]

which may be made on these
lines. It seems to us, however,
that neither guarantees on the
lines of the Sri Baug Pact nor
constituticnal devices, such as
“Scottish devolution” in the
United Kingdom, will prove
. workable or meet the require-
ments of Telangana during the
period of transition. Anything
short of supervision by the
Central Government over the
measures intended to meet the
specia] needs of Telangana will
be found ineffective, and we are
‘not disposed to suggest any such
arrangement in regard to Telan-
gmn."

Why? This is the cue to the chief
architect of Telangana who says:
“So, if some representatives of the
Government of Andhra come and
offer safeguards, I shall not be con-
vinced.” I am coming out with
very painful facts; I regret it; it
hurts me. As soon as the Commis-
sion came to the Hyderabad State,
the opening question was: “What do
you think of the two States theory?”
We said we did ,not think anything
about it because it was three weeks
old. The protagonists of this theory
had not offered any grounds; we
heard it only three weeks ago. We
asked them: “You tell us what is
good about it, we are prepared to
accept it" I am sorry to have to
tell you that that same night one of
the members of the Commission
came to my house and for one hour
tried to induce me and persuade me
to accept the two States theory. (An
Hon. Member: Member of the S R.C.7)
“Yes. 1 said: “Perfectly right; give
me facts which are convincing and
reasonable; 1 am  prepared to
accept.” I regret having to say so
and I am going to say it. I asked
them: “What are the arguments?
In anything we do, it is most
important that it should fit in with
the whole programme of India. I
am prepared to accept any such
thing” For one hour this went on.
Now, we talk about the security of
Indi o
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The security of India depends upon
the consciousness of the people
about their oneness; the security of
India depends upon the will of the
people to defend the country; the
security of India will depend upon
the success of your Five Year Plan
and on your socialistic pattern of
society. Unless it permeates down-
wards to the masses, none of your
Plans are going to succeed nor will
your socialistic pattern come into
existence. The security or the
insecurity of India depends upon the
fissiparous tendencies and upon the
cumbrous, creaking, crawling clumsy
machinery known as our bureau-
cracy which has no sympathy for
our socialistic pattern of society.

These are the dangers of India.
You look at the history of India for
the past 1,000 years. The tragedy
of our country has been that, we
have had several empires; we have
seen them falling; whenever the
Centre became weak, the provinces
broke away, unlike China where the
Centre was practically non-existent
and non-existing but the Viceroys
were loyal to the Centre. That is
why I have said that we should have
thought in terms of a stronger
Centre. We should have thought in
terms of a broader Centre. We
should have thought in terms of a
Centre which must have not only
powers but also the ability and
efficiency. :

I have lived in centralistic
countries and I know their prob-
lems. You can never have central-
ism without high-grade efficiency.
We are lagging behind because of
our inefficiency; because of the in-
efficiency of our bureaucracy and the
lack of clear-cut principles, clear-
cut programmes which we can
place before the people here and
now. We must think in simpler and
more practical terms; we must
think in such terms as to make the
people understand that within the
next few vyears, these are the
problems we are going to tackle.
This will help—the danger 1is not
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from the cry for a strong Maharash-
tra or a strong Andhra.

We were told that very big areas
were not wanted. The argument
put to me was: “We want compaet
States, That is why there cannot be
a Visalandhra. We want compact
States; well-managed S!ates, That
ie why we do not want a very big
cumbrous Bombay.” They said that.
1 said: “All right. I acceptt On
that same principle, would you mind
cutting up Uttar Pradesh?” One of
the members said: “Oh! Thank
you;" and I bowed and said “do
not mention it" . According to
expert military opinion, you should
mot have a very big State; you
should not have a small State
and certainly not a glorified muni-
cipality like the Delhi State. (An
Hon, Member: Exact size like
Vishal Andhra.) We have got
to see from the point of view of
viability, the possibilities of dewvelop-
ment, etc. Why should we not have
big States, very big States? There
are dangers hypothetically. Sup-
posing the Centre becomes weak,
hypothetically, if one State is very
big, it can cut off communications.
That is why from the military point
of view it is not advisable. Leave
alone the question of administration.
The British sat 6000 miles away and,
with a handful of men, they ran the
administration of this country. If
you are capable of administration
you can do it, If you are incapable
you cannot run even a municipality.
Therefore, that is not an argument.
This is my concept of the general
principle.

The next question is this: We
have forgotten the psychological
approach to strategic areas. It s
not the size of the State that makes
the strategic area better; It is the
approach to the people of those
border or strategic areas which
makes them the guarantors of

gecurity. That is what was done in .

China and, according to FitzGerald,
he said that the Chinese leaders had
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a supreme and complete knowledge
of the psychology of the people. My
own feeling is that we did not consi-
der the problems of strategic areas
in the psychological way., Had we
done that then this problem of Maha
Punjab or Punjabi Suba would not
have arisen. We are all the time still
thinking in the terms of old adminis-
trative codes. Similarly, if vou are
keeping the socialistic pattern of
society in front of your eyes remem-
ber one thing, that you should never
have a capital city surrounded by
inimical hinterland,

Now, if you are going to think in
terms of a socialistic pattern of
society in the nmext few years the
shape of Bombay's economy has to
change and I do not know whether
the economy of Dalal Street is going
to be of paramount consideration.
These are points on which we should
have thought; I may be alone in my
way of thinking.

I am now coming to a specific ques-
tion with regard to whether we
should have Telangana on the one side
or Vishal Andhra on the other. The
first thing to be judged is the ques-
tion of financial viability. If you do
not have viability then it is going to
be a big problem. If you are going to
consider financial questions it cannot
be a matter of opinion or cooking up
accounts; it has got to be very clesr.
Economic matters have their own laws
and we cannot play monkey-tricks
with them. Since only one Member
in a very plausible and slick way put
the case for Telangana and Shri
Mohiuddin merely repeated what he
said, I shall only take the arguments
of Shri Heda. He says:

*“I am very glad that they have
started realising it and nobody
says that Telangana is going to be
a weak State”

“The Commission also has
stated that so far as financial via-
bility of Telangana is concerncd
there need be no rpprehensions.”
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[Dr. Jaisoorya] ,
What did the Commission actually
say? It is very simple. It says:

“Telangana, it has further been
urged, can be a stable and viable
unit considered by itself.”

The words are: ‘“can be” and
“urged”. Now, we will go a little
further. I will have
#riend Shri Heda who, like a very
good lawyer, has made a case that
could win hands down in a District
Munsiff’s Court but not in a Supreme
Court, and this is the Supreme Court.
When asked: “What is the basis of
your statement?” he said: “I have
given my own analysis.” When ask-
ed: “How do you get at your figures
for viability?” he said: “I have made
my own calculations from the Statis-
tical Bureau”. With regard to whether
it is viable or not, whether there will
be surplus or not, he said: “The
residuary Hyderabad is going to be
about Rs, 2 crores surplus.”

Now, the first thing that the Com-
mission should have done is to ask
the Finance Department of Hyderabad
as to what are the figures.

Shri Heda (Nizamabad): They did.

Dr. Jalsoorya: I will just give the
figures from Hyderabad. I have tried
to get them from the Finance Depart-
ment and I have got the figures. 70
per cent. of the present expenditure
of the present composite Hyderabad
State will fall on Telangana if formed
as a separate State. - Expenditure on
headquarters alone will come to Rs. 11
crores. Out of this, on the city alone
the expenditure will be Rs. 45
crores, Education will cost Rs. 611
crores. Therefore, Telangana will
still have to meet 85 per cent, to 70
per cent. The large hospitals in
Hyderabad were built for the whole
present Hyderabad State. If Telan-
gana is formed 60 Civil Surgeons will
be surplus. Out of 12 colleges only
2 go out; so the cost of 10 colleges
will have to be met. Revenue from
excise is Rs. 8:7 crores and this will
cease in 1958. These were the figures
. pot. Let us therefore ask the Fin-
ance Minister of Hyderabad; it he
.doez not know he ought to be re-

to quote my
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moved from the job (Shri Heda: He
is pro-Vishal Andhra.) I am sure
the Finance Minister knows what he
is talking about. He says:

“Some figures have been showmn,
It is posdible that they may
cause some misunderstanding. I
want to remove such misunder-
standing. It has been stated that
Telangana would have an income
of Rs. 19 crores and an expendi-
ture of 17 crores and thus it woula
have a surplus profit of tweo
crores, Everybody can show his
own flgures. He can take certain
figures and omit certain others. 1
think that some figures have not
been shown. According to the
Revised Estimate of 1954 the
amounts of the tax Revenue and
the non-tax Revenue are 14
crores 17 lakhs and 4 crores 86
lakhs respectively. Thus the total
income is 19 crores 2 lakhs. On
the expenditure side 17 ecrores
have been shown to the estimated
Revenue. Thus the expenditure
on capital outlay has been omit-
ted. Moreover expenditure on
estimated Revenue amounting to
345 lakhs and 84 lakhs has also
been omitted. The total of both
would be 529 lakhs. Thus the
total expenditure will be two
crores more than the total in-
come...... I can put forth one
more combination showing the
deficit of more than 4 crores ins-
tead of 2 crores. According to
this combination total income
would be 19 crores and total ex-
penditure would be 23 crores 10
lakhs...... What I mean to say
is that under any type of combi-
nation there is bound to be a de-
ficit of at least 85 lakhs.... But
the present standard of large
scale expenditure cannot be
maintained in small states with-
out deficitt We have to spend a
lot for our headquarters. I do not
think that smaller states would
be able to bear this expense.”

Having said that, let us look at the
food situation. 1 will demolish his
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thesis. Anyway, on the financial side,
his thesis has gone phut.

Take next the national income. The
national income of Andhra is Rs. 525
per head of undivided Hyderabad,
Rs. 450 and of Telangana, Rs. 265. In
respect of food production, out of
40,000 sq. miles, 14,000 sq. miles are
under cultivation in Telangana. The
total food production is 73 lakh tons,
The distribution for a population of
1 crore and 1 lakh, comeg to two
ounces per day. The rice produced
in Hyderabad State is 2,80,000 tons.
In Andhra State, for a population of
2 crores, the food produced comes to
40 lakh tons, out of which about 28
/29 lakh tons are in rice. Thus,
Andhra has about 20 ounces of food
per head per day as against two
ounces in Telangana. Now, Marath-
wada is going and Kannada-speaking
area is also going out. If they are
removed from Hyderabad, most of
the oil mills in Telangana will have
to close down. (Shri Heda: Why?)
Half the cotton mills will also have to
crlose down since cotton comes from
Marathwada. The entire Hyderabad
State depends on Marathwada for
cotton  pulses, groundnut and jowar.
There is another beautiful argument.
How long can I speak, Sir?

Mr Chairman: He must finish now..

Dr. Jalsoorya: You can take it
from me that for Hyderabad, only
I alone am speaking.

Mr. Chairman: He should not take
more than flve minutes.

Dr. Jaisoorya: I shall finish soon.
Shri Heda said that they have got
many factories. He conveniently
forgot to say that half of them have
gone to Birla's hands. Then he said
that 95 per cent. of the people of

Telangana are for Telangana. Achha °

sahab, Mubarak. We can give only
one example. In one of the taiuks
there was an election on this very
fssue. The issue was whether the
vote will be for Telangana or Vishal-
Andhra.

Shri Heda: Ne.
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Dr. Jaisoorya: I think it was Mr.
Yusufuddin. My information is that
my hon. friend went and became the
chief propagandist but lost. Secondly,
for a cause like this, do you have to
make so much noise? Do you have
to spend so much money, and make
demonstrations everywhere?! He him-
self said that the whole thesis is new.
But I say it is not new. As Shri
Mohiuddin said, it started seven or
eight years ago. In 1047, there was
not a Telangana movement but a
desire for Maha Telangana in which
they wanted to incorporate all the
Andhras. That has gone. It is now
the other way round, It is the reverse
process. Then, my hon. friend said’
that the movement was so peaceful.

An Hon, Member: It was appreciat-
ed by the Prime Minister.

Dr, Jalsoorya: Yes. But you know
what Shri Gopal Rao Ekbote was
saying. May be said he is an irres-
ponsible Minister, I do not know.
He said:

“Very recently in Hyderabad a
Vishal Andhra Convention was
held in which the protagonists =f
separate residuary state tried to
cause disturbances. This is a
complete negation of democracy
in which every person has got &
right to express hig ideas.”

Is stone-throwing a part of Gan-
dhian technique. In other words, all’
this talk of “I have got 100 per cent.
behind me” etc., has no meaning. My
hon. friend also referred to the:
Intelligence Department. The same
Unintelligent Intelligence department
people came and saw me ome day
before I left and asked, “Where are
the counter demanstrations?” I re-
plied, “Where is the need for it?"
For a poor cause, you are boosting so
much and you are spending so much
money and she Kallals give the money

which it is being spent. _ And the
money does not go to the proper
qugrters. One of the biggest de-

faulters of thege Kallals is sitting in
the Upper House. The point ig this:
with a deficit food production and ne
prospects are they going to put land"
reforms into effect? No.
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Shri Heda: Yes.

Dr. Jalsoorya: The Home Ministry
should know better.

Shri Heda: We are more progres-
sive in land reforms.

Dr. Jaisoorya: But not your group.
So, I have demolished the economic
thesis, and the food thesis, I have
shown how this propaganda is also a
bunkum. The Home Ministry should
know. If they do not know, it will be

a great pity.

There is a suggestion by the Com-
mission that after five years, if
Telangana votes with a two-thirds
'majorily for joining Andhra, it can do
so and join. Mr. Senjeeva Reddi said,
why not now? and added “If you
do not want to come now, you go. We
do not care”. As I said, these small
States are going to be a head-ache,
certainly in South India. So, if you
concede Telangana, you have got to
concede Vidarbha and also Mysore.
You cannot have it both ways. 1 am
very dissalisfied with the whole
Report. The whole thing seems to
be somewhat forced. Think over the
consequences. Think over the future.
What is it you want in India? What

happens?

¥ wo Two wywvw (Twereqy At
g wAtg g tabrer amw @ dar
Pear &, Tw @ Paww & ¥W A A Al
of @ g g e € g @
-mdn_#wm#hmﬂw
fPewr mbtey wenr o= # faw wemr wt
agt © qegy few ¥, 9w ® e gy
@ dext wr amefafz ww & 1 afy W=
oty & Pograt F Py rmwt € W
FoT 9 weew gt s @ P g o qww
w che & rad o W Aol T Ay
v d ¢ ot ofy 37 mw F WY e
e o 3w o} qf wEm R g At
o
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¥ AT qFT T Ay, W TwA agl
® &5 fra w e w2 qgr @ awR
ot arr wraw rEd @ Pew v wist
art e F o wEE 8 o

dhmast & 1 gear R avaw ¢ P
st # g tew wer w1 e
gt gher @, & ouft ot wmt Wt st
e Tt o alt 7w ownr W R g
e e o P Pew ave @ gt oawdt

Fagftey ¢ Pod atrow @
Pagrr @ wedt aw o, dfer oA w
Pagrr ®t (f avg & " AT ar ) anfen
T @t 3 v Pee g o s Te,
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wg Prami g Pear ar 1 @ Pegrer
¢

(i) *“Preservation and strengthening
of the unity and security of India.”

(ii) “Linguistic and cultural homo-
geneity;

(iii) “Financial, economic and ad-
ministrative considerations: and

(iv) “Successful working of the

National Plan.”

wt 7 & 1 ot At e @ Pagrer Wt
arl T W W w1 vwen w1 & ) s

w ft wrt F oW W o g o

e faawr anr do dto o Wit W) Fw
widt # st SegTene Aw, wvER @ Ak
w0 qerhr damdar o) gl gw fiw
o & 95 A IO @A 7 wGe Do
v o o% foar o aw o@ oot g
T & agEn weTER SR 8 rwen e
oifge) 7dt f et it @ g @
winw g P & e o | dem
® dyw & sTrw A ol sl F g
w 3 g et gran 1 ot e
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@ feoid® @ d7 e wor o F gw oy
?TQT"TW#:

“The latest Congress stand or
the subjects announced at the
Hyderabad Session in January,
1953, and reiterated in the Working
Committee resolution adopted in
May, 1053, and further reaffirmed
at Kalyani in January, 1854.. ...".

[Pr. THAKURDAS BHARGAVA in the Chair)
T tagrt @ gl we W e
% | # amd o ww P duwr w1 of
e eEt fadt o ogt aw el g
¥ tw arfen rewT = gan | Ay W
1 A A | Tw WO B av W gEW
L FAAY WY O I Oy qg O g |
T2 T Al THR T ®t sy aw At
w7 alt ot &t T W= W | gRE @t
gve ¥F g whr o @ off owet
t% % | 4 o g P at @ whew
7 aigwm wint & o # SEd e
Proi¥ & seTvo m dw wr F
amatezs e ¥

“The objective, therefore, of
community of language between
the people and the government is
not only wholly unexceptionable,
but also highly commendable. The
essential point to remember, how-
ever, iz that if we pursue it as an
abstract proposition and not as a
practical administrative issue, we
are apt to lose a sense of perspec-
tive and proportion.”

g gy U d A e g g A
of wxm Pw dymem Ao
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[eram o gwo aypvw]
¢ v Pew Pagrr ® agam wgw W

A 9 |

“(a) “States” forming primary
constituent units of the Indian
Union having a constitutional rela-
tionship with the Centre on a
federal basis. These units should
cover virtually the entire country.

(b) “Territories” which, for vital
strategic or other considerations,
cannot be joined to any of the
States and are, therefore, cen-
trally-administered.”

et Pogr @ AR @ oww el qEw
# auft sgted Prote & wwr qwe o
hm#:

“In paragraph 285 of this report
it has been recommended that
wherever the vital, strategic and
other conSiderations are involved,
the areas have to be administered
by the Centre. I believe that
Himachal Pradesh is one of such
areas and, therefore, 1 +would
strongly recommend its being
ticated as a centrally-administer-
ed territory”

g ofiet Wt dud @ g # f wnen
P Py w7y & o wer A ¥ P T o
qgg g = Peremar .

ot wAta dven aforem d @wr s
& dr ¢ o P #:

“There is or can be very little
in common between the still no-
madic inhabitants of the Garhwal
and Kumaon Himalayas or of the
hilly area of Bundelkhand on the
one hand and the inhabitants of
the fertile Gangetic Valley on the
other.”

o wee @ aw fun Py whgw 2 oS
s oarer arelt amrw ux wwd ¥ P Pemrew
weyr ot qanw & & Premar ) LA wWw
aforeem are T Cof Ty @ At & oreht
e wr e § P o ot oy o Py o
& omm et 4 ol Py AP
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an vt @ P dum € P g feote @
te ...

Mr. Chairman: Mr. Fazal Ali has
expressed his opinion on Himachal
Pradesh; has he given a separate note
for this?

Sardar A. S. Saigal: He has given
separate note for this.

Mr. Chairman: The hon. Member
knows that Mr. Fazal Ali gave a note
in respect of Himachal Pradesh. The
conditions are the same in the hilly
States in U.P,, but why did he not give
a separate note for the hilly States of
U.P. also? The hon, Member’s argu-
ment in regard to Mr. Panikkar ap-
plies also in regard to Mr. Fazl Ali.

Sardar A. S. Saigal: Of the two
Members of the Commission, Mr. Fazal
Ali and Mr. Panikkar, Mr. Fazal Ali
gave a note of dissent on this point,
but Shri Panikkar gave similar view
on the hilly states of UP. So he is
also having the same opinion and tweo
members having of the same view.
One Member. ...

Shri K. G. Deshmukh (Amravati
West): On a point of order, the hon.
Member is coming from the Madhya
Pradesh, but he is talking of Punjab.

Sardar A. 8. Saigal: I have every
right to do it because my forefathers
came from the Punjab, I have got the
right to defend.

Mr. Chairman: The hon. Member
can speak for the whole of India.
Though the expectation is that the
Members coming from a certain State
will speak about their own State and
they are not expected to know much
about the other States, he is perfectly
relevant in speaking about any State.

Shri K G. Deshmukh: He is talk-
ing in the name of the Madhya Pra-
desh not in the name of Punjab.

WO @ TWo UYMW : A WH 9y A
s Ps ot Nraid gard ame dw § A
wmm#mq_‘f.wmﬂm
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o gt @ o o ax wen ofm by g ag wms o At arer P g @t Ao
Praie wt y arer € wigg T Paw Pef @ o & Tt W woft
Folt oft wrr &7 et gt v ol W ai qy v Pw &t v vem ¥, w o

R T 7« @i g @ ot o fu
ge @ty Agigw, @ awd wgw B
g Tt @ g & g whett A Naw
Tyw P& woaweT &1y W F I g
arar o AgT @ W wAwT o1 g e
o ur aie mErtagy A @ @ qEn Wt
¥ 99 w avd Pran awe aweE @
g &1
“This House, after considering
the States Reorganisation Com-

miasion's reoprt, hereby resolves
that

(1) (a) a new State of Madhya
Pradesh comprising 14 Hindi
speaking districts (Mahakoshal),
Vindhya Pradesh, Madhya Bharat
and Bhopal be formed;...

Mr. Chairman: The hon, Member
has already taken 17 minutes.

Sardar A. B. Baigal: 1 have taken
only 15 minutes.

Mr. Chairman: I have got the time
here. It was noted by the previous
Chairman. I would just ask him to
conclude as soon as possible.

Sardar A. 8. Balgal:
your orders. Further,

I will obey

“(b) with regard to the location
of the capital the question bc re-
ferred to a committee of experts
with terms of reference to examine
all alternatives and to recommend
the place best suited for the pur-
pose; and further;

(2) A new State of Maharashtra
gomprising the Marathi speaking
areas of the Bombay State (exclud-
ing Greater Bombay), the
Marathawada districts of Hydera-
bad, and the Marathi speaking
areas of Madhya Pradesh be
formed;

werte & Pren Prar wm

sty o Nrole & S s o oy
Porar gan ¥ :

“The claim which has been ad-
vanced on behalf of Maha Vidhar-
bha to Bastar, it is interesting to
note is also based on the argument
that Halbi is a dialect of Marathi.
Eminent linguists like Grierson and
Sten Konow have, however, diff-
ered on this point; and Vidarbhas’
claim cannot therefore be consi-

dered..”

7z fiw amwe g § ) rdlt me |
Ve ® ygat 3 oft oy 7w S ¥ =
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Preconger @ e s ot ¢ wty o} W
W TAN S FARET TF 00 Aty A
WTE S WTE Sy waw cev ¥ oy amw
7« ol wrw g P g o e o
am ¥t Pe 2 ram o weed e
wr ¢ Pe amg o wwerye e T ot
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[sren @ gwo wymw]
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[st szw]
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Shri Lokenath Mishra: Mr, Chair-
man, Sir, I am very thankful to you

that at least at the fag end of the day
I have got a chance of speaking.

Dr, Suresh Chandra: Why fag end?
We are sitting till 7 p.m.

Shri Lokenath Mishra: Whatever it
is, I first of all want to disabuse the
mind of this House that whenever 1
would be speaking something about a
particular State—for or against it—it
will not be out of any desire of terri-
torial accretion nor do I stand with a
begging bowl or a conquering sword.
I come from Orissa, a State which is
hardly known to many of you. For
what I know, my State of Orissa is not
a big State. And yet, it is as old a®
the Vedas and even older and in spite
of vicissitudes of time, we have resist-
ed ell attacks on us and now we are
here a partner in free India,

All along, these days, we have been
tied to the apron strings of others and
we have been exploited immensely.
And, now India is free, all exploitation
is over and we breathe freedom for
which this is the mighty temple, the
supreme tribunal of the nation. There-
fore, when I submit anythilg about
my State, and in that connection touch
upon the State of Bihar or the State
of Madhya Pradesh, my first ambitiom
is the glory of Mother India. I know
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it in the heart of my hearts that I am
an Indian first and an Indian last.
But, when you gay you are a Bihari,
I say I am an Oriya; when you say
You are a Bengali, I say I am an Oriya.
Otherwise, I am an Indian,

Therefore, it pains me to hear that
when we are talking of this reorgani-
sation of States we are talking as if we
are greedy of territories,. Where is
the territory? Mother India is one.
India has been partitioned. Its or-
ganic unity has been shattered and I
am sure in spite of what the politi-
cians might do, India’s unity is indi-
visible as truth ig indivisible and light
is, and nobody can divide truth.
So, nobody can divide India’s soul in
spite of the partition of India. I stand
here alone to say that until and un-
less India is again united, no peace in
the world is achievable. Truth will
not be forgotten and, therefore 1 pray
and I ask you to pray with me for the
dawning again of that day when India
will be united, not by the sword but
by persuasion of events. That wil
be the day when the unity of India
will come. Till then what should we
do?

We know that we are marching with
our Five Year Plang and the Second
Five Year Plan is coming. We know
we are going to have a rightful place
in the world, as Mr. Bulganin said,
we must be at least a great power in
the world if not the first. That is an
achievement which must be to our
credit, to the credit of the entire Indian

people,

In this context, we are going to re-
organise the States. But, I should say
with all respect to the members of
the Commission that it is a dismal
document which has made confusion
worse confounded. What have they
done? They have thought of many
things, high principles and all these
have been watered down to the Bay
of Bengal. Read this Report, Can
you find. any ideal, any standard with
which we can go to the people and
say here is a principle ont which we
are going to divide and redistribute
India? Please tell me a single prin-
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ciple which has been followed. Notia
They have been lost in the jungle and
that is perhaps deliberately. This is
my charge. They say that the mem-
bers of the Commiission are brilliant
people. They are brilliant, no doubt.
But, what is the result?

Bhri S8yamnandan Sabaya: Of their
brilliance.

Shri Lokenath Mishra: The proof of
the pudding is in the eating. Here is
a pudding which ig obnoxious to
everybody in India. 1 have nothing
to say against them personally. ‘The
point is this; the way they have tried
to reorganise India is really neither
fish nor flesh....

Shri Syamnandan Sabaya: Nor
good red herring.

Shri Lekenath Mishra: Therefors,
my point is that if India has got to be
redistributed, it must be on a definite,
intelligible principle and that principle
is one and not more than one. We
need not care for the unity of India.
The unity of India is in the hands of
Mother India, We need not bother
about that unity. We the politicians
cannot give India unity. The goul of
India is there, the unity is there and
it must assert itself in spite of us. You
talk of the security of India.

Dr. Suresh Chanfira: Where s
Mother India?

Shri Lokenath Mishra: Defence of
India and the Security of India must
be in the minds and hearts of the
people of India. We are going +to
have a socialistic pattern of society.
That is the only secular security for
India. U we canhot have a socialisfle
pattern of society, if we cannot
notionalise the industries, and make
the natural resources the possession of
all, we cannot have safety. All this
camouflage, all this hide and seek, and
political manoeuvers by all this, we
can have at best a mechanical safety
which will be shattered by the very
first blow of danger. Therefore, |if
you want gecurity of India, you must
secure for the people economic secu-
rity. What is that? That must be
viability for the states. It is certainly
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a fact that we cannot administer India
without administrative divisions. We
must have States; India must be
divided. @ What is the principle on
which it has to be divided? I can
see no other principle than language.
People talk of culture of different
States. What are those? May 1
ask, will any Member of this House
tell me what is that culture?! Is it
in Dance, Drama and Music?

Dr. Suresh Chandra: Agriculture.

Shri Lokenath' Mishra: What is
Oriya culture, what is Bengall culture,
what iz UP. culture? The only cul-
ture of India a friend says, is agricul-
ture. I should say he knows nothing
other than agriculture as really the
culture. Culture is industry. Indus-
try may now find its place in the
machines, But there are various
kinds of industry and the industry
which igs India's own is in the human
machine, the industry of the mind and
the soul. Please remember that in
spite of all the vicissitudes India is
not dead and she cannot be treated as
dead. She must revive. Therefore,
my point is this. You need not care
for the culture of India. It is safe in
the hands of the people of India, Do
not care for unity and other things,
The only thing that divides us really
and naturally is language. Whenever
I look at a person and say he iz a
Tamilian only when he speaks his
language, otherwise, he is only an
Indian. If he is a Bengali, unless he
speaks in his language, I cannot say
he is a Bengali. We are Indians; only
when we talk our languages we say
we are different. And there is noth-
ing unnatural about it; that has come
in process of time. You cannof take
us back and say that we should have
oenly one language; and we should
strive for it. As a matter of faét, as
a x-atter of reality, we must aceept
the languages and the languages are
there in the Constitution. Look at the
map of India, and it clearly indicates
what are the language states. Flrst
eomes Assam, then Bengal; then comes
Orissa; then comes Madras; then
Xerala; then Karnataka; then Bom-
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bay; these are the coastal areas. Al
these have a language of their own.
First of all we should know what are
the languages and how to organise the
States according to the language.
When all the lgnguages are taken
over, what is left is Hindi, and for

- Hindi you have U.P,, Bihar, Rajasthan

and Madhya Pradesh; they are all
Hindi you have U.P., Bihar, Rajasthan
I think it should have been done and
these Hindi areas should have been
divided in a manner as to be viable
units, The most reasonable redistri-
bution of the States is viability; the
foundation of viability is economics.
We should have such States as would
not be bigger ones like U.P. or smaller
ones like Orissa. Please see the
reasonableness of my demand. Look
at the Council of States. If it repre-
sents the States, every State, big or
small, should have equal amount of
representation. But what have we
done? There again you go aocording
to the number. What is the soundness
about it then? Therefore, I say that
in politics the real point is viability,
and viability means power, and power
means economics. )

Dr. Suresh Chandra: Politics has no
finality.

Shri Lokenath Mishra: I know
there is no finality anywhere; when
you come to finality, you are dead
We want life. Therefore, the best
way would have been to re-distribute
India in a manner as to satisfy all the
linguistic groups and if anybody
should have suffered, I should say with
all reverence that it is the Hindi-
speaking people who should have suff-
ered because they are in a tremendous
majority, their language Hindi is going
to be the language of India, the lingua
franca, We should naturally think
that our Hindi friends should not
grudge if any Hindi-speaking people
are left in Bengal or Orissa or Assam
or anywhere else,

Dr. Suresh Chandra: Or Orissa.

Bhri Lekemath Miwkhra: Because
whatever happens, in spite of every
language, we have the mother of
Janguages '‘AUM" ds., Sanskrit
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Dr. Suresh Chandra: Where will be
Mother India?

Shri Lokenath Mishra: Where is
Mother India? The hon. Member does
not know even this; he is on her lap;
she is in his heart. has he any doubt
about it? Mother India is not to be
discovered. If he does mnot feel
Mother India, he is not a son of India.
I have no grievance with my friends
from Bihar. We owe so much to Bihar
we owe so much to Bengal. whenever
I think about Kharsawan, Seraikella
and Singhbhum I have no malice for
Bihar. Orissa has no territorial
ambition. Go to Orissa and see what
the people say. Seraikella and Khar-
sawan were with us; I would ask any
Bihari friend: do they know the mean-
ing of Seraikella? Is it Hindi langu-
age? Or is it Oriya? Can you tell
me the meaning of Seraikella? He
would say it is a Hindi State, but I
say ‘Seraikella’ is Oriya language.

Shri Syamnandan Bahaya: We call
it “Seraikella” as it means a bigger
serai.

Shri Lokenath Mishra: Khasawan
means a stream or a river in high
speed’ and it is also an Oriya word.
Take ‘Podahat’ it means a market that
was once burnt; that is its history;
why go anywhere else? Its language
is its history and that is the best and
unchallengable proof of it. There-
fore, there can be no doubt ‘Porahat’
was in Orissa and Singhbhum is Oriya.
All these three places are Orissa. The
guestion is whether Orissa rightfully
should get them or not. Say that they
belong to Orissa and do not challenge
the truth. We challenge Bihar only
on this truth. Bihar may take it for
Bihar if they need but please say that
they belong to Orissa, belong to Oriya
culture and then take them. But re-
member what the Oriyas feel about it.
Hon. Members of this House know
that, when we had no Independence,
the entire Singhbhum district was
under the Orissa Provincial Con-
grezs, Is it not a fact that our pre-
sent President, when he was the Presi-
dent of Congress himself said that
Singhbum district should come under
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Orissa Congress? Why? But when
freedom is won, why should it be diff-
erent? and not go to Orissa State?

Shri N. C. Chatterjee (Hooghly): It
was under the Utkal Congress Com-
mittee.

Shri Lokenath Mishra: That was an
undisputable fact, but when we won
freedom, what has happened? I would
not go further and say much on this
but in the interst of democracy and a
fair sense of justice, I want to bring
it to the notice of the House, namely,
that Orissa wants justice, Orissa wants
reasonableness and that Orissa can-
not be bamboozled by ‘Julum’. I do
not claim that in those tracts Oriyas
are in a majority, nor are Bengalis, nor
are Biharis, but the majority are
Adivasis. If we want to give them a
separate state, I have no quarrel.
Otherwise Hos who form the majo-
rity in that area and who are there
with us too, must naturally be given
to us. I may say from Government
reports that Hos are migrating down-
wards, that is, southwards, because
Orissa Government has spent a lot of
money—it spends about Re, 1- per
head per year for ‘the Adivasis—
whereas the Bihar Government spends
about five annas per head. Up till
now the fact remains that Orissa
Government by reason of politics or
by reason of their goodness or by
reason of their foolishness, have been
spending more and, therefore, the
natural flow of the Adivasis is towards
Orissa. And they are more Oriyas
than anyother. That is admitted by
the Adivasi members of the Bihar
Assembly. See, where is the natural
trend of these people. They are com-
ing down to us for land. If the situ.
ation remains as it is, can we Oriyas
stop the Hos coming down southward?
We cannot do it. Those people will
come to us and yet their tracts will
be left behind like the Bengalis who
have come into India leaving their
property behind. If you are not going
to allow us to have those tracts, then
you must see that the Hos do not get
down south. But it is impossible in
one citizenship and one country and
therefore it is impossible to stop them.
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I am not going to burden you with
facts and figures. I shall tell you only
this. Please go to Orissa and you will
see that they are not hungry after
territory, but they simply suspect that
because they have not got any great
man from their province either as the
President or the Prime Minister of
this country, they are being ill-treat-
ed, and thisis an idea which is danger-
ous to democracy, dangerous to the
security of India. You must have the
loyalty of everybody and if any single
State believes that its people are
being ill-treated because they are
Oriyas, because they cannot gquarrel
and so on, then that cuts at the very
root of the security of India. There-
fore, for the sake of the security of
India, please demonstrate that reason
has a place in democracy. After all,
persuasion has a place in democracy
and please do that. We do not want
territories. I would request the Bihari
M.Ps. to please see the facts and
figures, but the Commission has made
a travesty of all facts. Orissa was
the last State to be dealt with by
them, Why was Orissa last? they
began from Madras. But why did they
end in Orissa? They could not give
anything to Orissa because they have
given something to Bengal and then
Seraikella and Singhbum become an
enclave and so Orissa must be de-
prived of its due, What a reason?
You please decide the case on merits.
I do not say anything about Bengal,
my concern is the claim of Orissa.

S8hri N. C. Chatterjee: He supports
Bengal.

Bhri Lokenath Mishra: I do support.
I do believe that Bengal is the one
State which has sacrificed so much at
the altar of freedom. Look at the
population figures and the area. They
should have the sympathy which they
deserve from all sides. Of course, J
will not say: “Give them Dalbhum and
Manbhum.” That is not my business
nor is it in my power. But I certalnly
say that Bengal must have more lands.
If. you cannot give them more lande
®1om India which vou must, give them
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more lands from Pakistan—East
Bengal. They are dying for breath,
You can go to Howrah Station and
see. If you say or ask them to come
to other States, they cannot simply
come, If they come the principle of
linguistic redistribution is nullified.
Redistribution is necessary because
you want to give everyone a peaceful
congenial atmosphere. Therefore, my
humble submission is this, give Ben.
gal a breathing space.

Whether it is Bengali, or Bihari or
Oriya, we are all brothers. Let us
behave like brothers. When there is
an ,opportunity, the mighty ones take
all, good things and then talk high
morals. U.P. is there; Bihar is there
but poor fellows suffer. The cry of
unity of India is like this. If that is
the unity, we say: good-bye. But do
not grab wealth and property; be
reasonable, I need not say anything
about Bihar becauSe that is left to
other friends. Nothing has been said
about our claim on Madhya Pradesh,
What is our claim? It is not very
much. We want Phuljhar two taluks
of the Raipur Zamindari. I say that
we are a majority of 53 per cent. here,
What does the Commission say?
They say we are not. Let the facts
go to the Supreme Court and let them
decide. If your principle is what is
stated in your report, then whoever is
the majority must have the land. If
we are in a majority in Phuljhar and
Bindra-Nawagarh then should we not
have it? We do not want the entire
Baster district; we want only five
tehsils. Again with regard to Maha-
samund, we do not want the entire
area; we want only two taluks out of
five. The Commission forgot all these
and came to their own conclusion,
Therefore, I say that there must be
some tribunal which must do justice
to all these facts. I challenge the
members of the Commission. Let
them come before us for cross-exami-
nation. On what basis they have
done this? They have done these
behind our backs when they were in
Orissa, they were good enough to hint
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that our claims were right and legiti-
mate. Now in the report we have been
given the go-by. When therefors people
say that there must be some hidden
hand, it is not unfounded.

Mr. Chairman: May I just remind
the hon. Member? Twice the bell has
rung; he has not taken notice of it.

Shri Lokenath Mishra: 1 am very
sorry, Sir. There is no time to go into
the details. I would give one final
solution. There must be some forum
to go to so that we can get judicial
decisions. We doubt the decisions of
the Commission.-

I give my final view. The Prime
Minister has said that this is a high-
powered Commission. Its Report then
must be accepted in toto or rejected
in toto, We have now no right to
disturb it. My final voice, as a Mem-
ber of Parliament and as a son of
India, is this. Accept it as a whole, 1
will agree and I will go and tell my
friends that in the interest of peace
and tranquility it should be accepted.
But if Government are going to tam-
per with it, and they Sometimes say
that they would modify it, in some
cases, they are sowing seeds of discord
and showing ways of discord. There-
fore, my last word is this. Accept the
Report as a whole. Have that courage.
If you have not that courrage, please
reconsider the maeatters aftresh and ra-
tionally. Be reasonable and be factu-
al: Satyameva jayate.
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“I will say at once that in the
demand yoy are making for a pro-
vince to. be called ‘Mahavidarbha’,
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and to rank as a separate pro-
vince, you have a very strong
<ase. Apart frem anything else,
you have a great many things in
favour of making a claim for a
-geparate province. It has a well-
defined area, with an important
shistoric past. The population
speaks one language, follows one
religion, has often no discordant
tendencies in commercial or eco-
momic interests. The population is
mostly literate and politically
minded. What you ask for is that
the four districts of Berar—
Amravati, Buldana, Akola and
Yotmal—and the four districts of
the Nagpur Division—Nagpur,
‘Wardha, Bhandara and Chanda—
in addition to certain boundary
strips in Balaghat, Nimar, Betul
.and Chhindwara should be form-
ed into one separate province.”

W R 4y A e d gt whme

Goge EQ | §R ETHWA A TAR WR
o o Fo Praid® & f et 7w w wEw
arar | &g #w 98 T ¢ Pw wpwe @
@i & gw o wt awn § Pw agr P!
FwT wta=w gh awtenr dwe Paw @t
oyd ¢ T8 groew  awten dwe AT ¥
afer a8 % avg & g € 9 P A o
® §WE 0g W AT WA €1 e
dee ® wig Ao # ft dwe gan, wm
qTAET R U QT wEr an qwaw #
arsten & at arr ff ol S T W1 avw
& & Yaw @ yar " giee o g
T ® ey € TF § 79 wen @ e
# T s @ dftet R i ¥

“If it so happens, there would
be two Marathi-speaking pro-
vinces in the Constitution of
Indian Republic. Perhaps, it will
be advantageous. There are
already two Hindi-speaking pro-
vinces of Uttar Pradesh and
Bihar. Have they ever asked for
the amalgamation and formation
into one province of Hindi-speak-
ing people? Whatcver it be. the
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people of Maharashtra will always
gladly support the people of Berar
in their movement of autonomous

Berar.

It is agreed that there shall be
_one province of United Maha-
rashtra with sub-provinces for the
Marathi-speaking areas, Central
Provinces and Berar, commonly
styled Mahavidarbha, and West
Maharashtra with separate legis-
latures and cabinets for the sub-
provinces and with specified sub-
jects under their jurisdiction.”

qgi aM T TG I Pw avw g @

“In case it becomes impossible
on account of any circumstances
to create a province of United
Maharashtra in the manner out-
lined in the accompanying agree-
ment, jt is agreed that all efferts
should be made for the formation
of a separate province of Maha-
vidarbha.”

Ty Tl amter dae @ AL EW R |
A ot wgw € % o g7 = Pewdw
¥, g it wt, Paf @ wi® it omitafe
¥ Pw oo sy argen witesw e wo W
ed | 7 oqg o ot ot & Paw W
TEST TNY W T TGN WE A qEW
(g

of, st wEigw, 4 aft W P
aar @ Anw g1 PRt adt® wr owmw
& g ST deer Ty 3 v T
q¥i a6 T W W warar war ¥ ag vt
Pordt worn e & P et o Pt
g Paeaf wor are | 2t oo @t wETT e
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T aft aiwgt & wiwr &0 W
f% i 2 W o7 g ¥ Ty T gEEY-
de el w7 8w Pwren ¥, it
graw T gww § Tx wangr ¢ wt Ao
ww awd ¢ T ot v aw oI W
driw whiw wr A @ gww s g )
oA & fogw @ 9% o% awe qive
T 1 o & TE &7 gE 088 WA
AT, REWR-YR T 09,42 FTET AT AT CENRAR
H 00 W AT | ¥ AW & o dad
FHT T &7 @ A9 A wiow W

T

6 P.M

o, mmte wggy @ 9w = @
o1 P% 0% o ww 8 qge ceov # aFrEr
YE® AWE Khaparde) R AR
At A oY ot | THS A ke, AR
weky § 7w admet & gt Al ®
woER Aw ot o®o gwo g A W |
ceas # miteRer or@ECE ' OF e
TER AT O G AT | TEH W W
o Ps Prenf & amr & ow @y wtew

“This Assembly recommends to
the Government to communicate
to His Majesty’s Government the
considered view of the House that
.as early as possible steps may be
taken for the creation of a new
province to be called Vidarbha by
.constituting the Marathi-speaking
areas of this province into a
Governor's province”.

g q8 W T 7R @ whew & Pw
¥@ gar sErehw @ amar A o e
i wer P wr ) @° gew W s
wwT 7 ¥e gR O% W ag FE W gwo
awo dto & merr st Papf &} W A
am foar & ale vt #} woer oy W
¥ P o at wy e § an P o
3 #* TR amgat & andtw ww' P

WY ATAT W aAwwr @ rwd af
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wrren € P are wE o | e A W
Ay wgrre o A arest §1 R W
Pren wgrem it w @ A agiem wEn
39 ‘W @ AW A @ o A wgr
e Porar § &l omem &t ar ey a

R ¥, uated’ st o orww w @ E
“erfrar & @ Wt s ‘Wt AW |
o ¢ ale mgrrg o wer? a1
g argd am o P ¢ wmofom =t
ATHT W wTH A @, o W adw @
amqet e ft s wfge

Shri Ramachandra Reddl (Nellore):
I am so glad that I have been given
an opportunity to speak when there
is still quorum in the House, The
Government, has with the best of
intentions, appointed this Commission
and I join the chorus of voices in this
House in welcoming it, whatever may
be the defects therein. The Commis-
sion has tried to put the case of each
State in the best manner it was possi-
ble for it to do, but there are certain.
defects, and certain States have be-
come suspicious about the Commis-
sion’s Report. I would only request
those Members and appeal tw them
that they might look at it without
passion but with a proper quantum of
compassion. Every State has risen wup
to the occasion and all the States put
together must have produced or pub-
lished cart-loads of literature defend-
ing their own States, At any rnte,
hon, Members of this House have been
provided with at least headloads of
literature. It is not possible for every
hon, Member to go through all that
has been supplied, but every hon.
Member coming from his particular
State has certainly gone through the
recommendations relating to his own
State. Already, the high-level com-
mittee has gone into the matter and
given certain indicationg of their re-
actions. I am sure that they will stand
very strongly on their own argumentr
and see that as early as possible thesc
controversies are resolved without
much difficulty. I am sure the hon.
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Members on that com-
mittee will be able to do it most
satisfactorily.

The day before yesterday, unfortu-
nately, my esteemed friend Shri M. A.
Ayyangar has rubbed Telangana on
the wrong side, He has brought in tie
sub-communal domination there, and
I am afraid he has not been very
eorrect in doing so. Unfortunately, the
reactions that his speech has created
in this House have widened the gap
between Andhra and Telangana, but
T am sure the Telangana people will
he wise enough to understand things
as they are and not be led away by
any criticism adverse to them,

It is a known fact that the Andhra
movement has been as strong in
Telangana as it was in Andhra. The
Andhra movement in Telangana
started probably nearly two decades
ago and the movement in Andhra
commenced from somewhere about
40 years ago. But, all the same, the
common viewpoint between the two,
namely, to have a linguistic area
earved out for the administration of
that Telugu area, has been prominent
in their minds, and I am glad that the
Commission has gpproved of that idea,
but only they have thrown a time-lag
between now and the date of merger
of Telangana with Andhra. The
balance of opinion as it is now noticed
in Telangana gseems to be in favour
of the merger with Andhra. I am
giving certain figures which go to
prove the correctness of the state-
ment that I have made. In the
Hyderabad Assembly, out of 174, 103
are for merger, Among the Telangana
legislators, 59 are for Vishalandhra,
23 for Telangana and ocne was &
neutral. These things show that even
amongst the legislators there, there is
strong opinion that the merger should
take place immediately. No doubt the
Telangana supporters have their own

arguments in their favour and they
have been very nicely put by people
like Shri Heda. But that very fact
shows that it is not the Reddis alone
in Telangana that want a Telangans
State but there are communities other
fan Reddis who are anxious to retals
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Telangana for themselves. But I am
not quite sure whether they have
understood or assessed the value of
having a single State for the entire
Telugu area. The problems of deve-
loping the Telugu area can be solved
only by the joint efforts of both the
States. The development or irrigation
facilities and power {facilities in the
State does seem to be demanding a
merger of the two States. One argu-
ment against the postponement of the
merger is that if time iz allowed
for the Telangana people to think
about it, naturally the controversies
will only become bigger, and that it
may not be possible after five years
to nave the merger effected. It is,
therefore, very necessary that both
the States—the Andhra State as it is
and the Telangana area—should come
closer and find out a solution for the
merger. It has been just now said
that the disadvantages of merger with
Andhra would be greuter for Telan-
gana. I am afraid they have not taken
the facts in the correct perspective.
It is not as if Telangana is taken over
to Andhra; but, Andhra is taken over
to Telangana now. If the capital has
been fixed somewhere in Bezwada,
Madras or somewhere else, probably
the Telangana people will have =&
genuine case against them. But, fortu-
nately, the entire State is going to be
governed from the capital at Hydera-
bad. Though it is at one corner of the

entire Telugu area, all Andhra Iis
anxious to go to Hyderabad and pro-

mote the interests of Andhra frome
there, It is often said that appoint-
ments promote affections and dis-
appointments create disaffections. If
Hyderabad is the capital, naturally the
Telangana area will be more influen-
tial than the Andhra area with regard
t0 appointments and promotion of
economic conditions., In these matters,
Telangana people naturally will have
the dominating voice in Hyderabad.
Therefore, I feel that no fear should
be entertained by the Telangana

people in merging with Andhara. As
a matter of fact, the Commission has
said that the Andhra people as &
whole, both in the Andhra State and
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Telangana, have been passionately
. attached for many years. Geographi-
cally and historically, the two States
have been always together. Linguisti-
cally, of course, they are one. As a
matter of fact, with my own acquaint-
snce with Telugu, probably Hydera-
bad people speak better Telugu than
the Andhra people. Historically,
several dynasties ruled over the entire
area and there has not been much
disaffection between the areas for the
past several centuries. It is, therefore,
absolutely necessary that these two
people. should come together, We
should see that they agree to the
merger of Telangana with Andhra or
Andhra with Telangana, as the case
may be. Whether the Telangana
people are anxious to join Andhra or
not, it is very necessary on their part
to see that some of those Telugu areas
which have been excluded from
Telangana area by the Commission
are given back to the Telangana area.
Whether the merger comes today or
five years later, it is absolutely neces-
sary that the Telugu areas around
Telangana which have so far not been
included in Telangana will have to be
added on to Telangana ultimately. I
should like to give a few figures: In
the Raichur district, Alampur taluk is
eent. per cent. Telugu; Gadwal taluk
is 868 per cent. Telugu and the eastern
poriion of Raichur taluk is 49:9 per
cent. Telugu. In Gulbarga district,
Kodangal taluk is cent. per cent.
Telugu; Tandur taluk is 74 per cent.
Telugu; the eastern portion of Yadgir
Tehsil is 55:5 per cent. Telugu and so
on. In Nanded district, the eastern
portion of Biololi Tehsil is 375 per
cent. Telugu; end the eastern portion
of Deglur Tehsil is 53'6 per ' cent.
Telugu and so on. From that point of
view, I would urge that the Telangana
people, even if they are not anxious
to join Andhra, must see that they
get these portions of Telugu area
merged in Telangana. Andhra is
situated in a peculiar area, All round,
it has got its own troubles. On the
south there is Madras; on the west
there is Mysore or Karnataka which
18 going to be formed hereafter and on
the north there is Orissa, which has
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given and is still giving some trouble.
It is up to the Government to see that
these difficulties are solved as early
as possible and to put cold water on
any possibility of the promotion of
troubles there. It is true that the
linguistical minority population would
be feeling very unhappy under the
administration of the majority popu-
lation. Instances are not wanting to
show that the majority population
seems to have been undermining the
advantages and privileges that ought
to go to the minority population. No
doubt the Commission has given some
definite advice that some of- those
matters should be looked into
Centrally, and I think every oppor-
tunity will be taken and every effort
will be made by the Government to
see that these minority areas in the
severa]l States are protected from the
aggression of the majority people,

The Bellary question has been
creating a good lot of trouble. The
Commission hasg supported, or rather
recommended, the re-merger of
Bellary in Andhra. It is known to
everybody in this House how Bellary
has been taken over to Mysore.
Mysore was not anxious to take it
over, but now it does not want to give
it up, even though there are so many
arguments advanced both from the
Andhra side and also by the Commis-
sion itself that Bellary should go back
to Andhra. In fact, Bellary was
practically the headquarters of Rayala-
seema. The House will remember that
Rayalaseema at one stage was not
anxious to come to Andhra, because
it had its own suspicions about the
coastal Andhra people, At that stage,
they rather wanted to continue under
the Madras State than come over to
Andhra. Now they feel that they need
not go back to Madras and that they
can as well rule Andhra with greater
dignity. As a matter of fact, it is not
the coastal districts that are ruling
Andhra today. On the other hand, the
backward areas like Rayalaseema rule
Andhra now. Therefore, there is every
possibility of Hyderabad and Rayala-
seema joining together and thwart-
ing any attempts of the coastal people
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to exploit backward areas. As regards
Bellary, the administrative difficulties
have been pointed out by the Com-
mission, The Andhra Government has
shown how difficult it was during the
last two years to find a proper solu-
tion to their programmes of irriga-
tion and power development. It is
also pointed out—I do not know how
far it is true—that the Mysore Gov-
ernment is trying to connive at the
satyagraha movement in Bellary. I
do not possess any first-hand know-
ledge of that, but there are reports....

Shri T. Subrahmanyam (Bellary):
It is a deliberate libel qn the Govern-
ment.

Shri Ramachandra Reddi: I think
Mr. Subrahmanyam on the other side
will also defend Mysore.

Shri Basappa (Tumkur): The
Chairman of the Tungabhadra Board
himself has admitted that the Board
is doing well.

Shri Ramachandra Reddi: I am
only mentioning to the hon. Home
Minister and the House that there is
a suspicion that the Mysore Govern-
ment has been, though not promoting,
at least conniving at the satyagraha
movement. I leave it there; I am sure
the hon, Home Minister would under-
stand things more correctly.

The Minister of Home Affairs
(Pandit G. B, Pant): There is no
satyagraha now; it iz all finished.

Shri Ramachandra Reddi: Al
round we are surrounded by States
which have been giving some sort of
headache to Andhra. Of course, they
feel that Andhra has been giving them
headache, I appeal to the several
States that lie around Andhra that
they should have goodwill towards
Andhra as a whole and also expect
that Andhra ghould reciprocate in the
~same manner to other Stajes. After
all, a few villages here and there
. which had given some trouble should
.not be very much minded. In the
interests of better administration, I
am sure that the Government will
come forward and find out the best
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solution. There is no question of
forcing anybody to come together or
forcing any area to be taken out from
one area and handed over to another.
But, a good deal of persuasion is
necessary. That alone would be able
to help much more than forcing the
opinion of the Government on the
several States. If these two things do
not succeed, naturally arbitration will
have to be resorted to. I am sure that
the high level Committee would be
able to make the necessary arrange-
ments to create as peaceful an atmos-
phere as possible and see that the
State Reorganisation Commission’s
report is implemented properly with-
out creating any trouble. Unfortu-
nately, the recommendations have
been misunderstood and every State
seems to be dissatisfled with what has
been given. That, I feel, is one of the
reasons to think that the report has
been made with very good intentions
and the recommendations are fairly
good. If any State is completely satis-
fled, that shows that some partiality
must have been shown to it. I am
sure that the spirit in which the
recommendations have been made by
the Commission will be appreciated
by all the States and I am also sure
that the Government would be able
to absorb the spirit created by this
report and avoid further dissensions
in the country.

Shri P, C, Bose (Manbhum North):
The States Reorganisation Commis-
sion, now known all over the country
as the S.RLC. was constituted with
three distinguished men of outstand-
ing merit and ability, to enquire into
and report on the  problem of re-
organisation of States, which was
agitating the minds of the people for
a very long time. Whatever many
friends might have said, I think it
goes to the credit of the Commission
that they worked very hard, took
great pains and acted up to their
reputation in many respects, such as
reduction in the number of States,
liquidation of princely States known
as Part B and Part C States, etc. The
Commission has also recommended

_safeguards for the minorities in the



3293 Motion re:

various States. But, in certain other
matters, ] am afraid, the Commission
could not pay as much attention and
give as much thought as was expected
of that august body, particularly in
matters of boundary readjustment
between two States. I wish to illus-
trate my point from certain instances,
particularly the instances in the
boundary between Bihar and Bengal.

The Commission has recommended
that the whole of the Sadar sub-
division of Manbhum district minus
the Chas Thana and a portion of the
Kishenganj sub-division which is to
the east of the River Mahananda
contiguous to the territory down to
the national highway be transferred
to West Bengal. This transfer has
been recommended on certain
grounds, which, in our opinion, are
based on wrong assumptions. With
regard to Manbhum district, the Com-
mission has admitted this in a sense,
because, after having discussed the
grounds of language, economy,
administration, etc, the Commission
has said that the other arguments are
either unimportant or are more or less
balanced, and the fact that Kangsbati
river which rises in Purulis is of no
real importance to Bihar, but is of
considerable importance to West
Bengal, would justify the transfer of
the area to West Bengal. The Chief
Minister of Bihar, who has studied
this question more thoroughly than
any one else, while speaking on the
report in the Bihar Assembly on the
2nd of this month has said:

“While recommending the trans-
fer of the Sadar Sub-division of
Manbhum, excluding the Chas
Thana to West Bengal the Com-
mission has observed that the
other arguments are either un-
important or more or less
balanced and that, in the circum-
stances the fact that the Kangs-
bati river which rises in Purulia,
and is of no real importance from
the point of Bihar, but is of con-
siderable importance to West
Bengal would justify the transfer
of that area to West Bengal I
shall show presently that this
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the Kangsbati river is based on
a wholly wrong assumption of
fact and that some odd theories—
one of them with fantastic impli-
cations—have been applied in a
manner in which they have not
been applied to any other case in
the Commission’s entire report.”

He further says:

“West Bengal’s Kasai project
can be executed without any
difficulty even if Manbhum remains
in Bihar. You are aware, Sir, that
projects of far greater impor-
tunce to West Bengal, namely
the Mayurakshi project and
the D. V. C. project have been
executed largely in Bihar terri-
tory. In any case, our point is
that if West Bengal's economic
and administrative convenience
can be a valid ground for recom-
niending transfer of Bihar terri-
tory, in spite of the admitted un-
settling effect of a transfer, and
in disregard of the wishes of the
people, there is far stronger
reason for rejecting such a recom-
mendation if its acceptance would
involve equal or greater adminis-
trative and economic inconveni-
ence to Bihar and would, more-
over, be repugnant to the inhabi-
tants of the area.”

This matter may be elaborated
further later. He further said:

“T have not finished with the
economic and administrative
difficulties that would arise in
Bihar from the recommended
transfer. The House is aware that
the river Subarnarekha—Not
Kangsbati but another river—rises
in the Ranchi district and enters
Singhbhum after flowing througn
the south-western part of Man-
bhum and that we have an im-
portant project for the utilisation
of its waters in all the three dis-
triets.

(Ranchi, Manbhum and Singbhum)

The central part of the catch-
ment of this river lies in Man-
bhum, and one of the three stages

Report of S.R.C. 3294
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reservoirs to be built under the
project is to be located in the ,
Chandil Thana of that district. If
the Commission’s recommenda-
tions were to be accepted, this
<entral part of the catchment and
one of the reservoirs,—the re-
servoir which is not only to pro-
vide irrigation in Manbhum and
Singbhum but also to meet
Jamshedpur's requirement of
additional water supply—would
fall in West Bengal. And it is not
only the future water supply of
Jamshedpur that 3 to pass to the
control of West Bengal, but also
existing source of supply; for, the
Dimna reservoir situated only a
few miles out of Jamshedpur and
the reservoir's catchment will
also go to West Bengal. I have .
already received a communica-
tion from the Tatag for additional
‘water supply, expressing serious
concern over these possibilities.
1 know, Sir, that throughout
Bihar there is deep bitterness
about the manner . in which
Bihar's interests in the Subar-
narekha project and the interests
of the Jamshedpur industries and
township have been ignored in
order to confer a hypothetical
‘benefit to West Bengal.™

So, the only ground which the
Commission have advanced for the
transfer of this Manbhum area to
Bengal is not really based on any fact
©or any real condition.

There are other factors also which
will damage this district and the State
of Bihar without any corresponding
gain to West Bengal. But before I go
into those factors, 1 have to say a few
‘words about the language issue.
‘While speaking on the language issue,
I do not provose to go into the census
figures at all, because the census re-
ports have heen challenged both by
Bihar as well as by West Bengal.
Nobody believes them. Whatever may
be the cayse. each State thinks in its
own way. My hon, friend Shri Syam-
mandan Sahava has already dealt with
this aspect of the mattér, but I shall

19 DECEMBER 1053

Report of S.R.C. 3308

adopt a different
question.

approach to this

I live in Bihar, and from what I
have experienced there I can say that
language does not really suffer in a
mixed society, and therefore, should
not be made a ground for the trans-
fer of any area from this side to that
gside. My Bengali friends may or may
not know, but I know that Bengali
friends in Bihar have contributed to
enrich Bengali literature to an extent
greater than might be known to
many Bangalis.

One of the greatest Bengali poets
lived and died in Lucknow. He had
composed many poems which were
sung in those days in great numbers.
One of his gongs meant, if I remem-
ber aright, ‘Let us all fight and see
that India will again get the foremost
seat in the comity of nations’. And it
is curious that one of the greatest
residents of Uttar Pradesh, namely
our Prime Minister, is now trying to
fulfil that dream of the poet, and has
dlready pushed India to the forefront
of the comity of nations.

Even the great writer, Shri Sarat
Chandra Chatterjee, passed most of his
time in the State of Bihar. Even today
there are writers who are in the fromnt
rank of Bengali writers are resident
in Bihar. Many of them have read
there, have been brought up there,
and are still there. It may be a news
to many that the greatest Bengali film
artist, Shii Ashok Kumar, is a Bihari;
be hails froti Bihar and not from
Bengal.

What I am pointing out is that it is
a mistaken ides that people living in
other States will lose anything in res-
pect of language. On the contrary,
they draw inspiration from the other
societles. If 1 may say so, even our
poet Tagore got his first lesson in
writing from the vales of Kashmir and
Himachal Pradesh and not from the
bricks and mortars of Calcutta. So, I
would suggest that people should not
go too far into this language issue,
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These big issues have been discuss-

ed both by the State Reorganisation
Commission and ~also by the leaders
of both Bengal and Bihar. But nobody
has cared to know the condition of the
mind of the people of Manbhum. There
may be some who may want to go to
Bengal; but there are many who do
not want to go. But I had been recent-
ly to Purulia, and ‘'many of the resi-
dents of that area told me that if they
were separated from Dhanbad, which
is the industrial belt of Bihar, they
would be put to great suffering. .In
another context, the Commission have
been good enough to say that if the
industrial belt of Chhota Nagpur is
separated from Bihar, Bihar will lose
its economic balance; in other words,
Bihar's economy will be upset. But
the Commission have not consider-
ed the question as to what will be
the condition of the people of the
Manbhum district which they are
going to split up into two.

Every morning, thousands of people
come from the other side of the river
to work on this side which is the in-
dustrial area. Although Manbhum is a
backward area, yet it is a balanced
district in many ways. One-third of
it, namely the Dhanbad sub-division
fs industrialised, but the rest of it is
rural area devoted to agriculture. The
people from the other side come to this
side for working in the industries; they
sell their products from the land. The
people on this side are all engaged in
the industry. So, in a sense, Manbhum
is a balanced district, and there has
been little of unemployment or
under-employment even amongst the
peasants.

But if the southern sub-division of
Manbhum is separated from Dhanbad
sub-division, then two-thirds of (its
population, that is, about 14 million
people will lose their opportunities.
Many friends may say: “Why should
they lose? They can go again and
work”. I would welcome them. They
should work, and they should be
helped to work. But the fact could
not be ignored that they will be wel-
romed as citizens of India and not as

495 L.S.D.
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local people. And you know what that
means in these days of unemployment.

You, Sir, are a lawyer yourself, and
you will realise what I am going to
say presently. Some lawyer friends of
Purulia have told me that they will
lose their paying clients if Dhanbad
is separated from the rest of Man-
bhum. Now, who are the people who
come to these pleaders from Purulial
They are clients who not only do not
pay but sometimes take their meal
also at the house of the pleader and
then go awayg The actual paying
clients come frum Dhanbad. So, if
Dhanbad is taken away from Purulia,
the pleaders, lawyers and mukhtiyars
will really have to starve. Some of
them have already decided to shift to
Dhanbad for their practice. So, out of
these more than 2 million people of
Manbhum district nearly 1§ million
will suffer greatly if this proposed
transfer takes place; at the same time.
West Bengal can by no means com-
pensate these 1} million people for
that. They cannot provide them rich
clients such as they could get from
Dhanbad. They cannot also provide
them jobs such as are svallable in the
industries of Dhanbad.

My hon. friend Shri Syamnandan
Sahaya has said enough about the
Kishanganj division. As my time is
up, I would not like to go into that
now. But I agree fully with my hon.
friend Shri Syamnandan Sahaya.
Many of my Bengali frlends have
talked about Bengal's difficulties. I
also feel that. There is no doubt about
it. I am myself a Bengali. I also feel
that way. 1 think that Bihar will
satisfy the need of Bengal, if there is
any real need, both in the matter of
the construction of the dam on the ’
river, and also in regard to the link
between the northern and southern
parts of Bengal. This matter would no
doubt be considered in detail by Bihar
and the Central Government, and
they would try to satisfy Bengal's need.
I think the Bihar leaders will no!
object to that. They will come forward
with all the help that Is possible. But
if the idea is simply to have some land
with people, where they will nct be
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able to establish anything at all, and
from which they will not gain any-
thing, then 1 think that is something
too much, and we should not agree to
it. But if they say that there is some
real need which has to be satisfled,
then Bihar should agree to meet that
need. If Bihar is unwilling, the Central
Government should persuade the
Bihar leaders to agree to that.

I had a number of other points to
make, but I shall not go into them,
since my time is up.:
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“Stretch your imagination to
any extent and advance any type
of argument, but Sholapur City

and its adjoining parts cannot be
separated from Karnataka.”
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“But before sentencing the
accused, I would like to add that
the so-called satyagraha offered by
the accused was all peaceful and
non-violent and their object, which
is devoid of all moral turpitude,
was to vindicate their right to
water and only in furtherance of
that object, they.attempted to cut
the bund and bail out water to
non-localised area lying adjacent
to the distributary, and also to' the
localised areas. It -is very curious
on the part of the concerned
authorities why these non-localised
areas were not localised to receive
water supply when these areag lle
near the distributary. The dis-
crimination shown is really
astonishing and bereft of sound °
reason, whatever it may be, the
action complained of ageinst the
accused is like a storm in a tea-
cup. Technically the accused are
all guilty for having taken law
{nto their own hands.”
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“I do not ask the people to be
calm. When I ask them to express
their reaction, then, it does not
mean that there should be mis-
behaviour or violence on the part
of the people.”

o g8 9 gt T EAre € onT ATO%
Tfe & rawt faar o @ £ Wi Toaw
o ¥ T amwdewa AT &) # wme
2 P ad da gy o WiveweEE Rt



3308 Motion re:

¢ gowt g te oo w &) Newrd @
dig' =t g wrer Yo W oo 40 2
wa g P& feard Pect @ oo oo
ot ftr whawe @ # meee

Padt # Poe oo wir® shawer a2F S
¢ zadt fects @ Paw it et Ao
it FETTE areeE § T oy qre whT
w7 qwe ¥ 9 A qgz whwww A
= &) 799y g g7 of =men
ar P g waerdt Wt Yewed s
wred &) 3w aow @ = 9y s e
g T® 91 Alur, Adoni and Raldru
d =g wmt @v ¥ IH W wAlea
® @t rmr S ot ay & TEwt T
Premer a1 & e € P Dot @
at @i & 7@ @ @ery A odAter
mrgz fowt @ ay, A et ® aeds @
an I Ay B awers & Iuw e f
e mae Hg urt &) 2 e € Pw
I oy o aree® o1 g § aw @ IEw
7 P o dfe 9t R weTE ame amt
warer & I TETST S 9% @ 7 Pwenn
QI T I A, AwTA AR AL % e
Ay & faeme or 72 &, 9y wles & frd
?elﬁ!’ﬁﬂmmwml

@ o= ow awemed Pew @ ot
®f ® @hT e qrde o= wed 6 ge
win Aatrd F g & ot dar by ol
3 w7 gt oft wAfes o Paan g wigny
199 ag & aev giaqe tedt 8w &
t FUX AT W £ A W qFH
gy Fat w o e P war
e & wgre & ot OW Fiemqe
w TF e ¥ATT TAT 9T ST
m o Ee AhT T Wed ad 1 Tt
w T gew & ot I Ty wed §
it arere f Wiy 0w oy e ¥ oo
#® wam gieaw, wpw, ot feme @
A at weTg wiwd € 8 gt wwer #1owo
am dup g} &) duw feoid & g

19 DECEMBER 1955

¥
Report of S.R.C. 3306

arg At e atew € =Y vo gm -
arg g ¥ Pt B e w g W
fee amfew o 7@ ohrar o miwer g
atgal

ax 2 gy N o omw g1 o gy
ATATE TET 9T TET R A W GRNT

:
:
i
i
i

O T w—
¢ ol meraTaTeT & Wi 3 wwiw wn

ater & & Peet 2 o F @ wp
wrw Pt aww A oo ¥, o o =
AT HTHUT AHIW AT & | WTE PAtAey

“It was declared and adopted. I
would commend to such of the
hon. Members as have not read
the report of Justice Misra to read
it to see how carefully he went
into this question. He had no pre-
judice in the matter; he had no
predeliction in the matter. He
went into the question and made
his report, and Government after
considering had accepted it. Now,
apart from the fact that Govern-
ment think that their decision was
absolutely correct and the right
one, they are still more convinced
that no action of the Government
is going to be allowed to be iIn-
fluenced in this way by hunger
strikes. Otherwise,—it does not
Government func-

Govermment will

matter what
tions here—no
function.”

-These are the words of the Prime
Minister. It is an assurance of this
Parliament also and I request that this
hon. Parliament should fulfll its
promise.
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“In reply to your telegram
aated the 5th August, 1853, to the
Prime Minister, I am to say that
there is no question of Government
going back on or changing their
decision already reached in regard
to Bellary Taluk. Government
came to this decision after full con-
sideration and will abide by it. In
any case, Government do not
change their decisions because of
facts and other similar activities.”

This is letter No. D/S/7933, dated
6th August, 1953.
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The Lok Sabha them adjourned till
Fleven of the Clock on Tuesday, the
20th December, 1955,
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CoLuMNs CoLu
REAVE OF ABSENCE— . 3137-88 e
The following Membeis were regard to the Appro-
granted leave of absence priation (No. 4) Bill,
from the sittings of the Lok 1955, passed by Lok
Sabha: Shri*Tridib Kumar Sabha on the 1ath
gmldhlﬁi' kfh:-i Psuﬁcpegdu December, 1955.
Kants Borooah, Shri N, (%) That miyuds:npm had no
Somana, . N. B. Kha recommendations to
Shrimati DBr Nthgm;: make -to Lok Sabha
Shri P. Natesan, Dr. Ch. in regard to the Appro-
V, Rama Rao, Dr. Shaukatul- priation (No. s) Bill,
lsh Shah Ansari, Shri Sofi 1953, passed by Lok
Mohd, Akbar and  Shri S on the 1ath
Kamakhya Prasad Tripathi. December,  1955.
S MOTION RE REPORT OF
MESSAGES FROM RAIVA  MOTION RE REFORT  OF
TION COMMISSION . 3139—3308

Secretary reported the following
two messages from Rajya
Sabha :—

Discussion on motion to consi-
d.r the Report-of the States
L Re-organisation Commis-
() That Rajya Sabha had si"n was continued. The
no recommendations to discussion was not con-
make to Lok Sabhain cluded.



